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LEGISLATIVE ASSEMBLY 
TWMIog, 28th Marek, 1944. 

The Assembly met in the Assembly Chamber of ~e Council ~o ~ at 
Eleven of the Clock, Mr. President (The Honourable SU" A.bdur RahIm) ill the 
Chttir. 

MEMBER SWORN: 

Mr. Nivarty Sundaresan, M.L.A. (Government of India: Nominated 
Official). 

STARRED QUES,TIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
CLAssInOA.TION OF ABOBIGIlO8 IN AGBNCY TBA0T8. 

.652. *Kr. X. S. Gupta: (a) Will the Honourable the Home Member please 
sWe if it' is a fact that all the people li i ~ in certain areas called Agency 
tfll'cts are knov.TI as aborigines? 
(b) Are they treated as scheduled classes different from Hindus? . 
(c) Is he aware that the religion of aboriginals in Peninsular India IS of the 

Hindu family? If so, what ale the measures taken by the Government of 
India to treat the aboriginals as Hindus' for all political purposes? 
The Honourable Sir Reginald Maxwell: (a) No. 
(b) Members of primitive tribE'S, whom apparently the Honourable Member 

has in mind, afe not ordinarilv treated as scheduled castes, 
(c) I am not clear what exaC'tly the Honourable Member hilI'; in mind. 

Where hq.wever the Government of India has made special provision for primi-
tive tribes it is because of their ~o i l condition as primitive tribes, not because 
of their religion. 

ENEMY PBIsONBBS OF W A.B IN llmIA. 
t653. *J[r. Babi Bu Illahi lSux Bhutto: \a) \Vill the War :::iecretary lJe 

pleased to state the number of enemy prisoners of war in India? 
(b) W hat is the actual food cousUUlption of these prisoners? 
(C) In view of the acute shortage of food in India, do Government propose tv 

remove these prisoners to some otiler country? 
K.r. C. M. Trivedi: (a) .il,600 .approxpnately. 
(b) About 82 tons per day including meat and vegetables. 
(c) Several thousands nave already been sent ex-mdia and thousands more 

\\ ill be sent out shortly. 

RATE OJ' lNooMlil TAX FOB SoUTH AlrmcAN OFncBBS. SBBVING IN INDIA.. 
t654. *JIr. Babi Bux Dlahi Bux Bhutto: ta) Will the Honourable the Finance 

Member be pleased to state the effect of the Indian rate of income-tax on army 
~ i. er  from South Africa serving in this country? 
(h) Are they subject to the same rate under the Indian Income-tax Act as 

others? If not, why not? 
(c) Do Governmeut propose to lift all the facilities given to the South Airicana 

in the matter of income-tax? 
.. The Honourable Sir .Jeremy B.aiSma.n: (a), (b) and (c). British Indian 
income-tax is not at present being levied on army officers from the Dominion 
of South Africa serving in this country in view of the smallness of the amount 
involved, the fact that these omeers pay tax in South Africa on salary drawn 
by them in this country and the absence of double income-tax relief arrange-
ments with that, country. Government are, however, considering the with-
drawal of this exemption. 

t Answer to this question laid on the table, the qUllIltioner being absent. 

( 1617 ) 
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CLAssIFICATION OF AOOBJWITlW P,B.JIISS CoBBJll$l"ONDENTS WITH GoVDNJIBNT O' 

INDa. 
t655. *Bh&i P&rm& Nand: Wilf the Honourable Member for lnformationmd 

Broadcasting please state: 
(a) if it isa fact that aecreditedcorrespondents with the Government of 

.India have been classified according to their stlltUS ill the profession and the 

.status of their newspaper; if so, what method has been prescribed to ascertain 
these matters; 
(b) if it is a fact that the accredited correspondents (shown in the statement 

to WlStarred question No. 58 of the 23rd February, 1944) who were gtven acere-
.ditation before 1941 are classed in B and those who were given accreditation 
after 1941 are classed in A; if so, the reasons therefor; and if not so, wlul.t 
the correct fact is, and who in class A and class B are respectively, together 
with their date of accreditation; 
(c) if it is a fact that more than one accredited correspondent of a news-

paper or of a news agency have been placed in class Ai if so, the reasons therefor, 
and if not so, what the correct fact lSi 
(d) whether the orre po d~ t  of all the four news agencies are placed in 

dass A; if not so, the reasons therefor, and 
(e) whether Government now propose to cancel the classification, removing 

the differential treatment to their representatives at the centre; if not, why 
not? 
The Honourable Sir Sultan Ahmed: (a) :Yes. The factors determining the 

status of a newspaper are: it should be a newspaper as defined in the Post 
Office Act; it should be publishea-regularly at stipulated intervals; its influence 
and circulation. The status of a News Agency is determined by the method of 
-IDstribution of its services, e.g., volume of telegraphic news service; the centres 
·or the newspapers catered for; the percentage of publications secured. 
(b) No, Sir. The second part of the question does not arise. As regards 

the last part, a statement /tiving the required information is laid on the table 
()! the House. 
(c) Yes. News Agencies are allowed to have two correspondents each, the 

dass privileges to which they are entitled being determined by their status, 
in view of the wide range of news covered by them. Only one newspaper, the 
Statesman, which has a Delhi and a Calcutta editor has been allowed two 
correspondents as a special case. 
(d) Correspondents of Associated Press oj India, United Press of India and 

Orient Press of India are given Category 'A' privileges. Correspondents of 
National News SeTvice are entitled to category 'B' privileges only. AI!I regards 
the reasons, the Honourable Member's attention is invited to the reply to part 
(a/ of this question . 
. (e) No. Q-overnment are satisfied that the. cla88ification helps to place 
representation of newspapers or news agencies at the headquarters of the Gov-
ernment of India on a more satisfactory basis and enables correspondents to 
provide a more effective news service. 

State"Mnt showing the t'IlJrnu ~  aecreditM Preu ~ t  at tM MOOquarters of the Got1em-
menI of India, tM datu of their accreditation and the category of prim1eges IJCOOI'ded to the",. 

~r  

Hr. S. N. Bbatna.ga.r 
r. ~  
Mr. A. S.Ivengar . 
Hr. G. V. Krupanidhi 
Mr. A. N. Kumar 
Hr. B. Shiva Reo 
'Mr. 'M. Rov . 
:Mr. J. N. Bahni 

Name.. 
Date of 
Aecredita-
tion. 

4·3·32 
22·11·41 
1'7.9·32 
23·10·'" 
16·4.37 
31./1·35 
15.4·36 
6.11·40 

of 
priVl1eges 
to 
which 
entitled. 

A 
A 
A 
A 
A 
A 
A 
A 

t Amwer to this question laid on the table, the questioner being abeent. 



'Kr. S_ A. Saatri 
'Sir IJsha Nath Sen 
Jr1r. K. C. Sen Gupta 
lfr. P. D. Sharma . 
Mr_ Sri Krishna -
Mr. Hilal Ahmed Zubairi " 
Mr_ Z. A. Suleri ~ 

Mr. Dharampal Gupta 
:Mr. P. N. Bajpai 
Mr. J. K. o ~ 

Mr. Mohd. Umar . 
Dr. P. S. Lokanathan 
Mr. D. G. KuikJ.rDi 
Dr. La.nk& Sundaram 
Mr_C.L.Suri 
Mr. J. N. Shukla . 
Ml"9 Dharam Yaah Dev 
tMr. Syed Muhammad 
tMr. A.elam Siddiqi . 
-Mr. S. N. Chopra . 
-Mr. Muhammad Jafri 
~. R. Mudhavan Nair 
:Mr. Harishchandra . 
Mr. A. C. Ktloala . 
Mr. Indra Prakash . 
:Mr. Somina Venkiah 
tMr.C.C.Joeeph 

'STARRED Q1JESTIONS 'AND ANSWERS 

Date of 
Accredita-
tion. 

16-3-39 
15-5-33 

~ 

22·10-40 
11-5-43 
20-5-43 

~  

~ 

~ 

16-6-43 
~ 

9-10-37 
16-9-43 

~ 

3-2-42 
~ 

17-1-" 

29-7-0 
10-3-43 

~  

~ 

16-11-43 
~ 

• Date of accreditation is not available "due te cieBtruction of old records. 
t Provisionally aooPedited. 

10,U' 

Category 
of 

privilege8 
to 
which 
entitled. 

A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
A 
B 
B 
B 
B 
B 
B 
B 

F.A.UCITY OF MUSLIM: ~ IX DB OnIOB'Oll' Cm:lu' CoNTBOLLBB OF SURLY. 
AoooUNTS. 

656. *Xh&n Ba.hadur SIlaikh J'ul-1-JIaq Plracha: Will the Honourable_ the 
l!'inance Member please state: .' 
(a) whether it is a. fact that there are only three Muslim Gazetted Officers, 

-twp Accountants and two Assistant Superintendents in the main office of the 
Chief Controller of Supply Aooounts out of the total strength of eighteen Gazetted 
Officers, forty Accountants and five Assistant Superintende)1ts, and that there 
.\s no Muslim on these posts in the offices of the Controller of Supply Accounts 
at Calcutta ana Bombay and Controller of Food AOQOunts, Delhi; 
(b) whether it is a fact that major portion of the sanctioned posts in these 

offices is on a temporary basis and hence the newly created posts should be filled 
by t.he appointment of members of different communities in the prQl)Ortion fiXed 
bv the Government of India.; 

~ (c) whether it is a fact that a large number of officials have been appointed 
in these offices by transfer of their services from other Accounts and Audit 
Dffices and by re-employment of pensioners; , 
(d) if the reply to parts (a.) to (c) above is in the eflirmative, what steps 

have been taken by the heads of these offices to secure adequate representation 
-of Muslims in these services and grades, and whether any efforts have been made 
to'secure the services of experienced and qualified. Muslims from other Audit 
Offices or by re-employment of Muslim pensioners; and 

~  whether it is not a fact that two N:.uslim'Supf>rintendents have recently 
been compelled to leave the service of the' department owing to unsympathetic 
treatment of Hindu Officers and one Muslim. Assistant .. Superintendent has 
been reduced and one clerk has been dismissed on the' ground that he had mis" 
' ppropri~ted Government money, and, that, a lar.8e, number of Muslim clerks 
have reSIgned their servi,ee? ,. ,," "  " 
fte Honourable SU Jeremy Baisman: ,(&) I lay a : t t!'l ~ t ,on the tabl& 

~~~e House giving details afthe, information Bought .b;r ~ e  o~o r l i ~~ .  
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(b) The reply to the .first part is in the affirmati.ve. As re r~ the l t~ 
part, the orders with regard to communal representation apply to direct recrw,-
ment only. 
(c) Yes. .  . 
(d) Every effort is made to secure ~de te representation of varIOus, com--

mullities in the services under the Chief Controller of Supply Accounts o~

trol. The Chief Controller of Supply Accounts has made special efforts to obt!lID; 
Muslim candidates by inserting advertisements in the press and by ddre l~ . 

letters to the Aligarh Muslim {iniversity ~ to the ~ d  of other MusllUl 
educational institutions. Amon·:> the experienced offiCials transferred from. 
other offices there are no less t ~  93 Muslims. Five Muslim Pensioners have-· 
been re-emplo:yed. 
(e) No. The facts are not a;; stated by the Honourable Member. 

SkJtement. 
(a) No. The actual figures are : 

Office oj 1M OhieJ Oontrolkfo 0/ St4PPly Acooutm._ 
Gazetted officers . 
Superintendents .  . 
Assistant Superintendents 

Offiu oj fM OOf/woller oj St4pply AccotIntB, Otlloulta. 
Gazetted officers 
Superintendents . 
Assistant Superintendents 

Office oj the Oontrolkr oj St4Ppi,y Acc0t4ntB,.Bombay. 
Gazetted officers 
Superintendents . 
Assistant Superintendents 

Gazetted officers 
Office oj the Oontroller oj Food ACCOtIntB._Delhi. 

Superintendents • 
Assistant Superintendents 

2 out of 17-
5 out of4T 
13 out of 50> 

1 
1 
4 

Nt7 •. 
l' 
Z· 

Kr. LalchaDd lfavalrai: .lIay I know if the other Universities, e.g., the· 
Benares Hindu University, have also been informed? 
The lIoneurable Sir jeremy Rai8man: No, Sir. Since the problem arises-

from the inadequacy of minority communities, it is being pursued in this way. 

Jfr. Lalchand l{avalrai: But if these are not available, then in that case, 
the appointment should go to the Hindus, and will the HODOumb.e Member do-
it for that purpose? 

"!'he Honourable Sir 3eremy llaisman: It is not neee888ry to take special 
measuras in order to secure sufficient Hindu candidates. 

BommUIJm CA.8TlI8 :RBoDonmJ •. 
657. *J[r. Piare LaIl Xuree\: (a) With reference to his answer to my: 

wlstarred question No. 103, dated 7th March, 1944, will the War Secretary. 
be pleased to state which of the following 'RegimeBts consist entirely of the. 
S·chedul(·d Castes: 
(i) the Mahar Regiment; 
(ii) the Chamar Regiment; 
(iii) the' 17th Ix,gra Regiment; 
(iv) the 8rd Regiment; and 
(v) the Bihar Regiment? 
(b) Will he also please t ~e the number of Scheduled Caste Commissioned' 

Officers (all ranks) in the regiment8 which consi8t entirely of the Schedulect 
Castes:' 

lIr. o. K. "l"riYedi: (8) The Mahar and Chamar RegimentB consist entire-
ly of Scheduled Castes. 

(b) The information asked for by the Honouraole Member is not readily 
anilable, and, in view of the fact that it is not the' policy Of Govemment to-
make any distinction between varioU8 castes ~ d cl'tleds in the appointment 
and ~ ti  of oftieers, I do not propose to collect tlie'information: • 
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8cDDt1LBD CAST.B CoMJlISSlO'UD OJ'J'rous. 
- (658. *lIr. Piare LaU -Xureel: Will t.be War Secretary be pleased to state 
the number of Scheduled Caste Commissioned Officers (all ranks) recruited in 
the Indian Land Forces, Royal Air Force and the Royal Indian Navy during 
.~e years 1942 and 1943? 
JIr. O. ][. Trivedi: I would refer the Honourable Member to the reply 

.given to his un starred question No. 104 on the 7th March, 1944. 

SoHEDULBD CASTIIS ABD TlIEIB NOHnlA.TION TO I. C. S. 
659. *:Mr. Pian Lal1 Xureel: (a) WillChe Honourable the Home Member be 

'pleased to state w4ether Provincial Governments . er~ asked to re .o ~~ 
per.;.)ns belonging to the Scheduled Castes for nommatIOn to the Indian Civil 
.8ervi('" ill the years 194211.00 1943? . ..' . 
(b) If the aUdwer to (a) above be m the affirmative, Illd ProVl.llClal Govern-

ments recommend Scheduled Caste persons for nomination to the Indian Civil 
.service? If so, the action taken by the Government of India in the matter: 
(c) Was any Scheduled Caste person selected for the I.C.S. in the years 1942 

.and 1943?_ If not, why not? 
The lloDourable Sir RegiD.ald JlaxweU: (a) Yes. _ 

.. (b) In" 1942 and 1943, five and two nominations respectively were received 
:from the Provincial Government... The nominees were interviewed by the 
Federal Public Service Commisl:!ion. 
(c) No Scheduled Castes candidate was nominated to the Indian Civil 

:Service in 1942 and 1943 :as in the opinion of tlie Commission none of the candi-
.dates reached the standard required for appointment to the Indian Civil Service. 
But in 1942 one reserved va.cancy was earmarked to be filled after the war by a 
suitable Scheduled Castes candidate with war service if availahle. Moreover 
in 1943 a Scheduled Castes candidate was selected for training in the Indian 
<Civil Service Probationers' Tmining Camp and he will be considered for nomi-
'Fstion on the basis of the results of the final examination in the Dehra Dun 
'Probationary Course in 1944. 
JIr. Lalch&Dd lfavalrai: May I know from the Honourable Member what. 

is the proportion that is to be given to the Scheduled castes according to the 
'Government resolution? 
The Honourable Sir RegiDakl JluweU: Eight and one third per cent. of the 

!Vacancies are reserved. 

SomwULlDD C.A.STBS AND TBlIIB NOJUNM'lON TO I. C. S. 

:660. *1Ir. Piare Lall Xureel: Will the Honourable the o ~ Member be 
.,leasl:d to state whether the Government of India have asked the Provincial 
Governmenta to recommend the Scheduled. Caste d.id t~ for u;mination to 
the Indian Civil Service this year? 1£ not, why not? 
The Honourable Sir B.egiDald Jlazwell: The Honourable Member's aiteBtion 

'is invited to the Home Department Press Communique, dated the 19th Decem-
,ber, 1942. The Secretary of State bas decided that recruitment to the Indian 
Civil Service should be suspended for the period of. th& war after the January 
-examination of 1948 and all vacancies should be held in reserve for war service . 
,'Candida tea. 

' ~t t C __ uaiquf'. 

With a view to attracting YOIIDg men of a mitable type for er e ~' Commissions in 
the Defence forces and in order to eDIIUre that such men were Ddt placed at a disadvantage 
-compared wita tlloae 'who 80ught civil empioymat, it W&b announced in ~ r  1941 that 
:;0 {)8r cent. of the annual vaeancies in the I. C. S. and the I. P. would be left unfilled with 
A vIew to their'being ni.ilable aft·er the war for candidatE'S with appro,·ed "war service". 
The Secretary of State 'has DOW decided that an vacancies in the I. C. S. and the I.P. 

aould, afller the January examination Of 1.943, 'be reserved for such ~r er i e' candidates 
.aDd that recruitment to both Services !l o ld e ~ ded for the period of the war. 

HOMII: 'DRa'l'lDln', 
:New Delhi, the 1'9th December, -194!.. 
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PREPONDERANOE OF MuSLIM: ·.ABTIS'l'S IN .ALL INDIA. RADIO STA.TION, DELHI. 

661. *llr. Govdnd V. Deahmukh: (a) Will the Honourable Member, for: 
Information and Broadcasting be pleased to state whether it is a fact that. 
an open letter was sent to the Director, All lndia Radio Station, New Delhi 
published in the Mahratta, dated the lOth March, 1944, complaining of the 
policy practiRed in the radio programme and preference given to Muslim artists? 
(b) Has the attention of the Honourable Member been drawn toO the ore~ 

said OP(lU letter? If so, what steps were taken to ascertain the facts shown m. 
it·? 
(c) Is it a fact that the Hindu artists were overlooked in the programme 

of the Delhi Radio Station in the following ratio on the undermentioned dates?' 

Date. 

16th January, 1944. . 
17th January, 1944. . 
18th January, 1944. • 
19th January, 1944. • 
20th January, 1944. • 
'21st January, 1944. . 

Percentage or M:118lim I P8I'08Dtage of Hiodu. 
-/. ___ artUIte_· _ •. ~_ _. ___ _ 

96% I 5% 
~ ~ 
~ I ~ 

95", I 5% 
10% 10% 
100% Nil 

(d) If the figures shown in part (c) be not correct, what was the actual 
ratio of Muslim and Hindu artists on the aforesaid dates and what were the 
reasone. for adopting the difference? 
(e) Is he aware that Hindus quite competent and even specialists in Geet-.-

Thumries, Gazals, Dadras, KhiyaJ8 are always available? If so, why is le ~ 

number of Hindtl artists scheduled at Delhi, Lucknow, Lahore and Bombay?-
(f) Is it a fact that more Gaza/,s are being sung at the All India Radio than 

Geets? If so, why? 
(g) Is it a fact that all the Gasa1.s composed by Muslim authors ate beini sung 

and even a number of Geets composed by Muslims are sung and no preference 
'is being.given to Hindu composers? If so, why? 
(h) 1£ th8 answer to part (g) be in the negative, will the Honourable Member-

be pleased to lay on the table a list showing the number of Gazals and Geet. 
comp0sed by Muslim and Hindu composen, respectLve1y, and. sung by Hindu. 
aDd Muslim singers on the dates mentioned in part (<:)? 
(i) What steps does the Honourable Member propose to take to remove the 

-difference in treatment and the grievances detailed in the letter mentioned: 
above? 

The BODOUr&ble Sir Sultan Ahmed: (a) Yes. 
(b) Yes; the letter has only recently been brought. to. my notice and 1 hav ... 

made the necessary. enquiries. 
(c) No. 
(d) and (e). The ratio was 57: 43 taking int.o account. all categories of 

programmes and 76: 24 in respect of only music programmes. The number of. 
Muslim artists at the Delhi, Lucknow and Lahore stations of All-India Radio· 
is larger than the number of Hindu artists roughly according to the proporti~  

in which suitable artists of these communities are available for these stations. 
At Bombay and some other stations, the position. is exactly the reverse. 
(f) At some stations, yes, but not over ll~ di  Radio as a whole. The· 

position varies from station to station according to. the demand of the listeners. 
and the availability of talent. 
(g) No preference is given to any community. Ar·tists are selected on 

grounds of merit. 
(h) No such statistics are mMntained and the· labou1" involved in eollectins: 

them will not be o e ~e with tbe result. 
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(i) I am satisfied that there is no differential treatment in All ~di  Radio 
and that the grievances mentioned in the MahraUa are based on a IDlsapprehen-
sion of the actual position. 
lIr. L&lchand Jlav&lrai: May I know from the Honourable Mem?er w?e-

ther Hindu artists are not available in the Punjab and so preference IS bemg 
given to other communities or that the Hindu artists are i~ored  ., 
The Honourable Sir Sultan Ahmed: They are available m the proportIon m 

which I have mentioned. ' 
:Mr. LalchaDd Jlavalrai: Is that proportion fixed for each broadcasting 

. station? If so, under what rule or order? 
The Honourable Sir Sultan Ahmed: Perhaps my Honourable friend did 

not follow the answers at all. The question was as regards people employed 
between the 16th 'and 21st January, 1944. The proportion was given for that 
period. "" 
Mr. Lalchud Xavalra1: With regard to l ~ (c), on" 21st January, the 

percentage of Hindu artists is shown as 'nil'. Why it is so? 
The Honourable Sir Sultan Ahmed: Because there was none. 
Kr. LalchaDd Xavalrai: NOlle was available? 
The JIoDourable Sir Sultan Ahmed: Obviously. 
Kr. L&lcband Xavalrai: May I know if any advertisement was published l' 

What is the proof to-show that none was available? 
The Honourable Sir Sultan Ahmed: Little knowledge is a dangerous 

thing I I would respectfully urge upon my Honourable friend to visit the All-
India Radio once and see how it works. He ought to know that adverlisements 
are not given for these artists. 
Kr. Lalchand lIavalral: Mav 1 know if the Committee is consulted? 
Kr. President (The o o ~ le Sir Abdur Rahim): Order, order, nart 

qUMtion. 
MuSI.JM OFFICER IGNORED FOR .An>oINTJONT AS APP1u..LA.TE AssISTANT CoJOlIS-

SIONll:R OF INcollO: TAX IN THE PuNJAB. " 

662. *Kb.IG Bahadur Shaikh l'w-i-Baq Piracha: Will the Honourable the 
Finance Member be pleased to state if it is a fact that a very senior Muslim 
officer of the Income-'fax Department in the Punjab, hus been passed over and 
the newly created post of Appellate Assistant Commissioner has been given to 
a junior Hindu Officer, and as £I, consequence Muslim Officer had to apply for 
leave preparatory to retirement? " 
The Honourable Sir Jeremy RaiSman: No. Pir'Mohammad Ali Shah, the 

senior Muslim Income-tax Officer in the Punjab to whom the Honourable 
Member is presumably referring, had gone on leave preparatory to retirement 
before the temporary post of .\ppellate Assistant Commissioner referred to 
could be filled. The question of his supersession does not therefore arise. 

PRoPOSED CLAss A OR CLAss I SUVICE OF INCOIIB TAX OFFICBRS. 
663. *XhID Bahadur Shaikh J'azl..i-Jiaq Pir&cba: Will the Honourable the 

Finance Member please etate whel.ber he proposes to ereate a class A or class I 
Service of Income-Tax Officers, and, if so, what st-eps does he propose to take 
to safeguard the interests of the officers belonging to minority communities? 
The Honourable Sir J8I'8lDy Ra.!sman: It is proposed to constitute 8 Class 

I. Income-tax Officers' Service, appointment to which will initially be by selec-
tion from among existing Income-tax Officers and later by direct recruitment 
through competitive examination conducted by the Federal Public Service 
Commission. No special steps to safeguard the interests of minority communi-
ties are necessary, since direct recruitment will lie made in accordance with the 
orders governing communal replf.scntation issued by the Government of India 
from time to time. 

E.JBcrJo:NT CASKS IN DBLm CoURTS. 
eM. *lth&DI Bahadur Shaikh I'w-i-llaq 'Piracha: (a) Will the Honourable 

the Home Member be pleased to !>tate the number of ejectment cases filed in 
Delhi Court since the extension of Punjab Rent Restriction Act t<l Delhi 
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province? How many have been disposed of and how many are still pending in 
Courts? 
(b) Is he aware that immediately after enforcement of the Punjab Rent 

Restriction Act in Delhi Municipal Area, landlords asked a number of tenants 
to vacate residential houses lInd flats for landlords' own occupation? Are Gov-
ernment aware that a la.rge majority of such claims was false and the houses 
were let to same or other parties on payment of NasaTana? 
(c) Will he be pleased to give instruct,ions for enacting Control Orders 

throughout Delhi Province providing that no residential house or flat should be 
vacated so long as the tenant paYE or is willing to pay controlled rent? 
(d) Is he aware that landlords in Delhi generally refuse to carry out repairs 

to their property since the enforcement of Control orders? If so, will he be 
pleased to state what steps he proposes to take to penalise the landlords for 
refusing to attend to their property? 
"!'he Honourable Sir Reginald JluweU: This question shOldd hnve been 

addressed to the Honourable the Labour Member. 
LoWER CLASS ASSIGNED TO CERTAIN SECURITY PmSONBBS iN CENTRAL JAIL, .A.nocB. 
1665. ·Sardar Jlangal Singh: (a) Will the Honourable 1!he Home' Member 

please state whether it is a fact that Syt. Shankarlal Varma, assistant e~ tor  

Hindustan, New Delhi, and ex-president, Ajmer-Merwara Provincial Congress 
Committee, Mr. Balkrishna Kanl, member, All-India CongreSs Committee and 
Professor Gokul Lal Asawa, who are being detained in the Central Jail, Ajmer. 
a:;: security prisoners, are undergoing various terms of imprisonment under the 
provisions of Central Government's Security Prisoners Order. 1942? 

(I» If so, is it a fact that these security prisoners are being treated as ordi-
uary 'C' class prisoners and no consideration is being shown for their social 
status, mode of living and education? 

(c) Is it a fact that these individuals have been accorded' A' class treatment 
in jail on former occasiom;? 

(d) Is it a fact that Syt. l ri ~  Kaul is running daily temperature and 
the present state of his health is causing anxiety to his friends and relatives? 
(e) Will Government be pleased to order better class t·reatment to these 

persons without any furtlier delay? 

The Honour&b]e Sir Reginald Maxwell: (a) Yes. 
(b) It is true that they.haye been placed in Class C. 
(c) Two of them were accorded A olass, treatment in Jail on former 

occasions. 
(d) BalkrislmaKlrU1 gets low fever in the afternoon but his health is not 

such as to give cause for anxiety. He is receiving suitable treatment and 
has recently put on weight. 
(e) The matter is already being considered by the Chief Commissioner. 

QUASHING OF SENTENOES P A88ED Oli OBBTAIN SlDOU1UTY PBIsONBBS IN. Cli:NTBAL 
JAIL, AnIlm. . 

t666. ·Sa.rdar Manga! Singh: (8) Will the Honourable the Home Member 
please state whether it iF; a fact that some of the security prisoners now confined 
in the Central Jail, Ajmer, were sentenced to four months rigorous imprison-
ment under Rule 18(2) of the Central Government Security Prisoners Order, 
1942 (for disobeying a lawful . .>rder) by the Additional City Magistrate, Ajmer1 
(b) If so, is it a fact that the Sessions Judge, Ajmer, has on appea1 set aside 

the conviction and acquitted seven of the nine security prisoners, as in his 
opinion the Jail Superintendent was not competent t-o issue an order enjoining 
&ecurity prisoners to give finger impressions? 
(c) Will Government be pleased to revise the sentence of Mr. Balkrishna. 

Raul and Gokul Lal Asawa, the remaining two security prisoners, who did not 
. prefer appear against their convietion in the light of the judgment: of the 
St'ssions Judge, Ajmer? 

t Answer to this question laid ou the table, the questioner being absent. 



STARRED QUESTIONS AND ANSWERS 1626· 

"'.rhe Honourable Sir Reginald Jluwall: (a) and (b). Yes . 

. (c) The point is already being considered by the Chief Commissioner. 

;Rl!:SEBVAoueJr OF PBoVINOIAL VACANOIBS FOB ScmmULBD CASTBS. 

'667. *lIr. PiMa Lall Xureel: With reference to the Home Department; .Reso-
lution No. 23/5/42-Est(s), dated the 11th August, 1943, reserving 8-1/3 per 
eent. of all vacancies to be filled by direct recruitment in the Central ana 
Subordinate Services to wW recruitment is made on an All-India basis, ~lld 

.also increasing the maximum age limit by three years in the case of Scheduled 
Castes, will the Honourable the Home Member be pleased to state: 
(a) whether he has sent copies of the above Resolution of the Home 

Department to all the Provincial Governmentp, and Provincial Public Service 
Commissions; 
(b) whether he has asked or requested the Provincial Governments and Pro-

vincial Public Service  Commissions also to reserve 8-1/3 per cent. of all Pro· 
vincial vacancies for Scheduled Castes and also to inerease the maximum '1ge 
limit by three years in the case of Scheduled Caste; . 
(c) whether he knows that Provincial Governments do not seem to be inclined 

to reserve 8-1/3 per cent. of all the Provincial vacancies, and to increase the 
maximu!'lI age limit by three years in the case of Scheduled Castes, in spite 
()f the representations made in this regard to the Provincial authorities by the 
leaders of the Scheduled Castes; a.nd ' 

(d) whether he proposes to urge upon the Provincial Governments and Pro-
-vincial Public Service Commissions to fix a certain percentage ill all the Provin-
,cia I Services. and to increase the age limit by three years in the cass of Sehe-
-duled Castes? 

The Hono1U'&ble Sir R&ginald liluweU: (a) Copies of the Re!4olution in 
~ e tio  were sent for information to all Provincial Governments but not t.o 
'Provincial Public Service Commissions. 
(b) No. 
(c) Enquiries made from the Provincial Governments in 1942 showed that 

sev.3ral of them had made specific reservations for Scheduled Castes in certain 
Services under their a-dministrative control. Many Provincial Governments 
also grant. age concessions varying from one to five years to members of such 
~ tp. . I have no ,informat.ion regarding any further action taken by Prcvin-
'clal Governments SIDce copies of the Government of India's Resolution were 
furnished to them. 
(d) Thitl is a matter for the Provincial Governments and the Centrul o ~ 

ernment have no power to interfere. 

RESERVATION OF PBoVINCUL V AOANOIES FOB ScBEDULlID CAs'l'BS • 

. t668. *Kr. PiMe Lall Xureel: Will the Honourable the Home Member be 
pleased to state whether the Home -Department Resolution, No. 23J5/42-Est(s), 
dated the 11th August, 1943, applies to vaeaneies filled by promotions? If not 
~ ~  ' 

The Honourable Sir Reginald Kowell: No. The orders of the Government 
-of In.dia regarding communal representation in the' services apply to direct 
:reerultment only. 

AO'l'lvl1'lBS OF NATIONAL W A.R FRoNT IN AssAM. 

t689.·J[r. AuDga .Kohan Dam: (a) Will the Honourable Member for Infor-
matIOn and Broadeastmg please state the advance made bv the National War 
Front Movement in Assam in one year? •. 

deb) Is ~ e Honourable Member rea'dy to plaee on the table the report submit-
~e by Ral Bahadur Dr. S. K. Bhuya, ex-Organiser of the National War Front 
m ~ e Assam valley, and what suggestions did he make for the intensive organi-
satIOn of the National War Front? 

! Answer to t~ill ell~io  ~id on the table. the ~tio er being absent . 
• ADllwer to thIS qnestlOD laId on the table, the questioner  having exhausted his quota. 
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The Honourable Sir Sultan Ahmed: (a) The National War Front ~ elllt' t 

in Assam has been gaining strength steadily and has made I!. ~ lder le 
advance in its activities during the past year. Recently eleven tl ~ ~r 
Front Rallies were held all over Assnm--five in Assam Valley :mq SIX In 
Surma Valley-and the general public took a very keen interest in them. Each 
Rally was attended by not less than 40,000 people. 

(b) Dr. S. K. Bhuyan was Provincia! r i~er of ti~ ~ War Fr?nt for 
Assam Vallcy till 1st May 1943. In hIS capaCIty.iJi Pro:mClul Org:uuser he 
submitted s nnmber of reports on the working oTthe National War Fronh 
together with his suggestions for the ifttensification of the movement. All these 
reports were written for departmental use only. A summary is contained in 
the comprehensive report placed before the Legislature on the 10th November 
1943 nnd I do not t.hink any useful purpose will be served by referring to t ~ 

individual reports. 

OBl>l[8S BB FIvJD. YBAB TlmM FOB OnxCIALS IN AUDIT OFnOES. 
1810. ·lIhai Parma If.: Will the Honourable the Finance Member please-

state if it is a fact that there are orders from the Auditor General in India that 
an official should not be allowed to continue on one seat for over five years in· 
the Audit Offices? . 

The Honourable Sir Jeremy Jr.a.iaman: These orders of the Auditor-General 
of India do not apply to all the officials in an audit office but only to t o e.~ 

employed in the audit sections. 

STlmooB.Al'l[BB :roB DEPUTY AOOOUNTANT GENERAL, POSTS AND 1'ELBGBAPBS;' 
Dm.m:. 

f671. ·lIhai Parma lflDd: Will the Honourable the Finance Member please· 
llidte if it is a fact that no post of a stenographer is sanctioned for the Deputy 
Accountant General, Posts and Telegraphs, Delhi, but an allowance is allowed 
for this work, if and when an official is required to perform part time duties? 
'!'he Honourable Sir Jeremy 'Ra.jaman: The reply is in the affirmative. 

lTNSTARRED QUESTIONS AND ANSWERS. 

POLlOE GUARD AT SImI GoPAL ClLumn OF COJOlEBOE, Dm.m:. 
192. Mr. lIuh&mm&d Alb.ar Ali: (a) Will the Honourable the Home Membel"' 

be pleased to state if it is a fact that Sardar Mehtab Singh, Superintendent of 
Industries, Delhi, put up Police Guards at the Office and the Godowns of the 
Shri Gopal Chamber of Commerce, Limited, on the 15th October, 1943? 
(b) Will Government be pleased to state the law and the orders under which· 

he took this action? 
(c) Is it a fact that no order for this action was served on the Officers of the 

said Company nor was it shown to anyone of them? 
(d) Is it a fact that the Police Guard remained there for abl)ut four months: 

and a constable is still posted there and was not removed even after the 
Judgment of the High Court and the Textile Commissioner's Chemical and Dyes 
Control Order? 
(e) Will Government be pleased to state the amount spent on the mainten-

ance of these Police Guards :md the object of public utility served by this action 
of Sardar Mehtab Singh? 

The Honourable Sir Reginald KuweU: (a) and (b). The District i~

trate of Delhi made an order on the 9th October 1943, under Defence of. 
India Ruie 81(2) prohibiting the disposal without his prior permissiou of: 
certain stocks of dyes held by the Shri Gopal Chamber of Commerce, ~i ited  

and the Delhi Colour Safe Deposit, Limited, which were being made the subject.. 
of highly speculative transactions prejudicial to the public interest: and on the-
15th October he gave instructions for the posting of Police at the premises of 
the Shri Gopal Chamber of Commerce to ensure that the order was not evaded. 

t Answer to this question laid on the table. the questioner being a.beent. 
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(0) I understand that the Distriot Magistrate's order of the 9th October-
was served on the parties in t ~ regular way_ 
(d) Yes. It has not yet been considered advisable to relax the precautions ~ 

against attempts to infringe the order. .' .. 
(e) The expense eannot be readily estimated. !he object .of pubhc utllity 

served by the action of Government has been explamed above m reply to partg, 
(a) and (b) of the quelition. 

PBoImOUTION 01' OnIOBBS 01' BHBl GoPAL ClLumn OF CoJDIBBCE, DBLBI.-_ 

193. JIr. Mubammad AU.al.Ali: (a) Will the Honourable the Home Member' 
be pleased to state whether Government are aware of the pro~e tio  launched I 
against the Offioers of the Bhri Gopal Chamber of . o~ eroe! Lmnted, ~d other. 
members of the publio under the orders of the DiStrict MagIstrate, DelhI, dated 
the 16 October, 1943? 

(b) Has the attention of the Honourable Member been drawn to the judgment,-
of the Honourable Mr. Justice Blacker of the Lahore High Court dated the 27th, 
January, 1944, quashing the whole proceedings and declaring the action taken· 
by the District Magistrate, Delhi, as misconceived and illegal? 

(c) Is it a fact that in this action not only the officers but some members of-' 
the subordinate staff and outsiders sitting in the room also were arrested and ~ 
challaned? . 

(d) Is it. a fact that the investigation by the Police was carried on under the 
supervision and guidance of Sardar Mehtab Singh, Superintendent of Industries? . 

(e) Is it a fact that the accused made various representations explaning "he. 
whole situation to the Chief Commissioner and the Home Department, Govern-. 
ment of India, pointing out the illegality of the action of the District Magistrate? . 
If so, why no action was taken on t~e e representations? 

(f) Will Government be pleased to state whether the District Magistrate, . 
Delhi, had taken legal opinion before issuing the above order for arrests? 

(g) ~ill Government also be pleased to state how Rule 94(c) was taken to., 
be apphcable to transactions of Dyes and Colours bv the District Mamstrate 
Delhi? . 0" 

(h) ~  it a fact that the District Magistrate and the Superintendent ot, 
Industries took a keen and personal interest in the case against the Chamber? 

The Honourable Sir Reginald Kaxwell: The information is being obt.aiued:: 
and will be laid on the table of the house in due course. 

STATEMENT LAID OK THE TABLE. 

Information prom.ised in I'e ply to paris (n), (d) and (e) of sta.1'Ted question No. ~ '  
usl(.ed by Mr. Ananga }{ohan Dam on the 25th February, 1944. 

MALARIA EPIDEMIC IN BANIACHUNG IN SYLHET. 

('9.) and (d). According to the report received from the Government of .Assam t ~  
number of deaths from malaria in Baniyachung from' April to October, 1943 was about· 
1,700. Later figures are not available but thev are likelv to be on a smaller scale as the·, 
epidemic has been brought under control.· . 

(e) The report received from the Government of A\I8&II1. confirms the Honourable Member's., 
statement, 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Aalembly: Sir, the following message h:n; been  received-' 
from the Council of State : 

"I am directed to inform you that the Council of State at its meeting, held on the· 
27th March, ~  ~ reed without any amendment to the Bill to provide for the ('reation of' 
a fund for the lDlprovement and development of thE' cultivation, marketing and utilisation. > 
of co('onuts  in India. which was p ~ed by the Legislatiye Assembly on the 3rd March, .~  



'rHE INDIAN FINANCE BILL. 

MBSSAGB FROll HIs EXCELLENCY THE GOVERNOR GENERAL. 
Mr. President ('1.'he Honourable Sir Abdur Uahim): I have to rend out a. 

. mes;;age t.o the Assembly  from His Excellency the Viceroy and Governor 
• General: 

"Whereaa by it" vote of the 27th. March. 19H, the Legi8lative Aasll,,!-bly haa Tll/med to 
~ e into conaideration a Bill entitled a Bill to give effect to the fina1t.Clal propoaala of the 
rent-Tal Government for the year beginning ()II the 18t day of April, 1944,' 

NOW, THEREFORE, I. Archibald Percil'al, Fi8count War-ell, il~ pur81lanee of t~e 

pTot:iaio1l8 of 8ub'8ection (1) of aeotion 67B of the Gol'ernment of IndIa Act, aa set .ovt . In 
the .lv·iT/th Schedule to tI,e GOl'ernmellt of India Act. 1935, do recommend to the Legtalatl"e 
Ap3embly that it do pas/! the Bill in t"of. lorm I,creto anneftd. 

(Sci.) WAVELL. 

Viceroy and Governor General." 
NEW DELHI; 

'Th, t8th. Jlarch, 19M. 

The Honourable Sir Jeremy Ra.i8man (Finance Member): Sir, I move for 
leave to introduce a Bill to give effect to the financial proposals of the Cen-
tral Government for the year beginning on the 1st day of April, 1944, in the 
form recommended by the Governor General. 
The only thing I would say is thllt this Bill is the Bill as it WIlS before 

, the Hous'J with the incorporation . of four amendments. One if; merely a 
formal amendment to correct a mis-priut which is No. 38 in the 'Printed list of 
-ameudments; and the other three consist of amendments ~o . 2. 3 and 4 in 
Supplementary list No. 1 to the Final List, that is to say. thE. 8J1lcndm£:nt.s 
.• tanding in the name of Sir John Sheehy. 

Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim): 'Motion moved: 
"That leave be granted to introduce a Bill to give effect to the financial proposalB of 

the Central Government for thE' year beginnin!): on the 1st day of April, 1944, in the form 
rl'commended by tbe Governor General." . 

JIr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhammadan 
Rural): Sir, this occasion which has brought back the Bill recommended by 
His Excellency is not wit.hout precedent. This Assembly has had many 

'. occasion of a similar character; and but for the provision in the Government of 
: India Act, one should have thought that Government would exerci&e their 
powers without asking a body, that cast a deliberate vote yesterday, to 
, reconsider it this morning. It is somewhat amazing that though formally a 
provision of this kind may be necessa'ry it should be used in the manner iLl 
which it is being used. The position today is this. Yesterday this House voted 
· on this question, and though as a matter of form it was by a majority of one 
that the Bill was rejected by the House, in truth and in fact in so far as the 
· elected Members of this House are concerned, it wa"B a vote of 56 against 18 
And even out of this 18, if I have some consideration which the Members of 
the European Group have always extended t9 Government, you really come back 
to this that in so far as the real voice of the countrv is concerned, it was a 
matter of 56 against 8. Therefore, as I submitted yesterday to the House, 
there is such an amount of unrealitv about the vote that is asked for that one 
might have wished that the conS'titution itself had 8 provision by which once 
the House, at all events, votes in the manner in which it has done, there should 
· be no further ceremony gone through for the purpose of bringing in the Bill. 
-for I think it is an imputation of a lack of common sense to ask people to 
reconsider what they have been considering for quite a long time. When this 
Bill was at the consideration stage, a period during which about seven days 
· elapsed, when every Partv and such Members as wanted to take any pa'rt in It 
expreBBed their opinion, they made it quite plain in so far as the representatives 
· 'Of people-the elected Members-are concerned that it was not possible on 
. ground of principle as well as on the deteriorated ~o ditio  of the countTy 

( }628 ) 
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during the year in question, that this Bill for s;pplies ~o ld ever be o~d ~or. 
This is not a matter of mere grievance, but it has now taken the form of prmClple. 
for a very good reason. We have been demanding: e e~ since the war w.as; 
declared and ever since India: was declared a partner m this war that the affans . 
of this country, at least during t ~t emergency ,should. be managed on a very 
difierent principle to this under whwh the. matter was' bemg ~ed and passed. 
It then became quite clear for the first tune at all events. that m ~ ~ r as thlt 
representatives of the Indian people are concerned, theIr o l~tl  would. 
solve both the questions which I ventured to raise yesterday. It WIll solve the 
question that those who have the respons1bility of i!ldi ~ money ~~ resources 
wouid also have the privilege of carrying out and dwtatmg the poliCies for the· 
purpose of their disbursement. It will also solve the question which has now 
become almost a common sense question for the observance of the war that when . 
the confidence of the people in the Government is lacking, the war on the mili-
tary side cannot be waged with the same efficiency, with the ~e vigour and 
with the same relentlessness which are the necessary concomItants to t ~ 

successful prosecution of the war: And those two tt~r  can only be solved 
if the Government--meaning His. Majesty's Government in thiS' particular" 
case-began to realize that however eminent or able individual personnel of the 
Government may be it is the confidence of the people which is the bed-rock_ 
and foundation of any useful Govenlment during a period of war in any case. 
If, therefore, this emergency has got to be met, we have pleaded times without 
number here that it ought to have been met in' the manner in which an offer 
was made-the House may remember the offer which I read in the year 1940--· 
when the first, what was known as supplementar:, token budget, was granted:. 
It was a budget which was intended merely to have, as I then ventured to· 
say and I venture again, a mere propa'ganda value, for, the additional amount 
asked for was only two crores of rupees and, as I then pointed out, if Great 
Britain was spending something like fourteen crores of rupees every day there. 
waS' not much purpose in the Government of India coming before this House 
and saying COh I give us two crores of rupees for the purpose of the prosecution-
of the war'. It is true at that time the situation, the parties ranged, and the-
e~e t to which it had then progreRsed was such that it was still far away from 
el~ er the Eastern Or the Western shores of this country. Today we are in a 
different situation and, as I ventured to submit to the House vesterdav while 
we ~e .confident of what happens in the future you cannot be ~too o~pl e t  
and It IS necessary that for the purpose of the further prosecution of the war .. 
if for no other better object, the affairs of the couiitrv should be conducted by II 
National Government. . .. 

And the better object in my judgment is that after all it is' not the mere-
military success of the war that is going to solve the problems of the world and 
indeed those who have studied the situation and the statesmen of difierent 
countries have agreed that it is·more the problem of the peace to follow, namely,_ 
as to. how. long, of what duration and of what qual,ity that peace is going to be. 
that IS gomg to determine the future of the world; for, indeed,. every time you 
may fight for righteousness, but so long as that method eontinues there can 
be no 9uestion that it is only ultimately by means of superiority of a'lms that 
even rIghteousness can be vindicated. It appears a paradox but that is how 
the world is being governed and the time must come when the world must be 
governed under better circumstances leaving more secure peace and leaving 
better times. For these rea'IJons, Sir, I oppose the motion. 

Sir Oowasjee lehaDgir (Bombay City: Non-Muhammadan Urban) : l\Ir 
President, may I speak .  .  .  .  . 

Mr. PreIldent (The Honourable Sir Abdur Rahim): Only two speeches IU"8 
allowed at this stage. The question is: 
"That leave be granted to introduce a Bill to give eifect to the financial proposals of' 

tht1 Central Government for the year heginning on t.he 1st day of Anril, 1944, in the form. 
recommended by the Governor General." 
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The Assembly divided: 
AYES-45. 

.. Ahmad Nawaz Khan, Major Nawab Sir. 
,Ambedkar, The Honourable Dr. B. R. 
...Anthony, Mr. Frank R. . 
Azizul Huque The Honourable Su M. 
Benthall, 'l' ~ Honourable Sir Edward. 
. Bewoor, Sir Gurunath. 
Caroe, Sir Olaf. 
IIChandavarkar, Sir Vithal X 
· Chapman.Mortimer, Mr. T. 
,·Chatterji. Mr. S. C. 
Daga, Seth Sunder Lall. 
Dalal, Dr. Sir Ra.tanji Dinshaw. , 
''Dalpat Singh. Sardar Bahadur Captam. 
'Ghuznavi, Sir Abdul Halim. 
'<Greenfield, Mr. H. 
Gwilt, Mr. E. L. C. 
Haider, Khan Bahadur ShamBuddin. 
· Imam, Mr. Saiyid Haidar. 
'Ismaiel Alikhan, Kunwer Hajee. 
-.James, Sir F. E. 
"Jawahar Singh, Sardar Bahadur Sardar Sir. 
Jehangir, Sir Cowasjee. 
Kumaluddin Ahmad, Shams-ul-Ulema. 
·:Khare. The Honourable Dr. N. B. 

Krishnamoorthy, Mr. E. S.  A . 
Lawson, Mr. C. P. 
Maxwell, The Honourable Sir Reginald . 
:"Ililler, )11'. C. C. 
~  Sahib Bahadur, Mr. Muhammad. 
Mudaliar, The Honourable Dewan Bahadur 
Sir A. Ra.maswami. 
Piare LaB Kureel. Mr. 
Raisman, The Honourable Sir Jeremy. 
Richardson, Sir Henry. 
Roy The Honourable Sir Asoka. 
Shahban, Khan Bahadur Mian Ghulam Kadir 
Muhammad. 
Sheehy, Sir John. 
Siva Raj, Rao Bahadur N. 
Spence, Sir George. 
Srivastava The Honourable Sir Jwal8 Pra-
sad. . 

~to e . ~ r. H. Q 
Sultan Ahmed. The Honourable Sir. 
Sundareaan, Mr. N. 
Thakur Singh, Capt. 
Trivedi, Mr. C. M. 
Tyson,' Yr. J. D. 

NOES-56. 

Abdul Ghani, Maulvi Muhammad. 
. ,Abdul Qaiyum, Mr. 
· Abdullah, Mr. H. M. 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. p. N. 
'-Chattopadhyaya, Mr. Amarendra Nath. 
-Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sami Vencatachelam. 
Choudhury, Mr. Abdur Rasheed. 
· Choudhury. Mr. Muhammad Hussain. 
Das, Mr. B. 

o Datta, Mr. Akhil Chandra. 
· Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
'Deshmukh, Mr. Govind V 
"Essak Sait, Mr. H. A. Sathar H. 
Fazl-i-Haq Piracha, Khan Bahadur Shaikh. 
Gupta, Mr. K. S. 
nupta. Mr. R. R. 
Habibar Rahman, Dr. 
Hans Raj, Raizada. 
'Hegde, Sri K. B. Jinaraja. 
7H08mani, Mr. S. K. 
i i~ Khan, Hajee Chowhdury :"Ifuhammad. 
Kazull. Qazi Muhammad Ahmad. 
Krishnamachari, Mr. T. T. 
-Lahiri Chaudhury, Mr. D. K 
'Lakhichand, Mr. Rajmal. . 

The motion was negatived. 

J.alchand X avalrai, Mr. 
Lalljee. Mr. Hooseiubhoy A . 
Liaquat Ali Khan, Nawabzada MtUuunmad. 
Maitra, Pandit Lakshmi Kanta. 
Mangal Singh, Sadar. 
~  Subedar, ~ r. 

Misra, Pandit Shambhudayal. 
Murtuza Sahib Bahadur, Maulvi Syed. 
Naidu, Mr. G. Rangiah. 
Nairang, Syed Ghulam Bhik. 
Nauman, Mr. Muhammad. 
Neogy. Mr. K. C. 
Pande, Mr. Badri Dutt. 
Raghubir Narain Singh, Choudhri. 
Ramayan Prasad, Mr. 
Raza Ali, Sir Syed. 
Reddiar, Mr. K. Sitarama. 
Sant Singh, Sardar. 
Satyanarayana Moorty, Mr. A. 
Sham LaI, Lala. 
Siddique Ali Khan, Nawab. 
Siddiqllee, Shaikh Rafiuddin Ahmad. 
Sri Prakasa, Mr. 
Subbarayan, Shrimati K. Radha Bai. 
Yamin Khan. Sir Muhammad. 
YUBuf Abdoola HaroOD, Seth. 
Zafar Ali Khan Maulana. 
Zia Uddin Ahm'ad, Dr. Sir. 

JIr. E. S. Gupta (Ganjam cum Vizagapatam: Non-Muhammadan Rural): 
"Get out, Get out even now! 

JIr. President (The Honourable Sir Abdur Rahim): rde~. order. 

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1943-44. 

JIr. President (The Honourable Sir Abdur Rahim): The House ~ l now 
:':~ ~ deal with the ~ple e t r  gra'nts for 1948-44. Sir Jeremy 
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DBMAND No.2-CENTRAL EXCISE DUTIES. 
,_ lloDoulable Sir .Jeremv ltaisman (Finance Member): l:)ir '1 move: ,,1&1111 If d' lI. 31 48 000 be granted to t.he Governor "That. .a supplementary sum not. excee mg. s.. ". f ot. during General in Council tOh de '~ d the :~e:  ~ :illre ~  ::: ~':: t i ~~ t.ie '.  lithe year endmg on tell ay 0 r, , "U "him) M ti' ed . JIr PreSident. (The Honourable Sir Abdur ~.... : 0 on mov .  . • d' R 31 48 000 be granted to the Governor "That. a supplementary sum not excee mg B, " t  d  . General in Council to defray· the charges which ~ill come in ,course of p~ i: t' ~ :thE> year ending on the 31st day of March, 1944, 1ll respect of . Cent.ral Excllle u; les . Sir Kuhammad Yamin Kban (Agra Division: Muhammadan Rural): I want 

;that the Honourable Member .  .  .  .  . .. . Kr. Pre8ldent (The Honourable Sir Abdur Rahim): rd~r  order. There 18 too much nois'e. Will Honourable Members go back to theIr p~ e  Sir Kuhammad Yamin lOlaD: When the Honourable the FIDance e ~ moves for a supplementary grant, he should not merely do it just because it IS 'On the agenda. He should expla.i.n why this sum ~ ~ot t ~ t of at the time when he introduced last year's budget .and why It ~ reqUIred now. The explanation may be very brief but it is necessary for e~  l~ . He may. ho,,:-ever say that the explanation was given in the ~ d  Fmance o ~tte~ 8 d.~port. But that is not enough. He must explam to the House why It waa 
not foreseen at the time of last year's Budget. . The Honourable Sir .Jeremy Raisman: Practically the whole of this ~~ple:meI1tary demand is due to the fact that the entertainment of ddlt o~ l temporary staff in connection with the adI!linistration of the Tobacco ExCIse Duty Act, 1943, and the Vegetable Products Excise Duty Act, 1943, took effect from the 1st March, 1943. We could not ma'ke provision in the budget estimates for the obvious reason that we had not yet got those taxes voted by cthis House,. and to make provision in advance would have revealed the 
'proposals of the budget prematurely. That item accounts for over Rs. 29 laldut .of the amount which is here mentioned, namely, Rs, 31,48,000. Anothp.r -element is that a large number of match excise banderols were manufactured, -.and that comes to Rs. 58,000. Another element, Rs. 1,61,000 consists of <compensations payable to certain Provincial Governments for suspension or ;provincial measures of taxation on wholesale trade in tobacco. That practicall.\" ::makes up the total amount. 
][r President (The Honourable Sir Abdur Rahim): The question is: "That. a suppl,ementary sum not exceeding Rs. 31,48,000 he granted t{) the Governor .aeneral m ~o  to defra" the chargeR which will rome in course of nayment during :the year e d ~ on the 31st. day of March, 1944, in respect of 'Central Excise Duties' ... The motIOn was adopted, 

DEMAND No. 3--TAXES ON INCOME INCLUDING CORPORATION TAX. 
The Honourable Sir .Jeremy Raisman: I move: 
"That. a pp~e e t r  SUm not exceeding Rs. 5,52,000 be granted to the Goyernor -'General m ~o il to defray the charges which will come in course of payment. during t~e year. endmg on the 31st day of March, 1944, in respect of 'Taxe8 on Inrome including ·'.Corporatlon Tax· ... 
I may say that the main ca'Uses of the excess here are first the entertain· -ment of additional temporary staJI for the clearance of ~rre  and for the -reconstruction of the records of the Delhi Income-tax office which were destroyed "by the mo.b during the August 1942 disturbances. Another element is d ~ to larger payments in respect of dearness allowance and other allowances. Finallv there is an element due to greater expenditure on such matt-ers as t ~ 

t ~  •. law charges and other contingent expenditure. 
iii. President (The Honourable Sir Abdur Rnhim): :Motion moved: 
"That. a pp~e e t r  8um not e eedi ~ &, 5,52,000 be granted to the Governor 'General m C:0uncil to defray the charges which will come in course of payment during thl'! year. endIng on the 31st day of March, 1944 in respect of 'Taxes on Income including 'Corporation Tax', .. 
Dr. Sir Zia Uddin Ahmad (Unit-ed Provinces Southern Divisions: Muham-'madan Rural): The staff in the income-tax department is very much overworked ~ d I believe 'is insufficient, and any investment in the direct'ion of improvement 
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[Dr. Sir Zia Uddin Ahmad.] . .. . 

of the tltaff will mean additional income. I know the di i~~tle . . No ord ~r  

person can be employed in the Income-tax Depattment as It 18
 a highly specllu--

ised work. In spite of the fact that I was a p rt~ to the p ~  of the Income-

tax Act, I cannot fill in the income-tax form ~o t too aid of ~ expert. 

Therefore· I should like to ask whether you are taking any s1.eps 
to tl'a1:D persons. 

who may' help you in this "ork, as income-tax inspectorf! or 
subordmates, so, 

that they may ultimately become income-tax officers later on.
 . 

Jla.ulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): I find: 

from the schedule of supplementary demands that addition
al temporar,. ap-

pointments have been made during t~e year under repo~ .. 1 have conle t,(). 

know that the claims of Mussalmans m matters of er ~ m temporar; ~

pointmcnts have been ignored. I hope the department wlll 
take mto conSI-

deration the just claims of the Mussalmans. 
. 

The Honourable Sir Jeremy Raisman: In regard to the observa
tIons of my 

Honourable friend, Dr. Sir Zia Uddin Ahmad, I would say t
hat we are fully 

conscious of the desirability of increasing the staff. We are 
continually tak-

ing measures, and we are also taking steps to train _ staff so 
as to supplement. 

the ranks of Income-tax Officers. In regard to the remark
!! made by Mr. 

Abdul Ghani, I would ::mly say that such rules af! are applicab
le to recruitment 

<>f staff of this kind are, I have no doubt, applied in makin
g these appoint--

ments. 

JIr. President (The Honourable Sir Abdur Rahim): The question
 is: 

"That a supplementary sum not exceeding Rs. 5,52,000 be
 granted to the Governor 

General in Council to defray the charges which will ~ e in COl11'lle of payment during 

the year ending on the 31st day of March, 1944, in .espect 
of 'Taxes on Income including.. 

Corporation Tax'." 
The motion was adopted. 

DEMAND No.4-SALT. 

The Honourable Sir .Jeremy Raisman: I move: 

"That a supplementary sum not exceeding Rs. 14,93,000 be
 granted to the Govel'Jlor-

General in Council to defray the charges which will come in
 course of payment dqring 

thE year ending on the 31st day of March, 1944, in respect o
f 'Salt'." 

Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That a supplementary 8um not exceeding Rs. 14,93,000 be
 granted to the Govem,or-

General in Council to defray the charges which will come 
in course of oayment duri.Ji.g 

tho year endinl1; on .the 31st ~  of March, 1944, in respect of 'Salt'." . 

llaulvi Muhammad Abdul Ghani: Sir, I have given notice of 
a cut motion. 

I beg to move: 

"That the demand for a supplementary grant of a 8um not 
exceeding Re. 14,93,000 in" 

r(.spect of 'Salt' be reduced by Rs. 100." 

I find from. the schedule that additional appointments have 
been made 0r' 

are proposed to be made in the year under report. The nu
mber of Muslim"!. 

are ve.ry few in the department and their claims require to b
e adjusted here. 

The difficulty ?f Mussalmalls is that thE're are two circles, one is at Calc
utta 

a.nd the other is ?ere, and per~o  coming from Bihar, C. P. and other pro-

~~  got very-little opportumty of presentin?" their case or filing their pp i~. 

catlOns by gomg over to Calcutta or by commg over here. 
So..... . 

The Honourable Sir Jeremy Ra.iaman: '\-ith your permission, I
 would like 

to point out that the excess in this case is not due to entertainm
ent of additiolW 

",1 staff, and therefore I submit that the question of commun
al representation; 

is not relevant to this particular supplementary demand. 

Kr. X. C. Boogy (Dacca Division: Non-Muhammadan Rural): I have ",. 

few general observations to make On this particular grant. 
The House has 

~ot the d t~ e of a recommendation from the Standing Finance Committee. 

m regard to thIS grant, but the short note that is appended t
o this demand is; 

sufficient to cause serious anxiety in the eastern provinces
. The o ~ is 

well aware that th.e eastern provinces are dependent almost so
lely on sea-borne. 

snit, and we find III the notE' that the Government had to in
crease the output 

of the salt sources of nort.hem India fer 1he purpose of me
eting the higher--



. DEMANDS FOR 8UPPf;BJlENTABY GBANTS FOB 1948-44 1.613 

demand consequent on the stiJppsge of imporl1:l oj foreign saIto I abould. like 
to. know the position from the Honourable Member as regards the supply. of 
salt in the eastern provinces at the present moment .. We have ~e  receIvmg 
r~port  of an alarming character from the eastern provillces regarding the &cute 
shortage of salt that prevails there at the present moment. In ver! many 
places salt cannot be had for less than one ~pee a seer.. In one Instance 
which has been reported in the Press, a pro e ~l  was pending a f.ew days ago 
against B shop-keeper in a district town in Northern Bengal for haVIng sold salt 
at the rate of Re. 2 per 7 chattaks, which works out at more than RR. 4/8 p~r 
'Seer. I Rhould lil,e to know, t ere~ore  frem the Honourable Member ill 
charge as regards the present stocks that may be held in ~ l~ tt  and secondly, 
8S regards the supplies in the interior. I am aware t~ t It IS not so much. p~
'haps a question of the supplies in Calcutta as a questIon of tr~ port d ~t . 

bution of the available salt. I dare say my Honourable frl.end,. the RaIlway 
r.lember, will be in a position to give us an assurance t~ t salt IS bemg ~ ~rt
-ed into the interior of the eastern provinces by tha Rallway.s de~ a high prior-
ity, and further that the inland steamer services are also d ~ their best to help 
in a proper distribution of salt in the interior.. I have no deSIre to further ~
py the Ilttent,ion of this ~ ~ in regar? tl) ~  matter, but"'I ~ 'l that t ~ Situa-
tion has assumed such senous proportIons m the eastern prOVInces, p~rtl ~! rl.  
in some of the districts of Bengal, that T trust that Government will gIve. It 
their immediate and earnest attention for the purpose of finding out a solutIon 
·of the difficulty that has arisen. .. . 
The HonoUrable Sir Jwala Prasad Srivastava (Food Member): The position 

in regard to the availability of salt in the Eastern Region ... 
Kr. K. O. Ifeogy: Calcutta also. 
The Honourable Sir JwaU. Prasad Srivast&va: Possibly Calcutta but more 

·so, Assam. The position there has been causing us a little anxiet.y for somp. 
time but I am glad to say that the position has now greatly improved. Sup-
plies o( salt have arrived, I think, everywhere. I have not got the entire.data 
nere with me.. I had them : p. t~rd  to answer questions which were tgbled 
1>11 the subject but I am, generally, satisfied that the it ~tio  has improved 
-and we are doing everything in ollr power to bring about further improvement. 
Dr. Sir Zia Uddin Ahmad: The Honourable Member has assured us that 

Jle has got sufficient salt in Calcutta. I would like to know what facilities have 
been provided for the distribution of salt to the mofussil because Bengal is very 
differently situated from the other provinces. There are small streams there 
which are not approachable except by boat. Has he made satisfactory ar-
T8ngements-to the satisfaction of the Government of India and the Provincial 
Governments-that the salt that is now accumulated in Calcutta will be distri-
buted in the mofussil towns and may I know whether means of transport are 
placed at the disposal of Government to carry this out. 
Dr. P. If. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): The 

Honouroble the Food Member has given us infonnation to the effect that 
there is sufficient supply of salt but that is a ~e aSflartion. 
The HonOurable Sir .JwaU.Prasad Srivaliava: I did not say ·sufficient'. I 

f;aid that the situation has improved. 

Dr. P. If. Banerjea: That is also a vague assertion. T want to knowdefin-
itely what is the amount of stock in Calcutta and what is the amount in the 
cOuntryside and what delinite arrangements are being made with regard to the 
flupply of salt in all the districts. 

"!'he ~oilo r ~e Sir .Jw&1a PraaId Srlvuta .. a: As I have already said, I 
am not III a pOSItIOn to supply all the details today. I had the detr.iIs e t~r
day to answer Questions on the subject. . 
Dr. P. If. Banerfea: Later on. . 

. ~e o ~ r le Sir ~  Pras':d SrivastaVa: I shall be very glad to ..give 
th\ mformatlOn to my frIend any tIme he ~  it. T can ~ er a short 
notIce question about i*. . 

Dr. P. If. B8oIlerjea: ~. 
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The Honourable Sir ..r .. .ala Pruad Srivastava: With Yegard to the inquiry 

made by my frrend Dr. Zia Uddin I would like to assure him that t.he necea-
ssry transport has been provided to carry the salt to the mofussil. 

Mr. AkhiI "Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): When?" 

The Honourable Sir Jwala Prasad Srivastava: I am unable to give the 
dates but the latest assurance from the Director of Civil Supplies, Bengal, is 
that he is getting the transport that he wants . 

. Mr. T. T. Krishnamachllt (Tanjore cum ri opol ~ Non-MuhammacLm 
Rural):I should like to raise an important qU6stion on this supplement8ll"y 
demand .... 

lIf. President (The Honourable Sir Abdur Rahim): I cannot allow any fur-
ther discussion on this subject. The question is: . 
"That a I!upplementary sum not exceeding Rs. 14,93,000 be granteG to the Governor 

~e er l in Council to defray the charges which will come in course of payment dUr1D& 
the year ending on the 31st day of March, 1944. in reaped of 'Salt'.·· 

The motion WaS .adopted. 

DEMAND No. 7.-STAMPS. 

The Honourable Sir Jeremy Jla.jlman: I move: 
"That a supplementary sum not exceeding. Ra. ~ . e pnted to the o .~ 

General in Council to defray the charges WhiCh will come m coune of payment dunn, 
the year ending on the 31st day of March, 1944, in respect of 'Stamp."'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a lIupplemental'I sum not exceeding Ra. 22,00,000 be granted to the <hIvernor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1944, in respect of ·Stamp.'." 
The motion was adopted. 

DEMAND No. 9.-IRRIGA'l:ION NAVIGATION, EMBANKMENT AND DRAINAGE WONts. 

The Honourable Sir Jeremy Baisman: I move: 
"That a supplementary sum not exceedinl1; Rs .. 1,42,000 .be granted to the o e~or 

General in Council to defray the charges WhiCh will come m coune of payment dunng 
the year ending on the 31st day of March, 1944, in respect of 'Irrigation. NaviptioD, Em-' 
bankment and Drainage Works'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 1,42,000 be granted to the Governor 

General in Council to defray the charges which will come in courae of payment duriDg 
the year ending on the 31st day of March. 1944, in respect of 'Irrigation, Navigation, Em· 
bankment and Drainage Works'." 
The motion was adopted. 

DEMAND No. 1O.-INDIAN POSTS AND TELEGRAPHS DEPARTMENT. 

The Honourable Sir Jeremy :aaisman: I move: 
"That a supplementary sum not exceeding Rs. 2,28,03,000 lje granted to the GGvemor 

General in Council to defray the charges which wjll come in coune of payment during 
the year e ~i  on the 31st day of March, 1944, in respect of 'Indian Posts and Telegraphs 
Department ." . . 

lIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum not exceeding &. 2,28,05,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment ,during 
'the year ending on the 31st day of March, 1944, in respect of 'Indian Poets and Telegraphs 
Drpartment'. " . . 
1Ir. Lalcband Navalr&l(Sind: Non-Muhammadan Rural): Sir, I wish to 

draw t.he attention of the House as well as of the Finance Member and of the 
Posts and Air Department to '11. -lew points. I find that the supple-

12 NOON. mentarJ grant is required for telegraph and telephone lines and for 
radio communications. Now, I must say that both the telephone lines and 
the radio communications are very much wanting in Sind. We have got no 
trunk call on the right side of the river Indus, and many a time it has hamper-' 
ed even the administration. We have no telephone communication from that 
l'art of the province to r ~ i itself. I know of instances where the Collec-
tors have themselves felt the necessity of it 'especially. when there have been 
breaches in the canals or there has been some other difficulty. I know that a 
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d~ d has been made for this for a very l?ng time, even when my ~ o r
able friend Sir Gurunath Bewoor was the ll'e ~r General of. Posts and Tele-
graphs. But he has taken into his head one thmg and. that IS always o~
" h' and he has made no attempt to solve the difficulty. On that tude 
mg In} l' It nl d to tthe there is a great need for this telephone me. 0 y nee s connec . 

Ruk junction to Kotri. .  . 
Mr. president (The Honourable Sir Abdur Rahim): What is the Demand 

that the Honourable Member is referring to? . 
. Mr. L&lchand B'&valral: I am talking about Demand No. 10, last but one 
item in rer,pect of telegraph and tel€phone lines and radio communications . 
. Mr. President (The Honourable Sir Abdur Rahim): I know that. But is 
the grievance which the Honourable Member is now putting forward covered 
b-y any item of this demand? 
. Mr. LalchaDd B'avalral: This money is wanted for that purpose. 
Mr. Preaident (The Honourable Sir Abdur Rahim): That point cannot be 

raised now. 
Mr. Lalch&nd B'&v&lra1: But I can refer to· radio communications because 

we want a station at Karachi. 

, Mr. President (The Honourable Sir Abdur Rahim): That, too, cannot be 
discussed. You cannot ventilate any general grievance on a ·supplementary 
grant. The Honourable Member can only say whether this demand is e ~
sary or not. 
Mr. Lalcha.nd Xavalral: Then, Sir, 1 OppOSE: it. 
Mr. T. S. Avtnybflin,&m. OheWar (Salem and Coimbatore cum North 

Arcot: Non-Muhammadan Rural): Sir, in the Explanatory Memorandum, while-
giving the reasons for asking this supplementary grant, they have said "increas-· 
ed activities of the Department, the necessity for maintaining assets at a nigh-
standard of efficiency" are responsible for it. Am I to undergtand that till this 
demand was asked for, things were not maintained at a high point of efficiency?' 
Then, later on, we are told that the militarization of staff in Bengal and Assam' 
Circle is responsible for an increase of 27 lakhs. May I know how it increases-
the expensee of the Department? At what rate have you given the increase to· 
those who have joined the military personnel? Then, about the arrears of con-
tribution under Empire Air Mail Scheme, we would like to know, if it is not too' 
much for the Finance Member to explain here, on what grounds is this contri--
bution fixed? And, lastly, about the taking up of the Telephone Company at 
Bombay, may we know the profits that they expect to get by taking over thilJ 
company? 

Sir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, Y 
regards my Honourable friend, Mr. Lalchand Navalrai, wbat""i gafher is that he 
. is not objecting to the amount which we have spent., but he wants us to spend 
more than what we have done. I do not know whether that will be quite 
relevant. .-
. Ill, Lalt..band B'ava1ra1: You can have reduction elsewhere . 
• Sir ~t  Bewoor: I would now like to explain to my Honourable friend, 
. Mr. Chettiar, the points which he has raised. When we mention here 'the 
necessity for maintaining assets at a high standard. of efficiency', the point 
that was intended to be made was that owing to the greater use of certain 
services which is now being made of the telegraphs and telephQnes psrticularly, 
greater amount has to be spent on the maintenance of those assets. Formerly, 
interruptions and various. other little damages to lines could be repaired in a 
leisurely manner, but in war time it is most essential that interruptions should 
-be put right very quickly. Therefore. it is necessary to employ a much larger 
number of staff and also a much larger quantity of stores than was the case 
in peace time. The question of militarization that is raised is this. In the 
Bengal and Assam Circle, th€' staff of the Posts and Telegraphs Department, 
like the railway staff, has been enrolled in the military service, but they eon-
tinue to perform the same duty as they were performing before. This ?i'aS 
considered necessary in the interests of ensuring the maintenance of theq,! 
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L Sir Gurunath BewoOr.] 
essential services in case the position in the province buanJe worse. It has 
been agreed' with the Defence Department that' half of the extra cost involved 
will be met by the Defence budget and half by the Postlt and Telegrapas 
budget. 
JIr. T. S. Avinasbj!jngam Chettiar: How hall this extra cost eOllle about? 
.tlir Gurunath Be1lOOr: The extra cost has come about because those who 

.fate enrolled in militar.y service are given in addition to their pay an allow-
ance of 25 per cent. of their pay. They are given ration allowance or they are 
given ration!; in kind and they are provided with uniform. This is the extra 
cost that is involved and it is met partly by the Posts and Telegraphs budget 
and partly by the Defence budget. This has been done, as I said in order 
to ensure the maintenance of these essential services even if conditions in the 
,."provinces became far worse than they are at present. 

As regards the payment for the Empire Air Mail 8ervice. the position is 
" ,that when the war broke out. the whole system of the all-up Empire Air Mail 
... .i..h.d to be stopped. The service could not operate as it used to operate before 
. and. t.herefore. we agreed that the question of what should b. plliil for,the serviee 
should be re-examined, While the re-examination was going on. no paym90t 
was made. We have now thoroughly examined the question and found that 
the services which we are now getting are costing the operator very much :.nore 
than they cost in peace time and that We would be fully justified-:-in fact. it 
would be profitable to us-to pay according to the agreed old seheme. Accord-
ingly, it has been decided to pay the amount and. therefore. the amounts fltat 
were not paid in the past are now being paid. 
1Ir. T. S. 'AvinasbjJingam Chettiar: On what basis they are paid? 
Sir Gurunatb Bewoor: The basis is the old contract. Under the Empire A.ir 

Mail Scheme a contract was entered into according to  which payments were 
made by India and other Empire countries on a basis of 15 yeare. 7·23 l&khs 
in the first year. 7'69 lakhs in the second year. 8·61 lakhs in the third year, 
and so on. It was an agreement which was explained in this House before. 
;t was an agreement made between His Majesty's Government and the Indian 
Government with regard to the Empire Air Mail Scheme under which all lirst 
class mail was p,arried free without any extra charge and India received so 
many services per week. When the war broke out. that service broke d07t'Il. 
Weare now sending out mails on a surcharge system and the operators. 
namel.v. the B.O.A.C., are providing the service. We are now paying :.hem 
under the old system for the new services. because we are satisfied that this 
is profitable to this country and that we are receiving sertices which are much 
more valuable than t ~ amount we are paying. 
The last point is ~ o t the Bombay Telephone Company. This ~i  s II 

matter which has been explained in this House before. The Government of 
India purchaSed all the shares of the Bombay Telephone Company and thuIJ 
became the proprietor of that company, but from 1st April, 1948, the compan, 
ceased to exist and the Government of India is now operating the service as 
a departmental service. As regards the question whether it has been profit-
able or not. there is absolutely no doubt about it. Taking the income Rontt 
expenditure side of the three companies which we have taken over now, we 
stand to gain about a crore of rupees. per annum in revenue. 
JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a lIuprlementary lIum not exceeding Re. 2.28.03.000 be granted to the GoverDOl • 

General in 90uncil to defrav the charp:es which. will come in COUl'lle of payment during 
the year endmg on the 31st day of March. 1944, m reapect of 'Indian Postll and Telegraphll 
Department' ... 
The motion was adopted. 

DBHAND No. H.-INTEREST ON DEBT AND OTHER OBLIGATIONS AND Ibi:DUCTION 

OR A VOIDANCB 0'1' DEBT. 
The Hoaourable Sir Jeremy 'R,&ism8l1: Sir. I move: 
"That a lIupplementary Bum not exceeding RI. 20.00.000 be granted to the Governor 

General in Council to nefray the charges whi('h will come in cOUI"I8 of payuient during 
the year ending on the 31st day of March. 1944. in respect of 'Interest on Debt and other 
Obligations and Reduction or Avoidance of Debt· ... 
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JIr. PreatdeD:t (The Honourable ~ AbQur Rahim): .l'he, question is: 
"That a supplementary sum not exceeding. Rs. .00,00,000. be granted to the o ~r 

General in Council to defrav the charges WhiCh wdl come in course of payment durmg 
the year ending on the 31st "day of March, 1944, in respect of 'Interest on Debt and other 

l~tio  and Reduction or Avoidance of Debt'." 
The motion was adopted. 

DEMAND Xo. 13.-COUNClIL OF STATB 

The HonoUJ'&ble Sir .Jeremy Raismm: Sir, I move: 
"That a supplementary sum not exceeding Rs. 43,000 be granted to the o er~or 

General in Council to de r ~ the charges which will come in course of payment dunng 
the ~ r ending on the 31st day of March, 1944, in respect of the .'Council of State' ... 
Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum not exceeding Rs. 43,000 be granted to the o e~ 

General in Council to defrav the charges which will come in course· of payment dunng 
the year ending on the 31st day of March, 1944, in respect of the 'Council of State' ... ' 
Dr. P. N. Banerjea: What is this amount for? 
'the Honourable Sir Jeremy Baisman: This was for the extra Session of 

the Council of State. It is explained in the Memorandum. 
1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"Th/!,t a supplementary sum not exceeding Rs. 43,000 be granted to the Governor 

GeneraJ in CouIocil to defray the charges which will come in course 8f payment durinJ 
the year ending on the 31st day of March, 1944, in respect of the 'Council of State' ... 
The motion was adopted. 

DEMAND No. 14.-LEGI,sLATIVE ASSEMBLY AND LEGISLATIVE ASSEKBLY 

DEPA,lU'MENT. 

The HOI1oUJ'&ble Sir Jeremy 'RaiIJDMl: Sir, I move: 
"That a supplementary sum not exceeding Rs. 1,65,000 be granted to the Governor 

General in Council to defray' the charges which win come in course of papnent dariDc 
thl: year ending on the 3l8, day of March, 1944, in respect of the 'Legislative .A.umbly and 
Legillative AIsem.ly Department' ... 
Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 1,65,000 be granted to the GOVerDOl' 

General in C?ouncil to de r ~ the charge. which will come in coone of payment durin.; 
. the year endmg on the 31st day of March, 1944, in respect of the 'Legislative .Assembly and 
Legillative Assembly Department'." 
The motion was adopted. 

DEMAND No. 15.-UoQ DEPARTMENT. 

The HonoUJ'&ble Sir Jeremy :aaumaa: Sir, I move: 
• "That a supplementary sum not exceeding :as. 35,000 be grimted to the Governor 
General in Council to defray the charges which will come in course of payment duriJag. 
the year ending on the 31st day of March, 1944, in respect of the 'Home Department' ... 
1Ir. President (The Honourable Sir Abdur Rahim): .M;otion moved: 
"That a supplementary sum not exceeding Re. 35,000 be granted to the Governor 

General in Council to defra:, the charges which will come in course  of payment during. 
the : ear ending on the 31st day of )larch, 1944, in respect of the 'Home Department'." 
Kr. T. S. Avinashilingam Ohettiar: Sir, with respect tQ the war, var,ious 

new Departments have been created for which funds have bean provided_ As 
far as we can see the only  work of the Home De'partment seems to be to issue· 
Ordinances, order detention of persons without trial. Beyond these, there is 
no other work for the Home Dttpartment. I do not, therefore, see any necessity 
for any new appointment in the Home Department for any new work. 'No justifi-
cation is shown for this expenditure except. that an extra person is neceS:3ary 
and, therefore, a new appointment is created. I submit some more detailed 
explanation is .necessary. 
The Ronourable Sir Reginald J[axwell (Home Member): This refers 'i;o a 

specific appointment of an officer on special duty lor ".leven months. He was 
appointed in connection with the administration of the Essential Supplies Scheme 
for Central Government servants in Delhi. 
Xr. T. S. Avinashllingam OhetUar: Tn the Explanatory Memorandum under 

(a) the explanation is ~i e : "creation of some additional temporary postR to 
cope with the increaRed work on account of war". 
The Honourable Sir ltegtnald ... ~' : There was a Supervisor, e e~ti  

SUP'Plies Sche'me. and a Superintepdent for the same purpose. 
IIr. T. S. Avtnybil"'llDl Ohe\tlar: -For the sake of? 
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The Hoa.oarable Sir BegiDald lIaxwell: I said that a Supervisor for- the 
Essential Supplies Scheme was also appointed. 
Ill. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 35,000 be granted to the o e~or 

General in Council to defray the charges which will come in course of payment dUring 
t.lte ~'e r ending on the 31st day of March, 1944, in respect of the 'Home Department'." 
The motion was adopted. 
DEMAND No. 17.-DEPARTMENT OF INFOBMA'l"ION ANI' BROADCASTING. 
The Honourable Sir .Jeremy Ra.i8ma.n: Sir, I move: 
"That a supplementary sum not exceeding RII. 1.85,CXX> be granted to the Governor 

General in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day of March, 1944, in respect of the Department of Information 
an(l Broadcasting'." 
Ill. President (The Honourable Sir Abdur' Rahim): M;otion moved: 
. 'That a supplementary lIum not exceeding Rs. 1.85,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during the 
year ending o~ the 31st day of March, 1944, in respect of the Department of Information 
and BroadcastIng' ... 
Dr. Sir Zia Uddin Ahmad: Sir, I oppose this demand. Sir, I gave notice 

in the Standing Finance Committee that I will oppose this particular demalld 
for the reasons which I gave to the representative of the Department and I 
repeat here. In this plK'ticular Department, we have got a small clique which 
first chooses persons for whom posts should be provided, or in other words 
favourites are first selected, then they create posts for them and afterwards 
they advertise in the Press inviting applications. They give a lot of trouble 
to candidates. They apply on prescribed forms and pay Rs. 3 for it. The 
~ did te  are put to the inconvenience in running about and gather informa-
tions, secure recommendations, and incur a lot of expenses in coming for .he 
bogus interview and in fact there is no end to all these troubles. Lastly, \his 
clique thinks out the reasons by which they bluff the Finance Department :md 
justify this particular expenditure. I said that the process ought to have 
been reversed. The last course ehould be taken first and the selection should 
be the last_ I spoke to the Deputy Secretary of the Department when he came 
before the Standing Finance Committee thAt We did not apprOVe of this method 
which is now followed hecause we happen to be the sufferers. In the lirst 
place not a single student of the Alipnrh University is selected for appoint-
ment, and this for the simple reason that not a sing-Ie Aligarh i ~ it  .man 
is in the ring. According to the tenns of advertisement, an Aligarh student 
is not ~ erior to any other student. Unfortunately, We are not in that ring. 
We do not fulfil the qualifications which are necessary to get into this dng, 
and I am glad that we are not in that ring. These are our genuine grievances, 
and -I submit there ought to be fair play for everybody. 
Mr. Preatd8Dt (The Honourable Sir Abdur Rahim): The Honourable Member 

cannot discuss these grievances 011 a supplementary demand. 
Dr. Sir Zia Uddin Ahmad: I am opposing the whole demand and I am giving 

my reasons for doing so. 
Ill. Preai4ent (The Honourable Sir Abdur Rahim): The Honourable Member 

cannot ventilate grievances of that character on this supplementary demand. 
Dr. Sir Zia Uddin Ahmad: I oppose the whole demand for this reason tbat 

~e Department does not show fair play to every body. They are only cheating 
the public by inviting applications when they have already made up their 
minds about the candidates for whom offered posts are created. 
Ill. President (The Honourable Sir Abdur -Rahim) : These _ are ~te  

.tor the Standing Finance Committee. . 
Dr. Sir Zia Uddin Ahmad: I opposed it in that. Committe<l and-recorded 

my dissent. I said I would oppose it in the House. 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber cannot discuss 8. general gr:evance in regard to the appointment of these 
men. 
Dr. Sir Zia Uddin Ahmad: My grievance is that they first st;llect the men 

and then create ~t  and then advertise in order to cheat the peopJe. They 
afterwards give reasons for creating the p08W .. ' The IJlsthod is wrong and. I 
opDose it. 
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Ik. PteIldell& {The HOllourableSir Abdur Rahim): The Honourable 
M;ember can oppose it for any reason relevant to the Demand but with regard 
to ·the appointments DO questiol'}s of that general character can be discussed. -
Dr. Sir Zia Uddin Abmad: 1 oppose it because money is not wanted for 

posts which are required but fol' certain individuals whom they wanted to pro-
vide. Therefore, I say that a case should first be made out in the Standing 
Emanee ·Committee for incurring this expenditure and they I:Ihould justify the 
cr.eatiQl'l '0£ the posts. Then, if the posts are sanctioned, they should Le IDled 
with the help of some impartial body and not in the fashion they have adopted. 
It may be the Public Service Commlilsion. The Honourable Member has now 
changed .the method and lwl iItyitt:d the Public Service Commission to help in 
tilling certain posts... I hope this method. will be still further widened and there 
:will be fair play for every province and every community without a monopoly 
being created for a few individuals. Sir, I oppose the motion. 
Ill. T.  T. Kriahnamacbari: Sir, I rise to oppose this motion for the reason 

tha.t I am unable to s,ynchronise the observations of the Standing Finance Com-
mittee and the demand now put forward. It may be that the demand is less in 
amount than: what was visualised by Government at the time they approached 
thP. Standing Finance Committee. Anyway, it has been definitely said that 
4& gum of 2 lakhs .8JJ.d 16 thousond has already been spent whereas I see that 
.the demand here is for 1 lakh and 85 thousand. 
Another point Oil whiCh I should like to have some information is in regard 

to the subscription paid. I presume, to the l"nited Nations Information Com-
mittee :through the Secretary of State for India. I do not find an analogous 
item, similar to what ",as submitted to the Standing Finance Committee, in 
this demand befor.e us. Anyway the House would like to have some informa-
tion as .to what .this United Nations Information Committee is, what, its func-
tions are, why any amount should be paid to it by the Indian Government and 
~' t benefit this country is getting by the payment of this subscription. 
Sir Kuhamwad Yamill Khan: Sir, 1 expected some more information 

from ·the Hon012T8ble Member and I requested him that when he moves a 
Gemand. of this kind .  .  .  .  . 
Mr. PreDl8lit {The Honourable Sir Abdur Rahim): But surely every 

demand Goes not require a detailed -expiammon ., 
Sir :.abamaad Yamba n.u.: But this particular demand the House can-

not '.easily understand and some more explanation is necessary. Specially here 
we ao ·not 'know whether it includes anything for the expenses of the delegation 
that was sent from here to England. If it is not included here, I should like 
to know where nis charged. I trIed to find that out in the explanatory memo-
lIanaum 'but ;Uanat find anything. Under what head is that given and where 
does it come from? The House should not be taken by surprise in this 
manner. 
'Then, I will bring it to the notice of the Honourable Member that many 

people apply for posts in reply t<:l aavertisements which are issued and they 
have first to pay a fee of 3 or 5 rupees althouph the Department knows fully 
well that .their applications will not at all be o ~der d. That is how this 
Department is making an incoDle in this' objectionable manner and a great in-
j?stice is done to the people who send their applications. It is certainly objec-
tIonable for any Government Department to collel't subscriptions like this 
When it is never their intention to treat these applications seriously. I agree 
with my FIonourable Ir:iend, Sir Zia Uddin, that this is pure cheating and comes 
under section 420 of the Indian Penal Code. 
Then, another thing is openly talked about that when a debate takes place in 

this House and tha.t neWR is giveu out on the radio, the speeches of those who 
~e  on behalf of Government 1I1'e given for about ten minutes whereas .  .  .  . 
. Ill. ~d llt (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot go into all that and should not mention them. 
• Sir Muhammad Yaml.n nan: Very well. Sir. These are our grievances 
:and unless we are given more information as to the necessity for this. expendi-
bre, we are not willing to grant this demana. 
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1Ir. x.lchlad 5&valr&i: Sir, with regard to this United N&tion,s o~tio  

Committee, I find on page 7 of the report of the Standing Finance o i~ 
that it was decided to subscribe to it in the year ~. On page 6, I find 
that Rs. 4,709 was paid towards this to the Secretary of State for ~i . In 
the Report of the Sta.nding Finance Committee I. do not find t~ t a.ny wItneSSes. 
were examined or questions asked or ~r  glven. to ~e t ll  ~  they ~ere 
asked. Therefore, I want to know ~t this Commlttee IS, what Its fw:wtioDS 
are, and what work it has hitherto done, .80 thdt we may know whether this. pay-
ment is necessary or. not. 
My Honourable friends haVe their grievances against this department. I 

have' also got my grievances, namely, with re~rd to a rad;o stat:on 
at Karachi and with regard to trunk telephone, etc., but I shall 
not deal with them here. I will only say that there are several grievances 
and, therefore, we oppose this demand. . 
Kr. Muhammad Azhar Ali (Lucknow and Fyy,abad Divisions: Muhammadan 

Rural): Sir, the object of this Information and ~ro d ti  Department is 
to enlighten the public, especially in religious matters. In a very recent caBe 
in Lucknow ..... 

The Honourable Sir Sultan Ahmed (Member for or t~ xoo Broad-
casting): I cannot hear the Honourable Member. 

JIr. President (The 'Honourable Sir Abdur l{ahim): The Honourable 
Member had better speak up. 

JIr. MUhammad Ashar Ali: In n very recent case in Lucknow. it so happen-
ea that one of the greatest maulvis of Lucknow was invited by the Broadcasting 
Department .  .  .  .  .  . 

JIr. Prelident (The Honourable Sir Abdur Rahim): The Honourable Mem· 
bel cannot go i t~ all those individual cases. He must confine hi. observa-
tions to the supplementary demand under discussion. 
JIr. ](uhammad AUal Ali: Sir, I oppose ··thf& on this ground .... 
JIr. President (The Honourable Sir A6dur Rahim): You cannot oppose on 

all or ~ of grounds; you can oppose this motion on the grounds which are·rflle-
vant. 

1Ir. )[Uhammld Azhar Ali: The department IS' paymg .... 

, Kr. President (The Honour,lble I::iir Abdur Raliim): That stage is passed. 
You cannot, 011 this supplemen!ary grf;lnt, .bring in all those matters. 

JIr. )[uhammad AzhM Ali: But it is a very serious matter. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot do it. 

. .Kr. Muhammad Ashar Ali: But the department pays the people whom it 
mVltes to speak. 

Kr. PreSident (The Honourable Sir Abdur llahim): The Honourable Mem-
ber cannot go into all that. . . 
Jrtr. T. S. AvinashUjngam Chettiar: In the explaJlatory'memoranc;lum it is 

stated 'for the expansion of the activities of the department'. This Rs. 1,85,000 
~  nearly. a?out 1/12th of the ~er d of the whole department. Rs. 14,39,000 
IS t~e o~l l l demand Rnd bemg such a large portion of the original demand, . 
! thmk. It IS ~e~~ ~r  that the Government should give details of what thef#t 
expanSIOn actiVItIes are. I would, therefore, like the Honourable Member to 
tell. t,he House w?at ~e t o ~ activities which are responsible for this huge 
additIOnal expenditure. m relatIon to the expenditure on the whole department. 
The Honourable. SU' ~~t  Ahmed: I deeply regret tliat the Honourable 

~e ~er  do not r~  With ~ _e  the proceedings of the eeti ~ oJ ,the R.tand-
mg Fmance CommIttee Wh1('h have been circulated. '. ',. " 
Kr. T. S. AvinubUfngam Ohettlar: I have gQt t e~~ .prp ee~~ . with, mp 

Here they are. '.. . .. ~  .. : ~ . '~ ~  

'!'he H0D01Il'able Sir Sultan .Ahmed: This is not the one. mJ ',''''.' 
'; ,1," .~~. r:- r"., ~ 
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~. T. S. Avt"tehntnpm Ohettiar: <¥y $is ~ eirculatedto \111. 
fte Bouourable Sir Sultan Abmed: All this information is given there on 

page. 6, and "Members are requested kindly to preserve ~ e ~. o~ie  for their-
own use it will not be possible to supply any more coplet! w· v,ew of paper-
t'conomy." If the Honourable Members do ~ot bring t e~r copies ~.i  ~ ~ 
I regret it is not possible to supply more. All theexplanahoDs are given therE-. 
However, I will explain the position now. Mr. Krishnamachari wanted to. 

know how it was that thouah the pxcess was Rs. 2,38,000, we are asking only-
for a supplementary grant ~  R·. 1.85,000. Well, the rest of it has been got 
by re-appropriation. As regards Rs. 1,85,000, all the details are given and. it 
has got nothing to do with the Broadcasting Department; it is for the InformatIon 
Department. Rs. 56,200 is for the appointment of the following additionaJ 
officers for which· no provision could be made in the original demand: One 
Deputy Secretary: One Officer on special duty and so on. Rs. 35,000 a!e due 
to additional ministerial staff appointed during the current year, for which no 
provision could be made at the time of framing of the original estimates. 
RI>. 61,100 is on account of dearness allowance. etc. Rs. 32.700 is mainly du&-
t.o the effect of splitting up the office in two portions-Delhi and Simla. AIr 
these details have been given Rnd they have ~ot nothing to do with the questioJ;!· 
of appointments in the Radio Station at all. 

)[r. It. O. 5eogy: May I interrupt the Honourable Member on .thi&. 
particular question? There are certam discrepancies between the figures given 
in the Demands and those given in the proceedings of the Standing Finance 
Committee, to which attention was drawn by my Honourable friend, r~ 

Krishnamachari. 

The Honourable Sir leremy Baiam&D: It has been explained. 

)[r. It. O.lIeOI1: There are discrepancies; figures do not secord ~t 'e . 
other. 

The Honourable Sir Sulta.n Ahmed: The explanation has been given there: 
Later on we made enquiries and found that the figures diclnot t,aU"aud, there-
fore, we made. the necessary corrections. ._ 

Now, ~ir  .as regards the grievances of Dr. Sir Zia Uddin .... 1 would 'tik.e to-
ruention that since, at any rate, 1 have been in this department,· I have e~  to. 
it that the appointments are made after due advertisements in the papers_ 
Some of the appointments have been made by the J:t'ederal Public· Sef'iice 
Commission; other appointments have been made by Selection Boards, and 1. 
have passed an order that, as far at) possible, subject to efficiency, all provinces. 
should be represented. It should not be the monopoly of only one province 
01' any partieular class of people .. I have passed an order to that effect and I 
am glad to say that during the last six months appointments have been made 
\~ a different basis. 

Now, as regards the grievance that the students from Aligarh University do. 
not find a ,Place, I haVE! boon examining that question and I can say nothing at. 
present as to why this has happened if it has happened' at all. If this has, 
happened and if suitable candidates were available, surely there was' no parti-
cular reason why they should not have been appointed. I have got a letter from, 
the Honourable Member and I am going into that question. 

Dr. Sir Zia Uddin Ahmad: May I ask if the Honourable Member is in a. 
position to give the constitution of this committee which he has just. appointed?' 
The Honourable Sir Sulta.n Ahmed: Yes. I need not deal with the consti--

tution of the Federal Public Service Commission. On the Selection Board. the. 
f?llowing are represented: (i) Joint Secretary of my Department; (ii) The-
News Editor-Mr. Barnes; (iii) Mr. A. S. Bukliari. Director-General, All India 
~ ~io. For sma]]er posts, we have perhaps got another selection -board ('on-. 
l t~  of-I cannot give all the names. hut I think I am right in saving-Dr; 
Zaklr Husain, Sardar Sobha Singh, Mrs. Ikramullah and some one eise. 
Kr. Lalchand 5aft:1rai: What small appointments; tho!3e carrying Rs. 50() 

and so on? ' 



leu LEGISLATIVE ASSEMBLY [28TH MAR. 1944 
The IIon01l1"&b1e Sir Sultan Ahmecl: No less than Rs. 200. For higher posts 

cLi.rrying a salary of say Rs. 1,iJo)U or so sometimes go to the Federal Public 
Service Commission. 

Dr. P ••. BanerJea: Are these permanent appointments? 
'!'he Honourable Sir Sultan Ahmed: Not all. Some of them are; none on 

:the Information side. 

With re ~~:'  tlie item ' e r~t r  of State for India-Rs. 4,500', it is really 
tior the United Nations Information Committee. I will give to the Rouse the 
'functions of this organisation: 
(a) to act as a forum for discu88ion on questions of information and publicity of 

"l;eneral and joint interest to the United Nations; 
(b) to collaborate with the Inter-Allied and United Nations Information Committee out-

-aide thll United Kingdom on matters of joint rublicit,· interest and to consider decisiona 
-reached by these committees or matters referred to the Office by them; . 
(e) to maintain an information' office under the direction of a Secretary-General for the 

"purpose of-
(1) serving 118 publicity agent for common activities agreed between the Members, and 

lilsuiDiz statements on matters of common interest endorsed by the Members; 
(2)" developing joint pUblicity about the activities of the United Nations through the 

l're88, radio, films, e~ i itio . posters, lectures and other recognised pUblicity channela; , 
(3) providinlt facilities for the pooliilg of material and the diaaernination of information 

-about the United Nations, and making acceuible common resources for research and 
c:oDlultation on matterll of joint publicity interest. 

It is not a function of the organisation to undertake publicity of nationaJ 
interest only for or about an individual Government, or to decide questions of 
·differences in publicity policy which mav arise between two or more of its 
'members. As the dominions of South Africa, Canada and Australia have joined 
it was decided that India should also join. 

Dr. P. B. Banerjea: Is Indilr represented on this Commi_?, 

The Honoar&ble Sir Sultan Ahmed: I have just said so. India has joined. 
'That must be. 

Dr. P. B. Ban_rj_: Represented by whom? 

The ~o o r le Sir Sultan Ahmed: I cannot give that answer. 

JIr. President (The Honourable Sir ~d r Rahim): The question i~: 

"That a supplementary IIUm not exceeding R8: 1,85;000 be granted to the Governor 
'Genenl in Council to defray the charges which will come in Course of payment duriug th .. 
'3'''' {lnding on the 31st day of March, 1944, in rellpect of the Department of Information 
,and Broadcuting'." 

The ASRembly divided: 

AYES--45. 

.:Ahmad Nawaz Khan, Major Nawab Sir . 

.Ambedkar, The Honourable Dr. B. R. 
Azizul Huque, The Honourable Sir M. 
"Benthall, The Honourable Sir Edward. 
'&woor, Sir Gurunath. 
Caroe, Sir Olaf. 
'Chapman-Mortimer, Mr. T. 
Chatterji. Mr. S. C. 
'Daga, Seth Sunder LaU. 
Dalal, Dr. Sir Ratanji Dinshaw. 
'Dalpat SinJth, Sardar Bahadur Captain. 
Ghuznavi, Sir Abdul Halim. 
Gwilt, Mr. E. L. C. 
'Habibur-Rahman, Khan Bahadur Sheikh. 
'1Iaidar, Khan Bahador Shamsoddin. 
Imam, Mr. Saiyid Haidar. 
'Inskip, Mr. A. C. 
llJlllaiel Alikhan. Kunwer Hajee. 
James, Sir F. E. 
J'awahar Singh, Sardar Bahadur Sardar !!Iir. 
: e ~r. Sir Cowasjee. 
XamaluddinAhmad, Shaml-u!.U]ema; 
'Khare, 'The Honourable Dr. N. B. 
'Krii1mamoorthy, Mr. E. S. A. 

KUlhal Pal Singh, Raja Bahadur . 
Lawson, Mr. C. p. 
Maxwell, The Honourable Sir Reginald. 
Miller, Mr. C.  C. 
Muazzam Sahib Bahadur, Mr. Muhammad. 
Mudaliar, The Honourable DeWY Bahadur 
Sir A. Ramaswami. 
Ogilvie. Sir Charles. 
Raisman, The Honourable Sir Jeremy. 
Richardson, Sir Henry. 
R~ . The Honourable Sir Asoka. 
Shahban, Khan Bahadur Mian nhulam' 
Kadir Muhammad. 
Sheehy, Sir John. 
Siva Raj, Raa Bahadur N. 
Spence, Bir Georlle. 
Srivastava, The Honourable Sir JwalA Pra· 
sad. 
Stokell, Mr. H. G. 
Sultan Ahmed, The Honourable Rir. 
Sundarean, Mr. N. 
Thakur Sini;th, Oapt; 
Trivedi, Mr. C. M. 
Tyson, Mr. J. D. 
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Abdul Ghani Maulvi Muhammad. 
Abdul Qaiyum, llr. 
Abdullah, Mr. H. M. 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 

Lakhichand, Mr. Rajmal. 
Lalchand Navalrai, Mr. 
Liaquat Ali Khan. Nawabzada Muhammad. 
Maitra, ~it Lakahmi Kanta. 

Chattopadh;. aya, Mr. Amarendra Nat]{. 
Chettiar, Mr. T. S. Avinalhilingam. 
Chetty, Mr. Sami Vencatachelam. 
Clloudhary, Mr. Abdur Rasheed. 
Choudhury, Mr. Muhammad Huaaain. 
Das, Mr. B. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Bathar U. 
Faz)·i.Haq Piracha, Khan Bahadur Shaikh. 
Gupta, Mr. K. S. 
Gupta, Mr. B.  B. 
Uabibar Rahman, Dr. 
Bans Raj, Raizada. 
Begde, Sri K. B. Jinaraja 
Roamani, Mr. 8. K  . 
IBJllail Khan, Hajee' Chowdhury Mnhammad. 
Kailaah Bihari Lall, Mr. 

~i  Qazi MuhamPlad Ahmad. 
Knlhnamachari. Mr. T. T  " 
Lahiri Chaudhary, Mr. D.' K. 

The motion was negatived. 

Mangal Singh, Sardar. 
Manu Subedar, Mr. 
Misra, Pandit Shambhudayal 
Murtuza Sahib Bahadur Maulvi eyed. 
Naidu, Mr. G. Rangiah. 
N airang, Byed Ghulam Bhik. 
Nanman, ~. Muhammad. 
Neogy, Mr. K. C. 
Raghubir Nar!,in Singh, Choudhri. 
Ramayan Prasad, Mr. 
Raza Ali, Sir Syed. 
Reddiar, Mr. K. Sitarama. 
Sant Singh, Sardar. 
Saty'8narayana Moorty, Mr. A.. 
Bham Lal, Lala. 
Bif;ldique .Ali Khan, Nawab. 
Siddiquee, Shaikh Rafiaddin A bmad. 
Sri Prakaaa, Mr. 
Subbarayan, Shrimati K. Radhl. B&i. 

Yamin Khan, Sir Muhammad. 

YUlUf Abdoola Uaroon, Seth. 

Zafar .Ali Khan, Maulana. 

Zia Uddin Ahmad, Dr. Sir. 

D:tMAND No. 19-DEPARTMENT OF EDUCATION, HEALTH AXD LA.'I'lHl. 

The JlOIlO1U'&ble Sir .Jeremy Baism&n: Si.r, I move: 
l~ a lupp!ementary sum not exceeding Re. 2,15,000 be granted to the Governor 

General ~  CounCil to defray the chargee which will come in couree of payment during the 
year endmg on the 31st day of March 1944 in reaped of the 'n...-rtment of Edaeation 
Health and Lands'... " ~ '  , 

. Mr. Preaident (The Honourable Sir Abdur Rahim): There is too much noise. 
The l e~tio'l is: . 

~ a pp~e e t r  Bum not exceeding Re. 2,15,000 be ~ ted to the GoverDOr 
General In CouncIl to defray the charges which will come in coune of payment during the 
year ending on the 31st day of March, 1944, in respect of the 'Department of Educatioa 
Health and Lands'." • 
The motion was adopted. 

DEMAND No. 2O--DEPARTldENT OF INDIANS OVERSEAS. 

!'he BoDourable Sir Jenmy Baianan: I move: 
"That a lupplementary lum not exceeding RI. 38,000 be granted to the Governor 

General in Council to defray the chargee which will come in COUI'tl8 of payment during the 
rear ending on the 31st day of March, 1944, in relpect of the 'Department of Indiana 
O.el'tl8 .. •. " 
Jrr. President (The Honou1'8ble Sir Abdur Rahim): Motion moved: 

"That a supplementary lIum not exceeding RI. 38,000 be granted to the Governor 
General in Council to defray the charges which will come in couree of payment durin, the 
J'ear ending on the 31st day of March, 1944, in respect of the 'Department of IncUanl 
Overaeal'." 

Xr. Jt. O. Keogy: I should like t.o have some information in regard to 
this partieular demand. The House will observe that this demand i~ not 
supported by ff recommf'ndatioll of the Standing Finance Committee. The 
House will observe further that a part of the increasE'd .expenditure is due 00 
the head ~ r  Reconstruction  Conferences". I had an idea that the 
attitude 01 the Government in the Indian Overseas Department towarru. -.these 
Burma questions was one of benevolE'nt neutrality. r should like to know 
from the Honourable Member in charge as to what exactly was the nature 
of the partioipation of t.he Goyernment of India in these "Burwa Beconstruc7 
tion o :re ~e.  activities. 
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The Honourable Dr. B.  B. ][hare (Member for Indians 
38,000 o i~t  of the following three items. 
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Overseus): RH. 

An Honourable )Iember: Cannot hear you. 
The Honourable Dr. N. B. Dare: Rs. 38,000 consists of the fullowing 

three ite ~p  of o i er~ voted Rt>. 7,500. 
An Honourable Member: That is all in the book. 
The Honourable Dr. N. B. Dare: I cannot remember nil thes£" by heart.. 

I must read from the ~ . . 
JIr.T. S. AvinashniDgam Chettiar: Why was it. not brought before· the 

Standing Finance Committee? 
The Honoumble Dr. N. B. Dare: If I am allowed to have my say J 8MB 

say. Travelling allowRl1c(><; Rs. 17,000, and other charges Rs. lS,500. The&& 
consiit.utt:d Rs. 38,000. With regard to pay of (Jfficers, I have to say tha.t 
a  P .(;. S. officer was ppoi t~d ns Pnder S(>('retary in the Department lllsteuJ 
of an I.e. S., 30 the !lTIlOUllt has become voted, though it waf' non-voted 
before. Then a I'ilgrim Officer "'as appointed for a temporary fJeriod. Thirdly, 
a gazetted oilicer wab appointed :lS my r.s., and Sir Shnfallt AJlluad Khan. 
was appointed for some time as an officer on special duty in thE> Depal'tITien:(t-
These items make up Rs. 7,500. As for allowances, the increase is due, OD 
account flf T.A. of memhers of the Raj Committee {lnd the Burma RecE>lis-
truction Conference. This refers, I believe, to the conference which I ealled: 
in Bomhay and r.ot to the Simla conference which was, of course, paid by 
the Burma Government. The second reason is increase in dearness allow-
ance, house rent and ot.her llo~ e  also. As regards ot ~r ~ r e  it is 
due to contingent expenditure--due to the increase in the volumE' of work. 
JIr. T. T. Krishnamaebari: Will the Honour:lble Memher kindly say whnt 

was done at that Bombav Conference, what were the results that emanated 
of thnt conference? . 
The Honourable Dr. K. B. Khare: The result 

wanted to h.wf' inforlllatiOI) from the Jleople from 
That is all. 

i" not yet available. I 
Burma and I have got i&... 

Mr. T. S. AVinashilJngam Ohettliar: My question was why it was .))ot put 
before the Standing Finance Committee as all other s\lpplt:nnentary ckmauds? 

The r ~le Sir .Jeremy B&isman: The reason for that is that!iUIlbl 
below :1 certain amount are by regular practice not placed before theStandiJig 
Finance Committee. I think in the case of non-recurring expenditure the 
limit is one lakh of rupees .. 

Dr. P. K. Banerjea: That is too big a limit. 
The Honourable Sir .Jeremy RaiSman: .. and amounts below that 3re not 

usualIy placed before the St'imding FInance Committee. 

Jlaulvi Syed )Iurtusa Sahib Buadur (South Madras: Muhnmmadull):'The 
Honourable Member in charge of Indians Oversea!; said during his reply that 
8 Pilgrim Officer was appointed for the Raj pilgrimage. I want to kn,:·w in 
that connection if he has mude a permanent appointment of Raj Pilgrnn Offi .. 
cer, and if so, who if; the per"on he has posted in that appointment, "\'fhat 
grade has been given to him, and is he a fllll time officer '.:r he has simply 
to work during sen voyage or route voyage, both of which are not in existence 
now, and it is not known when they will be brought into being. 
The Honourable Dr. K. B. Khare: The Pilgrim Officer was appointed 

temporarily, and the question of making the appointment permanent is being 
examined. That is all. 
)Iaulvi Syed )Iurtuza Sahib Bahadur: May I know from the Honourable 

Gentlelll:m why, in spite of the Res'llution having been passed in this Rouse 
regarding the appointment of R Pilgrim Officer, only a temporary arrangement 
has been efIe<.>ted and not a permanent incumbent hm; been ppoi ~ed  

Kaulvi )Iuhammad Abdul Gbaui: Last season there was no Haj. ond if a 
temporary appointment is made, what useful purpose will be served b.v ~ pe d

ing this amount of money over the lippointment of Pilgrim OffiCer? I, therefore. 
oppose this. . 
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JIr. President (The Honourable Sir Abdur RnhillJ): The quegtioll is: mar 
"That a supplementary sum not exceeding RB. 38,000 be granted to the ~e 

General in Conncil to defray the chargee which will come in course of pa}'Illent dt~ . 
year ending on the 31st day of March, 1944, in respect of the 'Depart.ment 0 lUI 
-(JYf..rsea8'." 

The motion was adopted. 

DEMAND No. 21-FINANCE DEPARTMENT. 

The Honourable Sir Jeremy Raism&n: I o ~: . 
"That a supplementary Bum not exceeding Rs. 2,39,000 be granted to the ~ er:  

-General in Council to defray the charges which will come in. c,?urse of payment ,d:-!nng e 
.sear ending on the 31st day of March, 1944, in respect of the Fmance Department. 

)f[r President ('rhe Honourable Sir Abdur Rahim); Motion moved: . 
.. • 8UDl not exceeding Rs. 2,39,000 be granted to the ~ er or 

'G e ! ~ ~  a ::~~lt: ~  the charges ~  will come in, c,?urse of payment t,d:-!nng the 
y':'r ending on the 31st day of March, 1944, m respect of the F ~ e Departmen .  _  • 
Mr. T. T. :Krishnamachari: Mr. President., T .!!hould hke to ~l e SOlne m-

f t· ~  reoard ttl item F-N:rtional SavlI1gt< Bureau. rhe relevant 
-onn:l IOn ~ ., 't .  P d· merely says' f to the Standing Finance Comml tee s rocee rngs .'. :  _ 
-re erencp, . 'Sa ~. Co .. 1.. __ been appointed to co-ordinate the actlVltl" of 
"A NatIonal vmgs mm1ll810ner...... . I h Sa· Mov. 

the various Provincial organiaatioDB and broadly to dlrect and contro t  e vmgs 
mf>nt from the Centre." . 

Th· . tRUe') of the Standing Finance Commit.tee's Proceedings of the 
J.9th FIS bls a p 1944' I want t.o have some more particulars, because appar-

e ruary,. .  .  h t  . S -Jr was not tl tl p Standinu Finance CommIttee was eit er no cunou, . 
~~r~~ :d with any other informRtion. The House would. li ~ to kn?wwbo 
this officer is, what his qualifications are, and. so on. ! .thmk If t~ t mforms-
-tion is vouchsafed to us we would be in a better posltIon t.o deCIde whether 
we Should vote for this supplementary demand or not. 

Xr. T. S. Avinasbilingam Chetti&r: In the pl ~ tor  e': l l ~ ~ it 
is said that they are going to create a new officer, .that ~  the ~t o ~l Savrngs 
Commissioner. In the Proceedings of the Standmg Fmance CommIttee, the 
~ tie  of the Commissioner are explained, and we find: . 
"The main features of the movement are (i) the employment of authorlSed agents on .  . " a commISSIon. . .. 

This i<; it matter about which I should like to say a few words. The 
methods in which the savings are effected at the present day are 

1 p. M. reprehensible enough. They weigh very heavily upon the people, 
but to appointr commission agent!; for the sake of savings is like the appoint-
ment of rapacious tax collectors-of the East India Company days. I h8'V6 
no doubt that this will prove a new source of oppression upon the people of 
this country. Not only that. This will open out a new channel for corrup-
tion of the worst character. These commission agellts will go about the 
country, take Rs. 100 from the villagers, pay only Rs. 10 to the Government 
8S savings and put the other Rs. 00 in their -pockets. It is Our experience 
that usually behind these people there is a certain amount of inRuence of the 
Tahsildars and Police Inspectors.. and police constables. 'fhese people go to 
the villages and threatE'n the villagers of all sorts Df [.enalties and the Pooy 
VIllagers are fteeced of their money and that money does not· go into the 
,nationai savings but it will go into the pockets of the commission agents whom, 
the Government is going to appoint for this purpose. The money will go into 
the pocket of the middlemen whom the Government uf India and the Finance 
Depnrtmollt are trying to avoid in other spheres of life. These middlemen will 
E'xploit thE.' masse!; and take IDost of the monev for themselves. We think 
that this is a very vicious system. Especially in a country like this, where 
most of the pe(\ple are l1neduC'.ated and aT(' aRlretl toO do thin<7s out of fear 
and not l?ve, where most of the people are frightened lind t~ i p d by the 
local magIstrates Rlld the police. this system wi!! prove an engine of oppression. 
We shall not he a party to this system of appointing commission agents .and 
aF) such we oppORe this motion. 

~ OoWlBjee lebaDgir (Bombay City: Non-Muhnmmndan Urban): The 
questIon of small sRvings is OIle of the greatest importanee just now for the 
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[Sir Cowasjee Jehangir.] . . 
country. It. is of advaJltage to tho.se who contrIbute to the savIDgs und also 
to the country. So far as I know, there is no compulsion in thit. matter. 
Ill. T. S. AviDaBbfUngam. Ohettiar: Will you read page 9? 
An HODOurable Jlember: What about commission agents? 
Sir Oowasiee Jehangil': Commission agents will be appointed whu will try 

and sell these new cash certificates and they will get a commission for doing 
so. TherE' is no compulsion. The point to which I would like to draw the 
attention of the HOllcmable Member is this. It is said $hat the l'lational 
Savings Commissioner has been appointed to C()-ordinate the activities of the 
various provincial organif;ations and to direct and control the savings ~ l

ment from the Centre. I would have thought that the duties of this COronfis-
sioner were to assist the Provincial Govemments or those wholll i,he Provin-
cial Governments may appoint to do this work and do his best to meet their 
requirements. Naturally, he might have to refer to the Government of India. 
It may not be ill his power but he should try his very best to meet the 
rf'quirements of the Provincial Governments, and not put any obstacles in the 
way. After all, he may noL be able to understand the requirements of aU 
parts of India himself and I would suggest that whoever the gentlel11lm is who 
is appointed he should make it his business to take the side of 'those who 
require these fMilities and not reject all requests summarily but aRP,r due 
inquiry from the Central Government or the department of the Central Gov-
~e t who way be required to co-openrte. I think it is his duty to see thai 
such facilities as are required are as far as possible given and not rejected. 
Dr. P. H. Bmerjea: Sir, I do not understand what are the real functions (.1f 

this officer, the Small Savings Commissioner, and a ~e t deal of appreheDlion 
has been felt and expressed by some Members on this side of the House itS to 
the scope of his duties and the manner in which these duties are likely to be 
performed. Now, my Honourable friend, Sir Cowasjee Jehangir, rose to explain 
the position. 
Sir OowaaJee JehaDgir: I dtdn't. 

. Dr. P. H. Bau.erjea: But instead of explaining, he left me in greater confu. 
81on. 
Sir Oowa8Jee JehaDgir: I did not get up to explain. 
Dr. P. H. Bmerjea: I thought you had been asked by the Honourable the 

Finance Member to explain the position. 
Sir Oow",ee JehaDgir: On a' point of personal explanation. I am not here 

to explain the policy of Government. I only explained what was written in tha 
statement. The Finance Member can speak for himself. 
Dr. P. H. Bmerjea: Anyway, I di~ not exactly understand the trend of his 

opinion-whether he regarded t~  officer as e; very essential link between the 
Central Government and the Provincial Governments or whether he thought 
that it was the duty of this officer to carry out the duties entrusted to him by 
the Honourable the Finance Member. Well, he was unable to explain that .md 
left us in greater confusion. Now, I want to know, if this gentleman lr~  

a wrong use of the powers and the duties that are en£nisted t.o him, wbether 
he will be under the control of the Central Clovemment or whether he will t8lte 
'shelter behind the Provincial Governments .. Very often it happens that'we here 
give e~i  P?wers to er~~ officers and these powers are e e~ i ed iD 
consultatIOn WIth the ProVlDClai Governments and then when we raIse these 
points here, we are told that the work is done in the provincial sphere. I hope 
nothing of that sort will be done. 
Then again, I want an assurance that the duties of this officer will not be 

performed in a way so as to oppress the people. My Honourable friend, Mr. 
Chiettiar, has raised a great deal of apprehension in this regard and unless it is 
proved beyond doubt that no such scandal will happen, we will not vote this 
demand. 
lIr. JraiJMh Bihari Lall (Bhagalpur, Pumea and the Sonthal Pargan.: 

~ d : I have al80 to point o,ut ~ Government that few tile 
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pUrpose of making collections for the national savings lihe District Magistrate 
of Arrah had issued oooers which were brought to the notice oj this House by 
.means of an adjournment motion the other day. which was ruled out of order 
because the Mover of the motion was not present here. I should like to take-
this opportunity to bring to the notice. of the Government that this order had 
appeared in the provincial papers also. The order of the District Ma'gistrat8" 
:was that every landlord should pay compulsorily to the national savings when. 
he was making payment of the land revenue. 
1Ir. President (The Honourable Sir Abdur Rshim): Was this order made ~ 

this officer mentioned in this demand? 
J[r. EaUash Bihari Lall: No. This order was issued by the District 

Magistrate. .  .  .  . .' . 
lIr. Prealdent (The Honourable Sir Abdur Rahim): The questlOn now 1S the 

appointment of tqis particular officer. . 
Xl. x.nash Bihari Lall: It is under this officer that this thing is going ml 

and there must be some authority to control and check such. work in the-
provinces under the authority of the Government of India, and the o er ~ 
of India must be held responsible for the authority that is exercised in respect of 
the collection of national savings fund. Tqe officers who are in charge f:.r 
collecting this fund should not be a'llowed by the Government to work in th. 
manner they are now working. Perhaps it is in this' way that the ultimate 
responsibility rests with the Government of India or with the officers under this 
Department. Of course, the point that I was going to submit to the Govern-
ment was that this is a very serious matter because in Bihar the condition of 
the landlords is very bad inasmuch as their income hae gone down by more thaD 
half. 
lIr. President (The Honourable Sir Abdul' RahiJl.l): ~ is not relevant tf) 

this supplementary demand. The 'Honourable Member cannot go into llU these-
questions. 

1Ir. ][.l1uh Bu..rt Lall: I am not going into any question except to point 
out that such things are being done by the officers under the Government of 
India and for whose pay the Government has brought up this matter. 
Kr. PreIII.dent (The Honourable Sir Abdul' Rahim): The Honourable Member 

is dealing with the question that th.elandlords are poor and they cannot afford f.<) 
PIlY· That has nothing to do with this supplementary grant. 
1Ir. Xailash Bihari Lall: The point must be made clear to the Honourable> 

Member in charge of this Department. Unless I say what is being done 'by the 
officers there, I cannot make my point clear. ' 
1Ir. President ~ e Honourable Sir Abdul' Rahim): The HonOurable Member 

should refer to the question of appointment of thiS' particular officer. 
. 1Ir. ~  i ~ Lal1: This particular officer is for the purpose of collect-
mg the natIonal savmgs fund and unless I mention. the things that are being 
done by the officers under him, how can I make the grievance clear to tha 
House? 

, 1Ir. President (The Honourable Sir Abdur Raliim): Has this officer passEd 
the order in queS'tion? 

1Ir. Xa.iJash BihId Lall: Of course, this officer cannot be expected to have 
passed an order direct to the District Magistrate of Arrah but surelv it ie 
under  his authority .  .  .  .  . ' ~ 

Kr, PrnIdent (The Honourable Sir Abdur Rahim): The Honourable Membcl" 
,cannot go into any question Of policy. 
1Ir •. x.ullh Blh&rI Lal1: I am not saying anything about the policy. I am 

not 8aymg that this officer who is in charge of national savings fund and under 
whose authority the collections r~ being ma'de is personally responsible for this 
sort of thing which is happening in the diS'tricts and in the provinces. But the 

.~t is that it is under the authority of this offieer that these collections are 
bemg made. So, I was trying to make this point clear to the Honourabl& 
~e er in charge that if such t ~  are snowed to. happen in the districts, it 
Will be very difficult for the landlords to make payment of the revenue in time-. 
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The payment of contribution to the National Savings Fund is made a. condition: 
precedent to the payment of 1an<\ revenue. 
Kr. President (The Honourable Sir Abdur Rahim): I must ask the 

.Honourable  Member not to dilate upon this', otherwise I will ask him to dii-
~ti e his speech. 
)[r. ltajlaab BiluLri Lall: If you think that I am not speaking in a relevan' 

manner,. I will surely resume my seat, t~ whatever I have said will, I hope, 00 
.carefully considered by the Government. I trust they will take steps to see that 
the officers in the district will not indulge in any sort of high-handedness while 
.collecting funds under this Department. 
Sir )[uhammad Yamin XhaD.: Sir, I will only briefly say one word. We do 

-not accept the principle that the collection should be made on the ,basis of 
.commission agency. The collection shoula be made on a voluntary basis and if 
the Government thinks it necessary, there should be ft paid staff .  .  .  .  .  • 
Kr. Pre8ident (The Honourable Sir Abdur Rahim): It is Ibw quarter-past 

.one and I must adjourn the House for lunch. 
'The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

, The Assembly re-assembled after Lunch, at Half Past Two of the Clock, 
:Mr. Deputy President (Mr. Akhil ChandrEi Datta): in the Chair. 
. Sir )[uhammad Yamin XhaD.: Sir, I was referring when the House rose for 
lunch that we are opposed to any form of employment of persons for collection 
of funds on the basis of commission_ This will lead to corruption. It may be 
that some relations of the tahsildar or the sub-inspector might be a'ppointed, 
and in order to give a better commission to those relations, the tahsildar or the 
.sub-inspector mighiforce people to buy national savings certificates. This wiU 
lead to corruption. I think the best method of collection is by making goud 
-propaganda by taking the people into confidence, by creating a kind of sympathy 
in their minds. I have had my own experience in this respect. During the last 
war, in 1915, in m" District Sir James Meston, then Lieutenant Governor of 
the United ro i ~  visited the place and I was then a young Barrister practi-
sing in that District and the Lieutenant Governor asked me if I could collect a 
:sum of Rs. 30,000 from my District for the U. P. Special War fund. I under-
took to do it. Instead of collecting only Rs. 30,000" I collected one lakh and 
,67 thousand. 
Di. P. N. Ban81jea: Did you get any commission. 
Sir )[uhammad Yamin lthan: No; on the other hand, I spent money from 

'my own ~o ret in touring the district for collection of war fund. It wa'S possible 
"'for me LO collect such a large sum because great enthusiasm was created in the-
minds of people. Everybody was vying with one another to 9ubscribe to the 
fund. Everybody whom I approached gladly contributed. Mind you, that waS' 
not a loan,. they ~re not wa'r bonds which they could get back after a certain 
number of years. It was giving away money once and for all as subscription 
to war fund. Great enthusiasm was created in the minds of people, the people 
felt it was their war and, there-fore, unless they subscribed liberally to the war 
flDld, they will be the sufferers. If they subs'Cribed, they would win the war. 
'This was the feeling instilled into their mind. If you get hold of people who 
~ e got a hold on the people, who have got a stake in the country, and if such 
.people go about for the collection of national savings certificate, there will be 
-good response. What is the use of choosing people who hltve no hold in the_ 
,-country? What is the use of taking people who flatter the officials? Th.,ir 
only claim is that they are in the good books of the district authoritie9 and all 
advantage is taken from them. This will certainly lead to corruption. This is 
bringing the Government into disrepute. It is re 'ti ~ no enthusiasm in the 
minds of the people. The people have got no faith in those people who support 
-the Government officials in the Districts or who speak on behalf of the Govern-
-ment. The real people who matter, and who are the backbone of the country, 
-they are keeping silent, they are not working with you. They sit! quietI,. 
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e ~ e you have not ~re te . any enthusiaslll in their mind to support. ymlr 
cause. l'herefore, it is t,hat you are driveu to this position that you have to rely 
on commission agents. The best method of collection is this. The pubhc. 
should be enthused over this and then o ~ will flow into the Governmellt 
treasury like water into the rivers. You cannot get money by coercing people. 
They will grumble and Government will be brought into disrepute. So, I think 
the appointment of commission agents for collection of national savings certi-
ficat-e is harmful to the people as well as to the Government. It may lead to 
Illany undesimble results, as 1 mentioned last time. 1, therefore, think 11u 
money should be spent under this Demand. 
Dr. P. :N. Ban8rJea: What happened to the case against the Honourahle 

Mr. Hoosein Imam which you referred to the other day. 
Sir](ubammad Yamin Khu1: I do not know what happened in that case. 1 

understand that some high military official has been put in charge of the 
collection of money through national sllVingS certificate. I am also told that 
the military officer's wife also is associated with him as an honora'ry worker, 
taking only travelling allowance. These two, husband and wife, go on tour. I 
think. all these things become d~lo  and it is high time that Government 
put a stop j;o all these things. Instead of relying on such doubtful people, the 
Government should take some people who will do really some good work and 
who will create enthusiasm in the minds of the people for this war, who will 
make the people feel that it is their war a'nd that they must fight the Japanese 
and defend their country. You do not take hand of co-operation that is offerea 
to you. 1£ you put a military officer-in -charge of this work, he will be to ri ~ 

about the country, he may not get into touch with the public, because he doe". 
not know the reai views of the public. You must put in a man who knows how 
best to tackle the public, not a man who is completely ignorant of public feeliug. 
That is why I submit that this demand is not justifiable and, therefore, I oppose 
it. 
Jlaulvi Muhammad Abdul Gbani: ::;ir, I sublllit that the uwne,)" spenL on 

the salary of the National Savings Commissioner and his establishment is 
absolute waste. I know that the National Savings Commissioner is not taking 
proper care for the sale of these certificates all over the country. He is not 
taking care to see that people are not unnecessarily harassed ~ d compelled 
to buy these certificates. I may inform the House that the Government of 
India themselves haye fixed a quota for each Province, and I am given to 
uuderstand, subject to correction, that Bihar has been asked to contribute a 
sum of rupees six crores by sale of National Savings Certificates. Revenue 
of Bihar is about rupees five crores. Several kind of misuse of power is going 
on and the National Savings Commissioner is responsible for all these har.lss-
ments of poor people. The public should not be subject to these hardships 
and harassments. I will ~ite some instances in support of my argument. In 
my part of the country, in Bihar, every licensing authority misuses hiE. powers. 
In my locality a magistrate realised five hundred rupees for every renewal of 
.gun license and failure to p r ~ e a national savings certificate for Rs. 500 
would result in forfeiture of the license. Again every villager who pays :Jne 
rupee as chaukidari tax has to buy a national savings erti i ~ of the value 
of ten rupees, i.e., ten times the chaukidari tax. The poor cultivators who 
grow sugar-cane are forced to pay a tax of two annas per maund of sugar-cane. 
l'here are plenty of cases like this. Zamindars have beer> and are being forced 
to purchase National Savings Certificates of considerable amounts before ~ e:  

Hre allowed to pay land revenue. These complaints have been from time to 
time brought to the notice of the Chief Secretary but the officers are encouraged 
by this Savings Commissioner to do these thingsbeeause they are given re-
wards for sellirig these certificates, and those who sell for larger sums ~et 

larger rewards. So encouragement is given to harase; the people. These ~ : e

loving people do not want t.o take the trouble to go to these vinages :md 
explain the object of these National Savings C'ert;ficates. In their zeRI nnd 
energy they want t,o finish their quotn in a very sboTt nme Rnd thus renon 
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l Maulvi . \ ~ lllllltid Abdul Uhalli. J ..... 
to these illegal actlOns. 1 thmk theliovtlrllment of lndia would fall ill ~ ell  

duty If they do not warn tlllst:)a viugs Commissioner and, through him the 
Provincial Uovernments that their officers should not uunecessarily harass the 
people and misuse therr powers. t:)lr, 1 oppose the motion. 
Dr. Sir Zia l1ddiD Ahmad: t:)ir, this question came before the Stantliug 

I!'inance Committee and there 1 supported the proposal and 1, will state my 
reasons here. The first reason for that is that the cultivators have plenty of 
money in the form of bank not.es. We have no consumer goods or gold anei 
l:Iilver. and these people artl not bank-minded. The result is that these bauk 
notes are hidden away and are often eaten up by white ants or otherwise les-
troyed. Therefore, we must try to make them bank-minded so that they can 
get some profit out of their savings. One method of doing that is to pay a 
liberal rate of interest as in the case of the last war when it went up to even 
as much as 7i per cent. The present financial policy of the country wiU ~ 

allow that now betlause there must be uniformity in all forms of investment. 
1'he Finance ~ie er may go so far as to allow in these cases 4 per cent. ill 
place of the general rate of 3 per cent., but nothing beyond that, as that,\'il1 -
upset the entire machinery of investment. The other thing possible is to 
modify the time limit, that is, instead of 15 years it may be 10 years, and 
[ thought that would lead to greater investment. This perhaps will be shown 
only by experience. Another thing is that I agree with my Honourable friends, 
Sir Yamin Khan and Maulvi Abdul Ghani, that there may be misuse of powers. 
Bome one must go to the villages and teach the people and carryon some 
kind of propaganda. If you are lucky enough to get a man like Sir Yamin 
Khan you can, of course, collect any amount of money. But such men .Ut' 
not always available and, therefore, we have to employ paid agents; and ;;here 
are two ways of doing it. Either you employ a man on a fixed salary and 
tell him to go and sell these certificates, in which case the trouble is that you 
have no check On him; he might sit down at one place and write a false liary 
that he did this and that. You can also have a system of paying so much. 
for a certain service that he renders, that is, make the salary commensurate 
with the exact collection. In this method the best way is not to give !;hem 
a fixed income but pay them on the commission basis. Tn this caRe there is 
no chance of the man sitting idle without doing any work and then writing 8 
false diary. 

As regards coercion, I think a permanent official will use his influenoe more 
towards coercion than a paid commission agent. The agent gets only a com-
mission and he will not be treated in the same manner as a permanent Gov-
ernment servant with all the authority of Government behind him. So the 
«ommission agent will no doubt be very much handicapped in his work but 
certainly the chances of misuse of powers are very mflch 19ss than in the case 
I)f permanent Government officers. 
The other thing I would like to point out is in connection with what is 

called the collection of money for donations. This question has been referred 
to by members on this side of the House. Donations al'e verv different from 
investments. I have got definite complaints in man.," caRes' in which I,he 

method of collecting donations for war purposes is being misused; it is being 
misused everywhere. in all provinces, districts and tehsils. I have brought i~ 

question t~ the notice ?f the Go.vernor and I think several other persons hl1\'9 
hrought thiS to the notice of their own Governors that thev haw aot a method 
which is being misused. The collector is asked to collect' so much money' he' 
writes to h.is Sub-Divisional Officers and they in their tum write to the ' l~ R 
,,·ho practICally olle ~ dou?le the ~o t but deposit only 2j3rd of .hat. 
-lere we are not dealmg With collection of donations; thiR is investment mel 
"'e should ensure that the coll,:cting agencieF.; do not keep anything in .;heir 
o;vn pocket. !,he chances of l l~ e .. as we have noticed in the case of co11.;")(" 
hons £?f do ~l  cannot be apy>lied III the case of collections for a (lejJoRit of 
~ pa:tlclllar kind. Therefore. thlR meth?d mny he tried. If it does not Succeeli, 
It Will not succeed for two reIlROM. Pm:tl:-. the tim(' iR rnthf>T very long. li 
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a person deposits the money ~ o l~ not ~o  what may happen to him 
fifteen years later. Ten years IS the rIght penod. 
The HOIJ.OIIl'&ble Sir Jeremy Baism&ll: The time is twelve years, not fifteeu. 

Dr. Sir Zia Uddin Ahmad: Even twelve l'ears is more; ten is very good. 
The second point is that the ~ te of i ter~ t should .be· grea:ter• but the re:te 
of interest cannot be altered WIthout changlllg the entIre fabrIC of the financwl 
system. These were the things I had in mind when 1 supported this in Ihe 
Standing Finance Committee. 
)(r • .1f" R. Gupta (Cities of the Llnited .l:'roviuc;:es: oll :\ ~dl:l.  

Crblln): 1 am one of tbotle who elie ~ in the i tt: i i tio~ of this ~ tlo l 
tiaviugs drive in the country. But. 811', I would like to pomt out that. "here 
have been certain shortcomings in the methods which have been adopted m the 
past. Therefore, I suggetit that the department should fix definite cnterions on 
which this drive shOUld be intensified further in the country. }t'or the l;lur-
poses of this scheme, 1 would divide the investing public of the country into 
two sections: one is the urban population; and the other is the rural popula-
tiol!. So far as the urban population is concerned, the difficult.ies are ~ot 
much and 1 think the arrangements as they exist at present are somewhat 
satisfactory. But so far as the question of the rural investing public is .;;on-
carned, I am sorry to point out that whatever methods have been dopt~d 
uptil now, they are not only unsatisfactory but they are very  very troublesome 
to the people. I will suggest that three criterions should be fixed for furthering 
this saving drive in the rural areas: .Firstly, people should be assured by the 
creation of such a machinery that they may feel confident that after the Mar 
is over, or when the time comes for the repayment of their investment, they 
will be assured of it. I may tell you, Sir, what I mean by this. After the 
last· war it was found that many small investers-people who are generally 
unedu·cated, poor and weak-found it extremely difficult to realize the money 
which they had invested in War Bonds, etc. That fear exists in the minds 
of the people even today. When they invest money, they consider that perhap!i 
they will not get it back. Somehow or other this prejudice has got to be .)ver-
come, and that can only be done by the establishment of a suitable machinery 
in rural areas, which for· the present wjll help in collecting the funds olDd 
afterwards will be responsible for securing the return of those investments to 
them when the time for it comes. Secondly, the scheme should not he based 
on forced investments; it should be only on voluntary basis. Thirdly, my 
submission is that you should make it a rule that no administrative machinery 
of any of the Provincial Governments will be brought int-o the picture so far 
3S the question of collecting these loans are concerned. Sir. I have already 
pointed out when we were discussing the Defence of India Rules how many 
injuries and what sort of difficulties were inflicted on the people for raising 
collection of loans in U. P. I have also pointed out that at least about 25 
per cent. of whatever money was realized from the people did not go i.nt-o 
Government cofters at all. It went into the pockets of those indifiduals who 
were allowed to collect those loans. I know that the Honourable the Finauce 
Member is quite sympathetic towards this point and he also knows the difficul-
ties when this sort of thing is allowed· to be carried out through the agency 
of, Police and other petty revenue officials in the villflges. Therefore. I sugA'est 
that. as far as possible, he should confine the collectbn of these investment" 
mostly through banks, post offices or private individuals, or the new machinerv 
which you may create for collecting these loans, but under no r ll t ~! ' 
it should be l~ t in the hands of the administrat,ive officers of ilistricts. Sir. 
these fire the onlv sU!rgestions which I wnnte!l to make. 

The KonoUl'&ble Sir Jeremy Raism&ll: I am very encouraged to find that 
many Members of this House appreciate the importance of the Small Savin<'"s 
Movement. It is a movement. which in my opini.:>n is essentiallv for the w;U 
heing 0.£ the ~ople from whatever political point of view one ~ approach it. 
The eXIstence of sumhls p r i ~ power throughout the countrv lit a ~:i ' 
like thiR. when inevitably the gooils availahle for purchase are limited. is a 
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Ltiir Jeremy :Huisman.] 
wuree of great. aanger to the people themselves. It means, as 1 have often 
pOll1ted out, that if they try to spend that money they merely force up the 
prices of goods and everybody who complains of the hardship of high prices 
Ilhould be sympathetic to a national sadngs movement. 
The Government of Iudia \t~  since a fairly early stage in the war, ll d~ 

various efforts to get the savings movement going on an adequate scale, :ll1d 
1 must admit that their experience until recently was not very satisfactory, 
and it is obvious t,hat something more was wanted. It has been found in all 
countries--,-and this is a problem which is common to every country at war-
that you cannot tackle a small savings movement in a purely amateur and 
voluntary way ~ There is no doubt that there are many people like my Hon-
ourable friend, Sir Muhammad Yamin Khan, who are willing to provide then' 
services on  a free basis in order to assist a movement of this kind,-and we 
have been relying largely On voluntary efforts of that i d~ t that in itself 
is not sufficient to produce the results which are necessary particularly when 
the country is menaced by inflation. You have to tackle the thing in a much 
more businesslike manner. It has to be organized. Now, in England 3nd 
as far as I am aware, in America and other countries, the movement is orga-
nized on  a completely business basis. You have a thorough-going administrq-
tion with local branches and organisations and it is dealt with as a complete 
-I was going to say department of Government-organisation. Actually in 
England it is headed by a more or less non-official Or semi-official organisation. 
Nevertheless, it is one that is completely organized on a quasi-governmental 
3 model. Now, that involves inevitably the employment of personnel 
p. II. who must be paid. You cannot in a matter of this importance rely 

merely on voluntary l>pare-time sen' ices of the well-intentioned people who 
happen to be available. I must acknowledge here that in various parts of the 
country in the several provinces public spirited people have come forward in 
order to try and assist in this movement. But I t,hink they themselves woulrl 
be the first to admit the great difficulties they have encountered by trying 
to proceed purely on what I may call the spontaneous or spare-time basis tor 
this kind of work. It is essential to organise it properly. Now. we have heen 
in consultation with the Provincial Governments as to what is the best way 
to step up the small savings movement. and it is recognised throughout that 
it is a movement which is capable of tremendous benefit to the people. entirely 
apart from the war, if you can only get the people interested in mvestmlmt 
and in savings. Once :vou get a man to put something aside and to begin to 
plan as it were his own financial future, he becomes an entirely different being. 
The cultivator has for so long been steeped in debt that it was idle for him, 
even to think of anything except the periodic payments which he should make 
of the interest on that debt. In many cases he had given up all hope of redem-
ption. Well, now things have tremendously improved. There is no doubt that 
whatever other evils may have resulted from the war and from the increa:se in 
the volume of currency: one great good has resulted, and that is that the 
burden of indebtedness has been very greatly decreased. I have evidence of 
that in many ways, and it is a very encouraging sign, because I do not Lhink 
{.here was any greater evil which lay like a nightmare on the Indian countrysi.de 
than the burden of hopeless indebtenness which could never be discharged. 
Well. I was saying that we consulted the Provincial Governments who were 
keen to co-operate in this work, but just as in this House different opinions 
have been expressed, we found that provinces too had differing ideas. Some 
provinces said this work could only be done satisfactorily if it were ent,ru6teu 
to the regular staff. "We do not approve of the idea of Rny non-official agency 
operating in the districts because we feel that abuses may arise. We may TIOt" 
he able to control their activities." On the other hand some provinces soiel: 
"If onlv vou w111 relieve the ndministra.tive staff of the burden of this work. 
we ~ld' be very glad to assist. If you will provide some other al!"enrJY nrl'rl 
some other means for stimulating the movement, then we will help von In 
every wav." Some provinces thought that the remunerationavnilable for this 
work should be distributable even to their own offic1nIR. so that in their 
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spare-time they might participate and lend their services. t ~r. province,;; 
said that "in no circumstances cau we agree that t;Wy .of ~~ officials should 
receive any payment in connection with or~ ?f thIS. kmd .. 
\Vell, Sir, t~ e were the differences of opmlOn whlc.h eXIsted. The Central 

Government have given a lot of anxious thought to t~ matter ~d ~ are 
proceeding on the ~ i  of discussing these . opinions lt~ the provmces ~ the 
light of their own local conditions ~ t~elr local experience. :r ~re IS no 
question of the Central o e~ e t ~ ~ orders to the ro ~ Govern-
ments, and the National Savmgs CommIssIoner who to ~  the provmces ;lltnd 
studies and holds discussions with Local Government o i l ~  and non-offiCials, 
ill consultation with them suggests the best methods by. whICh the movements 
rna" be carried on in the varying conditions of the provlDces. He does not, 1 
rll~ t emphasize this, issue orders to the pro i~ e  and he has no powers 
whatever to do 80: far less could he Issue any orders to any 
local officers in the way which bas been suggested by some of the speakers. 
Now the National Savings Commissioner is an officer who was in the Politi-

cal Department for a number of years and has considerable ~ perie e of ~di
nary administrative work in India. He is an officer of conSIderable orgaIDsmg 
ability. He was a retired officer and we re-employed him for this purpose. 
1t is very difficult nowadays to get active officers for all the new demands 
which arise. 
Kr. T. S. AviDalbUingam -ahettlar: Who is he? 
The Honourable Sir leremy Balsman: Colonel Daly. To say he is a military 

oilker is incorrect. He was 1\ Hesident in various States. He was an officer 
originally drawn from the Indian Army, but the greater part of his experience 
haE been local administrative exverience. 

lIr. T.  T. KJjahMmacharl: How old is he? 

The HODOUI'&ble Sir .Jeremy Rai8man: He has passed the retiring age. 
Kr. T.  T. ri ~ ri: He might oe in the late 50's? , 

The lloDourab1e Sir leremy B'isman: He retirea only two or three years 
ago. He is an officer with enthusiasm. This kind of work is not to every-
body's taste. It requires a good deal of keenness and enthusiasm and it 
requires a certain amount of original thought about the methods to be employed. 
~  Honourable friend, Sir Yamin Khan, seems to suggest that there is something 
improper because his wife has placed her . services in the movement in an 
honorary capacity. She has gone about, and I am very grateful to him and to 
her, and assisted in the work in so far as women's organizations could be 
brought in to assist. She has helped in that way. She has also helped in devising 
val'ious forms of pamphlets which might have a popular appeal. 

lIr. T. T. Kriabnamachari: You get two people for the payment of one I 
The o ~le Sir leremy B.aIBm&D.: She certainly has helped very 

greatly. 
lIr. T.  T. Krilhuamach&rl: I wish you would pursue that principle in 

other departments also I 
KaUlaDa zatar .Ali BhaD: (East (Jentral Punjab: Muhammadan): May I 

ask you one question? If once the principle has beep adopted that every 
officer when in discharge of his duties should be allowed the benefit of an allow-
ance being given to his 'better half' the implication would be very wide. The 
Executive Councillors may also require their wives t.() be paid. 
The Houourable Sir leremy BaiIm&D.: I quite agree. But this gentleman's 

-wife is not paid and also I am pntirelv satisfied with the value of the work that 
she is rendering, and I have -seen o~et i  of it. It is very great indeed and 
so far from there being any qut:'stion of scandal or abuse, the Government of 
India are definitely in her debt for assisting in the way she has done in this 
work. She receives no remunerntion whatever. 
I described the difterences of opinion that have existed in regard to this 

kind of work and the importance of trying to co-ordinate it and somehow IJ>ro-
vide advice to the provinces. 
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[Sir Jeremy Raisman.] 
.\ow, as regards the method of operation, 1 should su,)' first that I am very 

grateful to my Honourable friend, SJ.r Zia Uddin Ahmad, who has pointed out 
exactly the considerations which should underly the scheme which in an expe-
rimental way we are now embarking ullon. I think it offers nlj)re hope of suc-
cess than any method which has previously ~e  tried, and it is certainly worth 
trying in our op;nion. 
As regards authorised agents I may say that there is no intention of employ-

ing tahsildars or police constables. Our object as regards the country side 
would be as far as possible to r,elect local villagers whom the local inhabitants 
respect and in whom they have trust. We are very anxious as fa1" us poss:ble 
to employ that kind of individual, and not to utilise the ordinary official agency. 
A good .deal has been said about pressure which has been brought to bear by 
official agencies in regard to stimulating the savings movement. I may sa.y 
that it is not strictly relevant to this particular demand, but I would like to 
emphasise again how important It is that the savings movement should be 
stimulated. I do not for a mOlr.ent wish to lend anv support to methods of 
undue coercion or to abnse of powers. At the same time, I think it must be 
admitted when one envisages thC' seriousness of the situation which arises if 
you do not have any means for inducing saving,-I think it must be realised 
that a lIery considerable degree of persuasion is justi1ied, and in fact, withont 
it  it is practically impossible to secure the desired results. 
I do not think there is anything more that I can usefully add. We have 

taken a lot of trouble in t i i ~ about the Bcheme. We have consulted all 
Provincial Govemments and various ofBcial and non-official authoritie!l. We.. 
hope that this scheme will be successful and we have little doubt that it is 
certainlv worth while to embark on tbis e%periment and that the expenditure 
involved wnI he instHied. 
Mr. ][a.tluh Bihari LaD: May I put a question to the Ho'noarnhle Memher? 

Mav I ask the Honourable Member that he would tRke int{) conRiderRt.ion tbe 
allel!"ations tbRt hAve been hrought to his notice. in the mRtter of colJe('tion of 
funds. and will he see that those who are in eharge of makin{! 'ol e tio ~ do l,ot 
adont Bnch mpans as mav be Questionahle or mRV cause ~R i l. .  .  . 
fte Honourable Sir leremy Rallman: Thp HonourAhle Member is making 

another meech. 
Xr. Dtmutv Prealltent (Mr. Akhil Chandra Datta): He has asked a qnestion. 
'!'he Honourable Sir leremv Xataman: I have no lmowledl!e of the actual 

scheme to which the Honourable Member refers. It is one of t,be scbemes 
which the Provincial Govemment has worked out. It is not related direcfllv 
to the scheme out of which arises this supplementary, expenditure. I ~ 
no douht that H there have been abuseB or unjuBtified exercise of authority 
they win be broul!"ht to the notice of the Local' Govemment. . 
irr. Deputy PresIdent (Mr. Akhil Chandra Datta): The question is: 
"That a BUll'Plementary Bum not exceeding Re. 2,30,000 be granted te the Governor 

General in Council to defray the charges which will come in course of payment during bile 
year ending on the 31st dav of March, 1944, in respect of the 'Finance DepArtment· ... 
The motion was a.dopted. 

DEMAND No. 22.-COMMERCE DEPARTMENT. 
The Honourable Sir Jeremy Ralsman: I mo\'e:, 
"That, a supplementary ~  not exceeding Rs. 3,11.000 be grant{!d to the Govt'rnor 

General in Council to defrav the chare-es which will come in course of navment during the 
year ending-on the 31st March, 1944. in respect of the 'Commerce DePartmen't'." 
lIr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 
"That a supnlemt'ntarv sum not eXceeding R~. 3,11,000 be /Zranted to the Governor 

General ~  Council to defray the charges whi.ch wi!1 come in cOIm'e of pavmf'nt ,Juring the' 
year endmq; on thp 31st day of March, 1944. m ,respect of the 'CommerC(> Department'!' 
Mr. T. T. Krlshnamacharl: I would hl{e to have Rome more informlltion in 

regard to thiR supplementary demand. I find that in the Standin!!, Fimm('(' 
~o ittee'R Proceedings of the 19th February. and again of thp lRt,h MarC'h. 
refe;ence has been made to the provision of additional staff for t.he pl1rpose of 
forPIg1l trade ('ontrol. In the proceedinJ!"!'\ of the 19th Febrl1ary, 8 !ltlltement 



~  FOR SUPPLEMENTARY GRANTS FOR 1943-44 1655 

has been made before the Committee that export trade control has increased 
rapidly of late. I would like to have some more particulars on thit; matter, 
because, as I see, there is no need for any augmentation of the department of 
Commerce under this head. What seems to have happened really, as has 
been mentioned on the 1100r of the Assembly by several speakers dming the 
last ten days, is that the export trade control is passing out of the hands of the 
Government of Indja into the hands of foreign agencies which have very ade-
quate representation in this country. It might be that some people might feel 
that statements made in this House are vague, but if you look at things wilfully 
or otherwise through a sllloked-giass everything will undoubtedly be vague, 
,vou have to look at it from my point of view to see the realities of the 
situation. Bllt be that as it may, my concern is with the Commerce Depart-
ment. I thillk there is really no need !or anv further increase in the staff 
oeclluse the PXI)(lrt trade has· passed virtually i~lto the hands of the e. K. C. C. 
for one thing and the {j. K. Ministr:v of Food for Rnother. They seem to con-
trol the export of all commodities from this country either to U. K. or the 
(T. 8. A., or to any Empire country, or for that matter, to any foreign country. 
I should like to have some clarification with regard to the precise need for 
augmentation of export trade control machinery. 
The Honourable Sir •. Azizul Huque (Member for Commerce and Indus-

uies und Civil Supplies): It is very difficult for me, after what I have sfal-t'.-d, 
to give more detailf'. We have said that export trade is coming more and more 
into importance. It was not so about two years ago, &.nd naturally the staft 
which we have (tot is not enough to deal with bofh import and export. As J 
explained, it is ~ tirel  a trayesty of fl\('t to say that there is no reason for 
having a staff when the U. K. C. C.-my Hononrable friend probably means 
it--can do the rest. 
JIr. '1'" T. XriBhDamacharl: The U. K. :Ministry of Food is also available. 

'I'hey will also assist. 
'l.'he Honourable Sir •. Azizul Huque: I do not think. That is entirel,Y 

misconceiving the nature of the work which has -to be done. Surely it was not 
for thQ sake of pleasure that we merely increased the staff, and even if we do 
so, I think my Honourable friend has never dealt with the Finance Depart-
Illent when the administrative department goes in for a new proposal of .~

penditure. 
JIr. T. T. Krlsbnamachari: My sympathies are entirely with you. 
The Honourable Sir •. AzLIul Huque: I can Rssure my Honourable friend 

that this foreign trade control has become a matter of pam mount importance 
to-day. I hl1ye nothing more to say at this stage, except tbat this or~i  

trade control is going to be far more important in the coming year especially 
as more and more shipping space is available. If it could be possible for us 
to leave things to trade as before during the ptlriod previous to the war, if 
everybody could have liberty to get things from another country, if there wa:; 
enough shipping space, if there was no restriction of commodities coming ", 
this country, it would not be necessary, but I can assure my Honourable 
friend that every bit of article which has to come t() this eountrv has to he 
planned much ahead. .  .  . . 
, JIr. T.  T. Krlsbnamachari: Excepting gold. 
The Honoura.ble Sir •. AzLIul Huque: I do not think I have ever dealt. in 

gold to such an extent that I can give my expert opi ~  on that matter. It 
has to he planned ahead, and we have to calculate on the basis of the past 
ftverage as to what it is likely to be, and then to distribute it in this countrv 
and to satisfy the many individuals and claimant!> and people who come ~ 
their behalf that it is fairly distributed, and then to ultinlately press for more 
and more of those commodities. I think this is neCeSSRIT. T do not, think it 
iR possible for me to say anything more at this stage. . 

.~. Deputy President (Mr. Akhil Chandra Datta): The question ;s: 
. ~ a 8upp.1ementary sum not exceeding Rs. 3,11,000 be granted to the Governor 

General ~  Councll to defray the charges which will come in course of payment during the 
~Rl  endmg; o~ the 31st day of !.farch. 1944. in r '~pe 't of the 'CommPTcP Department'." 
The motIOn was adopted. 



1656 LEGISLATIVE ASSEMBLY [28TH MAR. 1944 

DEMAND No. 22A-DEPARTMENT OF INDUSTRIES AND CIVIL SUPPLIES. 

The Honourable Sir Jeremy RaiSmaIl: l::)ir, 1 move: 
"That a supplementary sum not exceeding Rs. 5,76,000 he granted to the ~.er or 

General in Council to defray the charges which will L'Ome in course of payment. d ~  the 
year ending on the 31st day of March, 1944, in respect of the 'Department of n uatrles 

ami Civil ~ pplie: '.  . d 
JIr. Deputy President (Mr. Akhil Chandra Datta): Motlon move : 
"That a supplementary sum not exceeding Rs. 5,76,000 be granted to the ~\'er or 

General in Council to defray the charges which will come in course of payment durmg t.he 
year ending on the 31st day of March, 1944, in respect of the 'Department of lndustnes 

and Civil SUPl>lies'." .  . 
Mr. T. S. ~i i  Ohettiar: rr i~ demand is .for the ~re tlo  of. an 

entirely new department. I have been lookmg at the .ddlerence ~  the dubes. 
There are two departments in the Governmeu.t of Indta. One IS under the 
Honourable Member for Commerce and the other is under the same Honourable 
Member and relates. to Industries and Civil Supplies. Both the departments 
are in charge of the same member. When I first sa,\\·. these t~\'o. departmen.ts, 
it first occurred to me whether d~p rt e lt  are not bemg multIphed to proVIde 
(or the ever widening Executive Council. 
Dr. P. N. Banerjea: Provide work for them. 
JIr. T. S. AvlnaabiliDgam Chettiar: I hope there is work. In the Procee-

<lings of the Standing Finance Committee, the reasons for creating this new 
department are given: This is wqat it says: 
"Indian industry has shown remarkable development. since the o t ~e  o~ the. war. 

When however conditions return to normaL the new and expanded llldustnes Will be-
fal'ed ' with a ~iet  of difficulties. In order to giw all possible guidance to Indian industry, 
SI1 that when peace retum8 the momentum which it has now recei"ed is not lost and i d ~
trial development. continues over an e\-er widening field. and in order that carefol aod 
continuous attention is given t{) the solution of problems relating to civil ~t pplie  (other 
than the supply of foodstuffs), a separate Department of Industries aod Civil Supplies-
\\'a8 created with effect from the 22nn April 1943." 
Now, there are three points on which I want infol'lllutioll. May I kno'w 

whether they have carried out investigations as to how many industries have 
developed and what help the industries will require at the end of the war, what 
are the new and expanding industries that the Government have in view ~ 
-econdly, how they propose to encourage them during the war and thirdl.\' how 
they propose to support them after the \\'flr. These are the points on which :Ii 
,nould like to have information. 
The Honourable Sir ][. Azisul Huque: I can assure D1 \. Honourable friend 

i hat if he will kindly come ovel' to me one day I will be' able to satisfy him 
that this Department of Commerce, Industries and Civil Supplies is not merely 
the work of one man. Probably more than one man in the department is 
required to deal with two departments. These two departments have to deal 
very largely with the economic fufure of this countl·;\,, one dealing with the 
import and export trade and another d\!anng with the future of indust.Tial produc-
tion. Quite apart from the problem which my friend has raised, the Department 
of Industries and Civil Supplies is now in charge of the entire control mea'Surea 
which have been adopted with reference to the dIfferent consumer goods. I 
have enumerated a list. It is unnecessary for me to reiterate them and that, I 
consider, is more than enough work which this department has got for the time 
being. But I can inform my friend that in so ~r as his questions are conc-erned. 
we have already taken up the matter in hand. It is with a view to find out as 
to what we can do in rel'pect of the industries which have come in, what 
industries should be supported aT.Jd what should be the future pattern of Indian 
industries, that in November last we issued a questionnaire in consultation with 
the Policy Committee to all the industries concerned to let UR know exaeth' their 
post-war capital and other requirements so that the Govenlment can give the 
necessltry ~ t e to the industry in the ~ of suppl;\' of machinen' and other 
things. Nat-urally an inquiry of this nature cannot be answered in n, day, 
Even the industrial concerns have not been able to give us the answer but; "'6 
have already taken up this matter and it will not be possible for me to give II; 
reply to a question like this ex('ept to point out thst the fact that the curN'nc,V 
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has been expanded is not merely because that there are. others .who have o~e 
to this country but because industries are fflso expandmg, which. are bemg 
required for war purposes.  The \vhole of the Supply Department 1S o ~e ed 
with the purchase of commodities within India. A very large part of It h8S. 
come into being within the last three years. What will. happen to t e~ after 
the war is a: matter whieh is now unaer the consideratIOn of the d1fferent 
committees. As I have said, we have called for figures. We have got 'replies 
from one or two. We expect replieS' from others. They are being tabulated and 
after tabulation we will be able to say exa:ctly how the position stands: but we 
have taken up this matter. 
Mr. T. S. AviDashiliDgam Ohettiiar: You have not said what industries you 

are going to support? 
The Honourable Sir M. Azizul Huque: In order to know what their future 

requirements are going to be, you must first know what nre the existing condi-
tions today and I can sa .... that in the Supply Department alone a few officers. 
have been busy for the last six months merely preparing a list of the industries. 
That list is in itself a big list. But we have got many other things betore us. 
We have got to find out the nature of the raw materials, we have to find out the 
machineries availa'ble, power, labour, its distribution, its location and their. 
general effect on problems of social security. All these matters will have to be· 
considered at some stage or other before the whole matter can be considered at. 
its proper level. 
1Ir. J[a.iJash Bihari Lall: Sir. I have to bring to the notice of the Honourable 

:Vlember the quest.ion of the consumption and distribution of cloth as it is done· 
in the districts. I 

The ][onourable Sir •. .Az1zul Huque: May I raise a point of order? I 
humbly submit that this question is not relevant to this issue. 
1Ir. J[al1ub Blhari Lall: Is not this matter lJDder the Civil Supplies Depart-

ment? 
The Honourable Sir M. A.zizul ][uque: Yes. but this demand does not cover 

ever.v matte:-that can corne under the Civil Supplies Department. 
1Ir. KaDash Bihari Lall: So much money is asked for under this demand 

but we have not been told who pays for t e ~ officers. how they are being paid 
and where they are working. .  . 
The Honourable Sir •. A.zfzul Huque: I can say that the" are certainlv not 

~or~i  . in ~ e di tri ~  of ~i r for the time being. I have said that the 
dlstnbutlon m the provmces lS a matter for the Provincial Governments. 
Kr. J[atlUh Bihari Lall: If these officers are not. in Bihar, there must be 

some agency working for the department in Bihar. 
The Honourable Sir M. Azizul.][uque: It is the Provincial Government. 

Kr. KafJash Bfhari z.n: 1 was wnnting to know the way in which this is-
being worked in the provinee of Bihar. There must be some agency wYeh is in 
charge of ..... 

The Honourable Sir ][. Azizul Huque: I ha've repeatedly said before that our 
scheme of cloth disiribution is this. We send out to the different provinces :1 
certain quantity of cloth. The Provincial Governments name the rail-heads . 
. Our duty is to bring the commodities to these rail.heads. ThereAfter the 
question of distribution, as to whether it wiII go to Bhagalpur. or Muzzafarpur 
or Tirhut, is a matter entirely for the Provineitll Government. Our function is 
to see that the commodities 'rellrh the rail-heads which are named bv the 
Provincial Governments. That duty we have done. How the province!' ~t ll~' 
distribute is a matter which I cannot explRin. ThRt mAtter does not rome within 
the purview of the Central Government. 

1Ir. B'at1aah BIhari LaD: Does not the Honourable Member realise that this.· 
dual responsibility is not working qaite satisfactorily to the credit of the Depart-
ment of which he is in chnrge? 
JIJ. Deputy President (1\11'. A khfl Chandrn Da ttn): The Honourable Member 

cannot make a sp.f'onr1 Rpeet·h. 
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Maulvi Jlubammad Abdul Ghani: Sir, I gave l1otic(' of Il cut motion 
under this bead. May I move it? 
Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourabl.e Melll-

lier ought t<'l have moved it earlier. 1 think it is too late now to move It. 
Maulvi Muhammad AbdUl Ghani: Sir, I stood up but 1 wss not able t-O 

-catch the eye of the Ghair. 
Kr. Deputy President (Ml'. Akhil Chandra Datta): In any case,' 1 think it 

jt:; too late to move it now. 
J!&ulvi Muhammad Abdul Ghani: In that case, 1 may be allowed to have 

IllJ say on this Grant. 
Kr. Deputy President (l\Ir. Akhil Chandra Datta): ~rt i l . . 
Maulvi Muhammad AbdUl Ghani: Sir, I want -to point out two thmgs. 

Tbe first point is that tbe civil population are put to much i o e ie ~ re-
garding the supplies of commodities, particularly, cement and ot~e~ _ tb,mgs. 
In reply to a question of mine yesterday, the Honourable Member pomted out 
that. 150,000 to 170,000 tons of eement has been released for civil needs. But 
I find that there are many indi viduals who are actually in need of cement and 
whose requests are not looked into. The Hononrable :Memher may ask me to 
,give him an instance. I am myself an instance. 
Kr. Deputy President (Mr. Akhil Chandra Datta): Will the Honourable 

Member speak up? 
Mr. Abda! Qaiyum ort .~e t l'rontier Province: General): Can't the 

Honouruble Member come forward? 
lIr. Deputy President (Mr. Akhil Chandra Datta): There is no objection. 

(The Honourable l'lember then came to the front bench.) 
KaUlvi Muhammad Abdul Ghani: I was submitting, Sir, that there il; 

'mnch difficult.y in t.he supply of cement and other materials required by the 
public. I was saying that it has been pointed out that about 170,000 tons of 
·cement has been released during 1943. for the. use of tbe civil population. But 
I fail to understand why our request is not met witb. As an instance, I want 
-tv bring to the notice of t.be Honourable Member in charge that I am trying 
lC>t the last two years to get some cement, but I have not yet been able to p-et 
:it. 
An Honourable Kember: Are you building a new house? 
Jlaulvl Kuhammad Abdul Gha.ui: No, I require it for repairs only. 
The Honourable Sir K. Asbul Hoque:- Whose house is that? 
KaUlvi Kuhammad Abda! Gbani: It is my own house. When I apply to 

the Honorary Adviser, sometimes he replies in the negative and sometimes he 
keeps silent. 
Dr. P. If. Banerjea: 

Adviser's pocket? 
Why dun't yon put 80metning in the . Honorary 

Kaulvi Kuhammad Abdul Ghani: I do not know how to do that. 
The Honourable Sir K. Azizul Hoque: You can take Dr. Banerjea' s advice. 
)[aulvi Kuhammad Abdul Ghani: As regards t.he distribution of the otan-

dard cloth, the ot.her day tbe Honourable Member pointed out that in Bihar 
about 21 millions yards is lying ullsold. I wish to point out in this connection 
that it is dne to lack of superintendence over the distributing agency, because 
-the agency in Bihar trtes its level best to do the sale of National Savings Cer-
tificates. Recently, they have  heen trying to give the monopoly of the sale of 
standard cloth to that person who comes forward and purchases a. considemhle 
amount of National Savings Certmcates. In this way, people h9lVe to suffer. 
T hope the Honourable Member will inquire into the malwr and see that Ru('h 
-things do not recur in the future. 
. ~o  in the matter of services, T find that excluding the Honournhle e l '~r 

-himself, there are 33 officers in the Department. of IndustrieR nnd Civil 
-Supplies. of whom 4 are Muslims. If vou include ffie officers of the subordi-
-nate offices IlIso. then their nnnlber e~ 'e  41, of whom 5 are Muslim!'. 
Appointmentfl are made piecemerJ and the Muslims ~et very rore opport.unit-if>s 
·of getting into this Department. T hope the Honourahle Member WI11 lool( intn 
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th .. legitimate grievances of the l\ li ~ bef2re the appointments are actually 
made. 
Dr. Sir Zia Uddin Abmad: i:iil', i should like to take this opportunity of 

drawing the attention of the Honourable Member for Industries and Civil 
Rupplies to two points whichl l'aised also Oll the occasion of the Finance Bill. 
The first point is that the ti ~ hu<; come when he must prepare and produce an 
anti-monopoly Bill on the lines of the enactment in the United Kingdom. The 
second point is that I again wish to bring to his notice the great injm;tit:'e that 
j" done in all ports of Kathiawar. 
The Honourable Sir JI. Azizul Huque: l'hat has nothing to do with the 

lnd ustries D'epartUle lit. 
Dr. Sir Zia Uddin Ahmad: But it relates to the Honourable "\lemher who 

i:-in charge of that also. 
The Honoura.ble Sir ](. Azizul Huque: For the time being, I am a Member 

for the Department of Industries and Civil Supplies. '. 
Dr. Sir Zia Uddin .Ahmad: This is exceedingly difficult and my Honourable 

friend is n1aking out a very nice distinction as sometimes I. ~ . ~ to "'hether 
I am a Lieutenant-Colonel or the Vice-Chancellor of the l . ll ~r lt . But he 
should not forget that he is the f'ame. P?rson who has to do Justice to both and 
he must look into the matter before It IS too late. 
lIr. Deputy President (Mr. AI,hil Chandra Datta): The question it,: . 
"That a supplementary sum not e eed~  R~. ~ be granted to· the ~ er or 

General in ~o ll il to d"fray the charges l ~  wIll come m eourse of rayment durmg t.he 
,Year ending on the 31st day of March, 1944, in re.mect of the 'Department of Industries 

'lIlU Civil Supplies'." 
The motion was adopted. 

DEMAND No. 23.-DEPARTME!'T OF LABOUR. 
The Honourable Sir ,Jeremy Raisman: Sir, I move: 
. 'That a supplementary ~  not exceed!ng ~. ~ be granted to the ~ er or 

General in Council to defray the charges which wIll come m course of payment dunng the 
'\ear e di~ on the 31st day of March 1944, in respect of the 'Department of Labour'." 
. ](r. DePUty President (Mr. :Uhil Chandra Datta): The question is: 
"That a supplllmentary sum not exceeding Rs. 73,000 be granted to the Governor 

Gf.neral in Council to defray the charges which will come in course of payment during the 
year ending on the 31st day' of March. 1944, in respect of the 'Department of Labour'." 
The motion was adopted. 

DEMAND ~o. 24.-DEPARTMENT OF POSTS AND AIR. 

The Honourable Sir ,Jeremy B.&fsman: Sir. I move: 
"That a supplementary Bum not exceeding Rs. 42,000 be granted t~ the Governor 

General in Council to defray the charges which will rome in course of payment during the 
year ending on the 31st d ~' of :\larch, 1944. in respect of the 'Department of Posts and 
Air'," 
JIr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 

, ~ a p~le e t r  sum noL e ! 'd~  ~ . 42,00I? be granted to the Gonrnor' 
General ~  CounCil to defray the charges which wIll <,omc In course of paytru!nt during the 
_vl'ar endmg on the 31st day of March, 1944, in respect of the 'Department of Posta and 
... "-iT'. " 
.' Kr. T. S. :'~ .  Ohetttar: Sir, may I know if the officer appointed 
IS merely for mvesbgahng about the post-war aviation problems or he has been 
l1ppointed for arranging for post-war aviation? 
Kr. '1'. T. Krishnamachari: The Honourable 'Member cannot go him . .;elf 

. and that is why he has ppoi t~d an officer. . 
Sir Q.11f1IIl&\h Bewoor: . Sir, on officer was p1aced o~ special duty in order 

to .prepare plans for the development of air transport after t,he war in India. 
ThIs memorandum was mentioned before hy me in this Honse and a copv ·)f 
if is now available in the Librarv of the 'Rouse, and Honourable Members' can 
see what work has been done. The object is to prepare plans for the develop-
Tnent of air t.ransport after the WBr in India. . 
Mr. Deputy Prllldeut (Mr. Akhil Chandra Datta): The question iR: 
"That It Aunnlf'ment4l1'V 811m not I'xcf!{'dina Hs. 42.000 b'! Irl'lmtecl to 'the Govt'rnoT 

General ~  Council to defray the ~ l\rlre  which will rome in rourllfl of payment dnrinlt the 
~~ \r ,:ndmg on the 31Rt day of Mar('h. 1944. in e~pe t  of thl' 'Department. of Posts and 
.,,11' . 

The motion WI!!'; nd0T'teif. 
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DEMAND Ko. 2J.-WAR THAN SPORT DEl'ARnmXT. 
The HOnOUl&ble Sir Jeremy R&ism&D: Sir, I move: 
"That a pple e t r~ sum not exceeding Rs. ] ,79,000 he granted to the G?vernor 

General in Council to defray the "harges which will come in course of rayment durmg the 
~'e r ending on thp, 31st day of March. 1944, in respect of -thl' 'War Transport Department'." 

Mr. Deputy PreSident (Mr. i\khil Chandra Datta): Motion moved: 
"That a supplementar:. sum not exceeding Rs. 1,79,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during the· 
:·ear ending on the 31st day oJf March, 1944, in respect of the 'War Transport Department'."· 

Mr. T.  T. KriShn&machart: Sir, 1 want some clarification with regard to-
the expenditure that is to be incurred under this demand. I see that the notes 
given under the demand mentions that the money is needed for the "cost of 
equipment of Producer Gas Experimental station and expenditure on the pro-
ducer gas reliability trial, imd I.dvertisement and other charges in connection 
with the import of motor vehicle!: spare parts". 

::)ir, 1 would like the Honourable iYleIllber for War Transport to tell UB-
exactly what is being done mregard to the making of producer gas plantti 
which 1 understand III being st·Illlulated as a complimentary measure to the 
petrol rationing scheme of the Uovernment of India. We have seen in vlll'ious-
parts of India Illotor vehicles rUIl OIl producer gas. What exactly are the 
lioverument doing aUQut it:! 1 have also seen in my own city, Madras, public 
service motor vehicles which are being run by producer gas plants stopping. 
dead in various parts of the city. They start in me morning all right but during 
the course of the day, they coml3 toO a stop. I heard recently that the Local 
Government acting undoubtedly as ~e t  of the War Transport Department 
have decided to issue liberal petrol rations to the people who were running 
these public service vehicles on producer gas formerly. One would like to 
know here at this stage, what rilles the Government of India have framed with 
regard to reliability tests, whethel' all producer gas plants which are being used 
GIl motor ve·hicles come under thiH test. I have been informed that a very big 
transport operator in my part of the country failed to satisfy the test for quite 
it long time and that was the reason why the public transport vehicfes operated 
by him used to stand at various corners of the City of Madras during the day. 
It is one thing to have reliability test trial, it is another thing to see that your 
agents see that the producer gas plants are tested properly. In this connection. 
I should like to mention allother fact: we welcome any scheme inaugurated 
by the Government of India in order to reduce the consumption of petrol by 
public service vehicles 80 that a little more petrol will be available to· private-
Uf.:ers. In my part of the country. the mere fact that a man wears a khadi 
~o t e is enongh to damn hIm so far 8S the issue of petrol rations is concern-
p.d. You are immediately classed among those who are engaged in subversive 
activities and the cars that you own are supposed to be used for that purpose. 
Be that as it mav. one would like to know what control the Government of 
India exercise on Provincial Governments in the policy that they follow regard-
ing issue of supplementary rations to private owners as undoubtedly they' 'lct 
:1;; the e t~ of the Government of India in regard to petrol ratioOning scheme. 
One other matter, I would here refer, is in connection with import of motor-

vehicle spare parts. I have read in the newspapers that in my part of the 
country a controversy has been going on between a large importer of motor 
spare parts in my City and no les8 a person than Sir Kenneth Mitchell, who is. 
acting immediately under the Honourable Member for War Transport. The-' 
qUe'8tion seems to have been that Sir Kenneth thought that plenty of spare 
parts were available but the particular importer in Madras maintained that no 
spare parts were available. 
Dr. P. 11'. Baerfea: Are they available here in New Delhi? 
Kr. T. "1'. KrfshDamaohari: T do not know. I have not got· a ('ar here and 

so I do not know anything about it. One .would like to know exactly whnt the 
Government of India have done in regard to import of motor vehicle spare parts. 
n is rumoured that. there is a continuous fight goin!!' on lietween· the War 
'l'ransport Civil Depllrtmf"nt Ilmt the Military Transport Departments in the 
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~ tter of motor \-e}1icle spare parts. 1 lune ~l o heard rumours that the Mili-
tary Department have got spare parts worth crores of rupees and very often 
the War Transport Department buys motor spare parts from the l ~  market 
material stolen from the stores of the military departn;tent. That ~  perhaJ?s 
why the War Transport ep rt ' ~ has thought of startmg an establIshment ~  
.order to import directly motor ~ l le spare parts.. There has ?een a certam 
amount of discussion arising out of this betwe.en Sir ~e et  lt~ ~ll and the 
importer in Madras I referred to, who accordmg to S·lr Kenneth.IS m S' very 
privileged position and would like to defy the Government ~t  m the ~ ~ter 
of using producer gas plants and also in ~ e matter of supplymg o~r vehicle 
spare parts to the public. Sir, I should like the Honourable Member m charge 
{1f War Transport to enlighten us a little more on these matters. 
Mr. T. S. AvinaabiJingam Ohettiar: Sir, the Honourable the Finance Me.m-

ber said in answer to a previous question that supplementary grants of less 
than one lakh are not placed before the Standing }<'mance Committee, but only 
demand of more than one lakh of rupees are placed. Rere, I find that this 
demand involves a sum of one Jukh and seventy five thousand and yet it has 
Dot been placed before the Standing Finance Committee. May we know the 
reason why that has not been brought before the t di ~ Finance Committee? 
The second point is an important one. May we know the result of the investi-
astion about producer gas plants? That is the point which my Honourable 
friend, Mr. Krishnamachari, also raised. Have the Government arrived at any 
result.s? If so, may we know the results? It is important from this point of 
view that if the cost is cheap, will the Government consider the advisability 
of making it a post-war measure also, because petrol will have to be imported 
from outside, whereas gas can be produced within India, and in view of these 
facts, have the Government made researches whether these gas plants can t>e 
used in post-war period also, so that a cheaper method of transport may be 
made available to India? 

The Honourable Sir Edward BenUlall (Member for Railways and War 
Transport): Sir, I rather understood when the diScussions were taking place 
yesterday and previously that the Honourable Members were not very much 
interested in the Budget and placed the whole responsibility upon us in this 
GoverDlDent. But the Honourable Member who spoke now asks me for a 
fairly complete statement about the workina of the War Transport Department 
in respect of motor vehicles. I very much ~e ret that at very short notice like 
this and in view of the circumstances, I am not in a position to give him a full 
statement but I will try to answer SOlDfO. of the points that he mentioned.. . 
The items which are being discussed are sums which have been spent on a 

contribution to the Scientific and Industrial ttesea.rch Board and towards the 
cost of initial equipment for the producer gas experimental station at Delhi; 
al60 Rs. 10,000 in conneQtion with the producer gas reliability trials, the object 
cf this expenditure being to try to improve the quality of producer gas machines 
60 that the public can be sure that when they are buying producer gas plants 
they will be buying something that will be reliable. The position is at the 
moment that at least the lease-lend vehicles which have to be fitted with pro-
ducer gas plants can only be fitted with plants which have passed the tests 
at these testing. ~ ti~ . As to what ~  Honoursble friend -says regarding 
. motor buses stoppmg m Madras I not qUite follow from what he said exactlv 
what the cause of it is. . 

Mr. T. '1'. Krishna.macharl: They were fitted with producer gas plants and 
tbey are allowed now to switch over to petrol. 

The Bonourable Sir Bdwa.rd Benthall: I understand that one of the diffi-
culties in Madras is shortage of charcoal, but I see that in Madras province 
there are today something like 3,281 buses of which 3.133 are on charcoal and 
2e on diesel and 122 only on petrol; so that out of 8,281, 8,133 are on producer 
gas. I think there is a certain tendency as in other provinces for people to trv 
to get back to petrol because it is easier. But both we in the Centre and th'e 
Provincial Motor Transport Controllers in aU the provinces are doing their 
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l t>ir Edward Benthall.] 
t ~ to pre e ~ tills. ill ccrtam cases 1 think petrol has to be issued, parti-
cularly on .bill sectiOns such as the .NllglrlS, where producer gas is not quite 
etnCltlllt with the steep lIlclmei>. There is a certum demand ait;(), of course, lor 
petrol for use partiCUlarly with lorries where urgent work haa to be done for 
liovernment, such as, for IDstullce, on airtie1ds, and in certarn cases petrol is 
issued for those purposes. Ge!.lcrally speaking, however. the policy is to go 
out for the maximum converSlOll of motor vehicles to producer gas. Progress 
lately has been not Uti rapid as it hus been ill the past, but it does not meaH 
that our efforts to continue to effect conversions to producer gas are not ':'on-
tinuing. 
As regards petrol rationing the policy is still to secure the maximum saving. 

and we have effected a saving in civilian consumption of about 50 per cent. on 
pre-war figures. 
Dr. P. N. Banerjea: What about waste in the military department? 
The HonourabJe Sir Edward Benthall: That is, of course, constantly being. 

watched; it is primarily a r tt~r for the War Department. As regards control. 
the control rests with Provincial Motor Transport Controllers. We are pressing 
them continually for the maximum saving. As to whe_ther somebody gets an 
adequate ration of petrol according to the clothes that he wears is a tt~r not 
fOl the Central Government but for the Provincial Governments, and I am 
quite certain that that is not a l'ause of discrimination. 
As regards spare parts I will look at the records of the debate and see what 

my friend has had to say and look into it. My Honourable friend, Mr. Chettiar, 
asked about gas plants in thll po.:t-war period. There is no doubt that efficient· 
]y run gas plants can compete \vith petrol plants. But it is more trouble and 
drivers are not very keen on lihem. You haye to and should pay the drivers 
more for the work involved. Whether or not producer gas will be used exten-
sively after the war is impossible to foresee, but I see no reason why it should 
not be; because, as the price of charcoal comes down after the war, as we hope 
it will, it will be . able better to compete with petrol. 
The BoDburable Sir .Jeremy RaiSJDaD: Sir, my Houourable friend asked 8 

question as to why this amount, although it exceeded "one'lakh, has not gone 
before the Standing Finance Committee. The rule, as I understand it, is that 
supplementary demands go before the Standing Finance Committee if they in-
volve new services and amount to either one lakh non-recurring or Rs. 25,000 
recurring. If my Honourable friend will look at item A of this supplementary 
pemand which is over a lakh, he will find that this is due merely to a. change of 
classification of expenditure from non-voted to voted. and entertainment of 
some additional officers, etc. But I imagin,!3 that the actual Hew recurring 
expenditure did not exceed the limit which have been laid down . 
. 1Ir. Deputy President (Mr. Akhil Chandra Dat·ta): The question is: 
'·That a snpplementar" sum not exceedinjt RII. 1,79,000 he granted to the Governor 

General in Council to dE'fray the char!reR which will come in coursE' of payment during thp 
year ending on the 31st dav of March, 1944, in respect of the 'War Transport Department'. ,. 
The motion was adopted. 

DEMAND No. 26--FoOD DEPARTMENT. 

The Honourable Sir Jeremy Bataman: Sir, I move: 
~ a supp}ementary sum not exceeding Rs. 1,12,000 be granted to the Governor 

General ~  Conncli to defray the charges which will come in course of payment during the 
::ear endmg the 31st day of March, 1944. in respect of the 'Food Department'." 
Kr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 
"That a supplementary sum not p-xceeding R~ 112 000 be gra t d to th G 

General in ('ouncil to d~ r .  the charges which will ~ ~ in cour nf" ted ~ e t or 
. d· th 31 t  d f' 'I h 1944 . se o. paymen unng e 
) ear en mg e  s ay 0 "' ~r  .. ,m respect of the 'Food Department'." 
1Ir. dLaICthantdh . ~ i. SIr. ~ ~ d that this demand ismnde to meet ex-

r·£-nses ue 0 e creation of nc1dl.honRl posts consequent oil the e-,rpansion of 
the department. I also find mentIon of the Foodgrains ""01' C 'tt th . 
St d' Ad' C  . . r ICV omml, ee, e 
• an tng VUlory ommlttee:)f the Legislature and th .  . t f 
ArlviRer on 'food .. An these are new Rppointmentf! madee t ~ l ,ment 0 af 
eradicating starvation in Bengal 'lnd other places A re °dr t' he F rp~e .• 0 

.  s gar s  e OOllgrRIn8 
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Policy Committee I should like to know . ~~ er it is a statutory committee 
or a departmental one, what.!s the constitution. of the o lt~e  whether it 
prep l ~  allY l"tlpOl"t to place l~ bdore the Standmg Food COInIDlttee. 
_ The Honourable Sir .Jwala Pl8B&d Srivastava: 11 is the Gregory Committee 
the report of which was published some time aio. 
lIIr. LalchaDd Havalrai: But do they make any report 3ith regard ~ policy 

and IS the report placed e or~ the Standing AdVisory ~o ittee Of ~~ .1:iouse? 
The BonourabJ.e Sir lwal& Prasad Srivastava: It IS not a contmumi com-

l!.'iltee. 
Kr. Lalclland lfavalrai: I only want to know froID the Honourable llem-

oer whether the report of the ~ d r i  Policy Committee was placed before 
. the Standing Advisory Committee for Food, and e~ er the report 

4: P." of the Adv18er was also placed before them or not. Further, I 
would like to know why this Foodgrains Committee was constituted when you 
have got a special AdViser on this question, and if the_ Acl_viser has given any 
scheme why it has not beendirect!y placed before the Standing Adv,sory 
Committee and considered there:' Why has extra expenditure been incurred 
on this other committee? I also want to know how far, since these committeea 
have been appointed, starvatioll in Bengal and other places has gone down, 
:.ll1d whether as a result of recommendations of these committees more food 
Las been supplied by Government than they were doing before. Also how far 
thtl measures suggested by this committee have solved the difficulties with 
rf'gard to food. Sir, this is a vcry important matter and the whole couutry is 
looking forward to what the Honourable the Food Member is going to do .... 

Sir o ~iee .JehaDigir: Sir, I rise to a point of order. Can we raise a 
debate on food on a supplementary grant? The Honourable Member is raising 
a debate on food. 

Mr. Lalchand. Havalrai: 1 am only putting questions. 
Sir Cow&8jee Jehangir: The questions asktld are such that it will raIse a 

utlbare on food, and we cannot have a debate on food at this time. 
llr. Deputy President (Mr. Akhil Chandra Datta): Order, order. The 

Honourable Member is asking a few questions on the working of the Food 
_-\.dviser. 
Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Is thtt 

HOllourable Member unable to rf'ply to these questions? 
Mr. Lalclland Havalrai: Sir, I will make one more observation, and then 

I shall have done: With regard to the portfolio of Food, I aID glad that it is 
r;ow in the hands of the present Honourable Member, but I would like to know 
why after the question of Food wss discussed st the lut Session by Honour-
able Sir Azizul Huque, the portfolio of Food was transferred over night to 
another Member .  .  .  .  . 
Mr. Deputy l'resident (Mr. Akhil Chandra Datta): That is another mstter. 
Dr. Sir Zia Uddin Ahmad: Sir, I gave notice of a Resolution, which un-

fortunat.ely was not balloted, that the Food Deparlment should be abolished. 
T?erefore, I cannot be a party to sny expenditure which the Honourable the 
Fmance Member msy demand in order to strengthen this department still 
further. The other day I drew the attention of the Honourable Member to 
fifteen different points which I mentioned in my speech 
The Honourable Sir oTwala PraSad Srivastava: How many? They were 

fourteen, I think. 
Dr. Sir Zia Uddin Ahmad: An right, fourteen points. I did not (Tet a reply 

to any of tliose points. "' 
Sir. the next whest crop is ready and will be coming into the T"llarket within 

r\ week-it may be dela:ved for a day or two because of rains-hut the Food 
Department has not :vet fixed the -price at which the wheat should be purchased 
and disposed of. We have ~  .iti ~ for a long time but he is iti ~ for 
orders-in this CB£Ie. not from WhitE\haU-from persons who reany are in 11 

-position to dictnte' tenmL Unless t e~e orden; are receivell from thm;e interest-
"11 -persons, he will not hI' !lble tr-make \1}' bis mind. Thi!l i!l [\ very seriol1" 
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matter in the case of the .Food Department and we ought. to pay serious atten-
tion to it. This is a question which not only concerns food but many other 
issues; practically the entire war effort depends on this and therefore lt ought 
~ be taken up seriously. Not only does it aft.ect the );ood problem, but the 
purchasing value of the rupee depends primarily on this artlCle, so that we 
are very anxious to know what the Honourable Member bas decided. I hope 
this time he will be able to tell us what price he has fixed for the wholesale 
purchase of wheat from cultivatOl'lI and what priee he bas fixed for general sale 
in the market. I hope the Honourable Member will get up in ti ~l but I am 
sure the department is not working so efficiently and the rates which should be 
fixed in April 1944 will not be fixed till about April 1945, when it will be too late. 
We have got the experience of last few years. In 1942, a certain price was 
fixed. It was immediately altered, because it did not suit some of the stockists. 
In 1943, the same thing ppe ~d. Now, we have reached 1944 and there is 
.absolutely no sign as to what price he is going to fix; whether it will be Rs.· 8 
or 9 or 10 per maund. This morning I came to know that it is still under 
consideration, but this is the tiu,e when people ought to know because the crop 
i.; being reaped and harvest season has begun. The provinces and .the peopfe, 
who have to provide food for t ei~ dependants, do not know where they st.and, 
and they are waiting for the decision of the Food Department. This is not the 
<>Dlv problem but there are a number of others which require their decision and. 
thei'efore, I say that some definite and clear decisions should be laid down for 
the benefit of' everyone. I shall be very pleased if the Honourable Member 
would enlighten us on these poiDts: 
(i) What pric!' he ~ fixed for wheat and rice for year 1944-457 (The year 1944-45 

will begin from the ht of April and so far we have got. no idea as to what he is going 
t~ do). 
(ii) What armngements he has made about the supply of food, j.e., food rationing! 

Which are the towng he has selected for the introduction of rationing Ilcheme, and from 
what dates, and whether in those places he bas made any arrangements for the storage of 
food 7 It is said that in some places where food rationing is to be instituted, cards are 
ther!' but thel'e is no food available. 
(iii) What arrangements he has made anout the control of stocks; whether stocks will 

he controlled or whether they will not be controlled. (I am Yery suspicious as t() wh:, it 
has not been done 80 far). 
(iy) What penalties he has fixed for those who do not obey the orders of thp. Go\"emml'nt 

of India 7 and • 
. (v) last but not least-and on which t.he whole thing will dllpend-why he has not per-
mItted me to move the Anti-Hoarding Bill before this A88embly. 

The Honourable Sir Jwala Prasad Srivastava: Who? 

Dr. Sir Zia Uddin Ahmad: The Food Department; the Member in charge 
of the Food Department I gave notice of that Bill and I gave a copy of that 
t·) the Honourable the Finance Member. 

Kr. Deputy President (Mr. Akhil Chandra Datta): Order, order. I do not 
think you can go eo far as to open the whole question of policy in regard t.o 
Food. 

Dr. Sir zta Uddin Ahmad: I had to I a." all my grievances before him, and 
t.he thing ..... . 

Sir Oowasjee Jehangir: You cannot lay all your grievances on a supple-
mentary grant. .. . 

Dr. Sir Zia Uddin Ahmad: I can oppose it. 
Kr. Deputy President (Mr. Akhil Chanara Datta): Order, order. As a 

point of order has been raised, I think I should give mv ruling. Now it. must be 
de~ tood that although it is a supplementary demaJid there is some scope for 
openmg to a certain extent the question of the working of the Food Department 
due to the creation of ~dditio  posts. etc .. consequent on the expansion of the 
Department. That bemg the demand, I think to R certain extent Honollrl1ble 
Memhe.l"s are entitled to question the working of the Food Department.. At the 
same tIme, I must say that -,"ou cannot open fl fooil dehate ~re undf'r t.his 
demand. 
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Dr. Sir Zia Uddin Ahmad: I am talking of the working of the Food Depart-

.ment. . 
. The Honourable Sir Jwala Prasad Srivasta.va: You had your say. 
Dr. Sir Zia Uddin Ahmad: And the greatest defect is that they .. hut the 

mouth of the Membtrs I 
The Honourable Sir Jwala Prasad Srivastava: You talked for six days the 

last time I 
:Mr. N. K. Joshi (Nominated Non-Officia'l): I rise t~ oppose this .demand. 

My reason is this.Oometime ago the Honourable the l' ood .Member ll or e~ 
.the House that he makes weekly reports to the Secretary of State on the Foou 
.situation. Then I asked him whether he will make similar weekly reports to 
the Indian Legislature and the Indian public. He said that he would consider 
the question and I find that he has been considering that question fOl: a long 
time. I therefore feel that if the Honourable t ~ Food :Member does il0t 
consider that he is more responsible to the Legislature than to the Secretary .J£ 
~t te for India, then this Legislature l~ not give him this ~pple e t r  
-demand. I would like the Honourable the Food Member to explam to us and 
to tell us whether he is going to make weekly reports to the e i ~ t re as he 
.does to the Secretary of otate for India. . 
The Honourable Sir Jwala Prasad Srivastava: To the Legislature? 
Kr. N. K • .Joshi: Yes, to the Legislature or to the public. 1£ he makes 

weekly reports· to the Secretary of State why should not we get them too. The 
.Indian public is very anxious to .know what the food situation is and we know 
that unless sufficient food is imported into India, the food situation is not going 
.to be much better. I would like the Honourable the Food Member to say how 
much foodgrainshe has imported so far and my suggestion to him is that he 
.should from time to time make a report regarding the foodgrains which he has 
imported. Then I have suggested to the Honourable the Food Member that De 
.should tell us which of the re o ~ d tio  of the Foodgrains Policy Committee 
have been implemented by him and to what extent action 'has been taken. If 
his reply is not satisfactory, I shall vote against the demand. 
Sir lIubammad Yamin Xhan: I think that the House ca'nllot without full 

~ pl tio  give their vote for this expenditure when we are not satisfied on 
many points. I would like the Honourable the Food ~ e er to enlighten this 
House on the criticisms which are prevailing in the whole of the country as 
regards the food control policy. Whenever you go to the controlled shops you 
,get allowed und mixed attll. There is maize atta and other kinds of Bour mixed 
with wheat flour, but ;you never get the pure stuff. These conditions prevail 
not only here but also in the Presidency towns like Bombay and other plah:8. 
But my Honouruble friend will say that he is not responsible because that comes-
under the jurisdiction of the Provincial Government. 
The Honourable Sir J1'Iala Prasad Srivastava: I have not said that 
Sir lIuhammad Yamin Khan: Probably he ma\'. Even so the first alld 

primal'Y duty of the Government of di~ in the 'matter of these controlled 
shops is to see that the articles sold there are at the proper prices and secondly 
to ensure that the stuff sold is what it is purported to be. If you say it is wheat 
flour, it must be wheat flour and not 60 per cent. wheat and 40 per cent. other 
kinds of flour mixed up with it. Otherwise, I do not think the House will be' 
justified in voting this amount to be wasted. The Honourable Member ouaht to 
know that thet:e is discontent in the country as far as these things are o ~r ed. 
Let me cite the example of one or two things that we have purchased from the 
eontrolled shop. Vie asked for fuel and t ! .~' gave us logs of wood insteail of 
(lut wood. We had to get men to cut them up. When we got coal mueh Itf it 
".ra8 coal dust. 

'l'he l[onourableSir .J1'Iala Pruad Srlvu\ava: A sad picture I 

Sir Kuhamm&d, YamlD DaIl: When ~'o  purchase .  .  .  .  . ~ 

Xl. DeputJPruld8llt. (Mr. Akhil Chandra Datta): The Honourable Member 
~ ollld not go into the detail!! of these matters. . 
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Sir ](uhammad Yamin Khan: Unless he satisfies us on these points ~ 

cannot get the sanction of our vote just because he haS' spent this money. Let, 
him satisfy us that the money has been spent properly for the benefit of the. 
country and not wasted. 
The Honourable Sir Jwala Prasad Srivastava: None of those items relate 

to these thing!!. 
[At this stage, 1\1r. President (The Honourable Sir Abdur Rahim) res'Umed. 

the Chair. J 
Kr. President (The Honourable Sir AbdUl" Rahim): Mr. Neogy. 
Mr. X. C. Neogy: perfectly realise that this is not the occa'Sion for raising: 

a gelleral debate on the food situation, but at the same time 1 cannot help· 
feeling that the Honourable Member is hardly entitled to the support 'of this, 
House for the reason that he has done his best to prevent this House from 
htl ving u discussion on the food situation. 
The Honourable Sir Jwala Prasad Srivastava: That is wrong. 
Kr. X. C. Neogy: From the observations already made by several Honour-

able Members it is quite clear that there is a general desire on the part of thi .. 
House to have a debate on the food situation, and I do think that it is not 
too late as 'yet for the Government to reconsider their decisiort.The Honour-
uble Member in a statement which he made in the other House tried to create-
the impression that there was no general desire on the part of the non-official 
Members of the Legislative Assembly. to have a discussion. But 1 shan stop. 
illere, because I shall not be relevant in developing the point further. 1 would 
at the same time urge upon the Government the extreme desirability of giving 
an opportunity to this Hous&of having a general discussion on the food' 
situution. 
I should now like to come to the demand itself. The demand is for the-

,umount of Rs. 1,12,000, and we find in the foot-note that this has been approved. 
:by the Standing Finance Committee on the 18th March, 1944. When 1 tum to 
the relevHnt note of the Standing Finance Committee, I find that the Standing-
Finalll"e COlllmittee recommended a r,iim of Hs. 93,000 only. '1 should like the 
Honourable Member to explain this discrepal1cy. I \'ery'much think that there 
was some amount of misumlerstmidillg on the part either of the Finanl'c Depart-
ment or of the Food Department as reg-ards the amount involved in this case. 
I do hope that in future there will be greater accuracy in such matters, " 
An Honourable](ember: FODd expert. 
Mr.X. C. Neogy: 1 find that the third item, which is mentioned in the note 

under this demand, runs thus: "Due to salary of an Adviser on Food not. 
provided for in the original budget". It was not even mentionfd in the 
memorandum whieh was placed e or~ the Standing Finance Committee. I 
do not know when this officer on food was appointed, and whether under 
ordinary rules of business of the Standing FinaneeCommittee the Committee; 
was entitled to know something about this particular appointmtnt for which 
we are now expected to vote the necessary money. As this is the first tim& 
when we have this new appointment brought 'up for discussion on the floor 
of the House, 1 should like the Honourable Member to give us an idea about the 
. duties of this otli cer , his experience and so on, how many other advisers the-
Honourable Member has already got, and how many more he proposes t() 
appoint in fuiure. I am rather alarmed at t.he pro~pe t of ha"Ving more find more 
of such experts being foisted on us·. he<'ause I fiml from the memornnclum i ~  

was' pln·ced before the Standing Finance Committee this s41tement: 
... As; the activitiee of the D<'rnrtrnent are extendincz. only actual experienl'P will Rhow the 

wcrK in"o\ved and the slaff npcP,,,ary for it. The propo~ lR are hased on the requirement. 
8P far 88 they can be est.imated at present." • 
When can we 'expect the o r le~ e el to,:cry halt-t9·tpe 'expan,sion of 

t i~ Depllrtmt"nt? . ." :" .' ' .. '  . 
Dr .. P. If. ~l ie : And'the importation of i:!'xperts:··' ' .. '".' " 
Dr. Sir 'Z\a d t ' ' l'il~ t ~ tim.e ~ eri' ~ l li t~.:~ ot~  to 

eat. "": I,' .~.:~ .. ,"';'.;' ...... ' .... ~ ..... 
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The Honourable Sir Jwala Prasad Srivastava: When the food crisis iB over.
Sl'i X. B. Jinaraja Kegde (West-Coast and Nilgiris: Non-Muhamm_ad�n 

·Rural) : The new expenditure was incuaed by the Government of . India· J.:l
,connection with the Food Policy Committee. I have gone through their r?port.
What we want is a central policy which will be enforced by the provrnces.
Under requisitioning orders it has been state_d t�iat sufficient rice or · wheat
:ahould be left in the villages when requisitioning 1s made, because the scope cf
-distribution of food grains will not mostly include vil�ages but only urban areas.
The policy of requisitioning and also acquiring grams has been left to the
_provinces, and whenever a question ari!jes with regard to shor�age of food gra_ms
in any district, I find the Honourable the Food Member �e��mg up and tellmg
.us that it is a provincial responsibility and not a responsibility of the Centre. 
We are asked to vote a huge sum for the purpose of expansion of the F�d 
Department, and also f.or the purpose of appointing Advisers. In this connection 
I would like to have a categorical statement from the Honourable Member 
whether the qu_estion of food is going to be seriously considered as a centr.11 
-responsibility, or whenever a very serious or incon�en�ent question is rais?'1 t�e 
.Food Member would get up and say, this is a provincial matter, the provmce JP 
responsible, we a.re not responsible. The other day when I wanted to move my 
.adJournment motion. . . . . 

Kr. President (The Honourable Sir Abdur Rahim):, The Honourable Member 
.cannot go into a'll that. 

Sri X. B . .JinaraJa Begde: I am only referring . . . . 
Dr. P. JJ. Banerjea: This is by way of example. 
Sri X. B . .Jina_r&la Hegde: This is only by way of example. 
ltlr. President (The Honourable Sir Abdur Rahim): The Honourni:>le Member 

-cannot go on citing such examples. 
Sri X. B . .Jinar&j& Hegde: The Food Department has c�me into existenJe 

,after the war. It is not a maiiter which you will find in the Government of India 
Act of 1935; it came into_existence, if I remember correctl�-only after the, 
_provincial l\linistries were withdrawn and after the provinces began to be 
governed under section 93. How can the Honourable Member say that this 
food policy is a provincial concern and not a: central one? 

Kr. Prelident (The Honourable ffir Abdur Rahim): That does not a.rise. 
Sri X. B . .Jln&ra.j& B:egde: We want a statement from the Honourable 

Member whether whenever we find starvation in anv district, he is· going to �'y 
it is a responsibility of the province and not of the centre. Now, I find that my 
district is particularly very, very deficient . . . 

l!r. President (The Honourable Sir Abdur Rahim): The Honourablt" 
Member must really confine himself to the supplementary demand. 

Sri X. B . .Tinar&j& Hegde: The demand includeli the pay of officers and a 
huge staff .. I w?uld like to know in this connection for which purpose this
11taff. and this adv1Ser a.re to be appointed. If it is for getting proper figures and
ma'kmg proper calculation as to how much would be required for the purpose of 
ra.tionin�, !hen certainly the responsibility for seeing that grain is supplied to 
every d1stnct, to the urban area, rests with the Central Government. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot have a debate on that. 

· Sri X. B. Jlnaraja Hegde: I find it verv difficult Sir to know as to on what
to talk and on what not to talk, in viP.w "of the fa�t that this House has been 
refused an opportunity during this Session of expressina our difficulties i� the 
different constituencies from which we come. The qu;stion of food is the 
greatest question of which we should take S'erious notice, and this House has 
bee? refused an opportunity, w�ile the Upper House has been given an oppor­
:tumty. In those crrcumstances l ca'n only say that we oppose this demand. 

Kr. lluham�� Nauman (Patna and Chota Nagpur cum. Orissa: M;uhain­
mada.n): On this side of the House we have maintaineq that this departmen,t 
ha.s b�en the dumping ground for any !l,lld, every !'\art, of .t.hip.�. Md .it w.as on
this account th�t m:v Honourable friend, Dr. ·sir Zia Uddin Ah:rpad,. wanted ,t,,
move a Resolution that the department should be abolished. 
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Kr. President (The Honourable Sir Abdur Rahim): The o o r ~e

Member must confine himself to this supplementar:v demand,-anything 
relevant to that but not beyond it. 
Kr. Muhammad. N&uman: I will try to do that. We believe that the money 

that is being spent on the whole Food Depa'rtment is not at all warranted and we 
do not approve of it; certainly 1\'e do not accept any additional expenditure 
which is embodied in this supplementary demand. I should like to know what 
useful purpose that advis'6r is able to serve, on 'whose behalf the demand hils. 
been made, and what are his credentials. Even the approval of the Standing 
Finance Committee was not taken, though it should have been consulted. 
Besides, I want to impress this ~t on tbe Honourable Member's attention. 
From the composition of the officers and the commissioners who have been 
appointed, we notice that tbe quota of appointment bas been .miseTab\;; ba'd ~ 

far as the minorities are concerned. Out of eight commissioners only one 
happens to be a Muslim. 
JIr. President (The Honourable Sir Abdur Rahim): Now the Honourable 

Member cannot go into a'll that. 
lIIr. ](uhammad N&uman: I only want to impress, with your permission, 

that this House feels that the whole department is being mismanaged ... 
JIr. President (The Honourable Sir Abdur Rahim): But that does not arise-

on this supplementary demand. The department is there and it has to be 
accepted. 
JIr. ](uh&mmad N&u:m&D.: In thai case we would only say that we do not 

approve of the items given here for additional demand, and ·we would like to 
vote it down. 
lIIr. Amarendra N&th Ch&ttopa.dhy!'y& (Burdwan Division: Non-Muham-

madan Rural): This is a supplementary demand for Rs. 1,12,000-(a) "mainly 
due to creation of additional posts, etc., consequent on the expansion of the 
Department, (b) Due mainly to formation of FoodgTains Policy Committee and 
Standing Advisory Committee of Legislature during the year . ." 
JIr. President (The Honourable Sir Abdur Rahim): The Honourable Member 

need not read that out. It is there. . 
][r. Amarendr& N&th Ch&ttopadhy&ya: The original gTant was Rs. 26,81.000-

I shall stand corrected if it is not correct, and 26,40,000 have been killed in 
Bengal by being deprived of food. It comes to exactly one rupee per head and 
now they want 1,12,000 more. Do they mean to kill as many? The policy was 
given out in the Gregory report .  .  .  . 
. ](r. PreSident (The Honourable Sir Abdul' Rlthim): All that does not arise. 
The policy cannot be discussed under this demand. This is a supplementary 
demand. 
][r. Amarendr& Bath Ch&ttopadhY&T_: I am not going to discuss the policy, 

Sir. The policy was not given effect to at all and yet we find that thi& 
1,12,000 has been added to the expenditure. The advisory committee has 
met only for half an hour or few hours and only for two days in the whole year, 
and the policy recommended in the report has not been given effect to. We-
do not know what the salary of the Adviser on Food is. We do not know when 
he was appointed and what are his duties. The whole food policy has failed 
and yet. another 1;12,000 is wante/!. We cannot really be a party to this. The-
Supply Depa'rtment haS' been working smoothly "Since 1939 .... 
Kr. President (The Honourable Sir Abdur Rahim): The Honourable-

ME'mber must not go into the working of other departments. 
][r • .A.m&reDdra If&th Oh&tt9p&dhy&ya: Sir, I am not going to diSCU8S that-

my point is money is spent unnecessarily on the salary of Adviser. The Depart-
ment of Supply is working smo,othly. Why should not our Food Department 
be guided by them? -
Irr. PrIIldmt (The Honourable Sir Abdur Rahim) : The Honourable Member 

has said that several times. 
Kr. Amarendra .aU!. OIIattopadb.J&1&: Sir, therefore, I oppose this demanc! 

ofRa. 1.12.000. 
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Dr. P. N. Banerjea: I wish to ask two questions of the Honourable. the Food 
Member. In the first place, I wish to ask what are t~e exact d~tle  ~  the 
new Food Officer who has been appointed, whether it IS one of his duties to, 
ma:ke reports, secondly, if reports are Dlude, whether those r~port  are placed. 
before the Food Advisory Committee and '~' et er the .eet~  of the Food 
Advisory Committee are held ~ e tl . ,'Ihe ~ood questIOn IS a very urgent, 
question and if you have an d ~ or \' committee It should lDeet very frequently, 
once a month at least or once 1Il two months and the reports of . the Food 
Adviser should be placed before this Committee and the Food Advisory Com-
mittee should be allowed to consider this report and should also be aHowed to, 
formulate a ,Policy with regard to distribution and pro ~re e t of food. I hope 
the Honourable Member will enlighten me on these pomts. 
'rhe ROnQUla.bie &11 3'Walt. Pra.Ba.d ti . t l .~ In ~o e tio  with this. 

demand a number of pointfl have  heen raised. I did not anticipate them '.l.nd 
so, if I do not answer t}Jem at length, I hope it will be understood. The mail! 
question seems to be what thi;; Trade Adviser is going to do and who is he . 
. :Mr. T. S. Avinashalingam OhettiaT: Who is he? What is the name? 
The Honourable Sir Jwala Prasad Srivastava: The reason for this appoint-

ment is that so far in the department there was no one who knew the trade in 
foodgrains, excepting perhaps one European Assistant who knew it to some 
extent. There was nobody in the dep rt e ~  therefore, with real experience 
of the trade in foodgrains. When we are buying crores worth of grain in the; 
surplus provinces, We in the Centre ought to know what are the market r te~  

what are the market usages, what are the trends of prices and what other'prac-
tices prevail in different parts of India. We also wish now to maintain a depart-
ment of statistics to show the movement of prices of all food grains throughout 
t.he country. It was obvious that nothing could be done without a lUan who.· 
had experience of the trade in foodgrains. 
Kr. Lalchand :Navalrai: How was it done before? 
Kr. President (The Honourable Sir Abdur Rahim): Order, order. 
The Honourable Sir Jwala Prasad SrivastaVa: We depended very largely on 

reports from the Provincial' Governments and as we are now committed to :lll 
all-India policy it was necessary that we should have our own machinery ror-
checking up the reports of the Provincial Governments. It was for t ~ reason' 
that I thought of the idea and I take the fullest responsibility fo.r it. 
Dr. P. :N. Beerjea: Credit or discredit? 
The Honourable Sir Jwala Prasad Srivastava: I looked out for a lUan who 

knew something about the trade in foodgrains. ' 
Dr. Sir Zia Uddin Ahmad: Y0n found the man first and then created the-

post for him? 

The Honourable Sir Jwala Prasad Srivastava: I believe that Dr. Zia l.rddin 
has done that many a time during his administration of the Aligarh Universitv. 
:Mr. Muhammad Bauman: You have followed him in this case? • 
The Honourable Sir Jwala Prasad Srivastava: Dr. Zia Uddin is a very old 

friend of mine and I believe ;he has done it many a time. The need for such. 
an officer was urgent and insistent. I looked out throughout the country for-
an Indian. I wrote to some very distinguished Indians who. are in the business: 
but no Indian was prepared to come on the salary which we wanted to offer, 
namely, Rs. 1,500 a month. We wanted a man with extensive experience. 
Fortunately we got hold of a man who is a Swiss, and who has just retired' 
from Volkart ~rot er  who have large grain business. He has a very wide-
knowledge of the trade and at my request he has s.greed to be with ue for a 
year or so and give lIS the benefit of his experience and knowledge of the trade-
in foodgrains. I think it is a very good arrangement and very cheap for :;he 
money that we are spending. As the House is aware, Vo.lkarts have got their-
branches all over India and they have very large dealings in foodgrains. 1'hiIJ 
man had been with them for 30 years and there iR not a market in India which 
he do.es not know. 
Sir, the other points raised by my friends here take me into a regular debat& 

on food. I wish to make it clear to my friends here t ~ I have always been 
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'Willing to give to the House every opportunity to discuss food. Last time when 
ihe House wanted to debate food, they started with one day. 'l'hen. it came 
t{) two days and in the end they had 5l daYB. 
Dr. Sir Zia Uddin Ahmad: What ah01Jt my anti-hoarding Bill? 
The Honourable Sir Jwala Prasad. Srivastava: I think Dr. Zia Uddin is 

,hoarding it somewhere. I am not aware of it and I have 'not seen it. 
Dr. Sir Zia Uddin Ahmad: On a point of personal  explanation, l:;ir. I am 

not hoarding it. I have given notice of it and I have sent it to his Department. 
I have sent it to the Secretary of his Department and I also gave it to the 
:Honourable the Finance Member. Still, I have got no reply. 
The Honourable Sir Jwala Prasad Srivastava: The Honourable Member did 

not hoarding it. I have gi 7en notice of it a.nd I have sent it to his Department. 
So far as the debate this time was . concerned ,  I persol;slly had no objection 

to it but the exigencies of Government business, I believe, have prevented the 
:allotment of time. So far BS I am concerned, I have nothing to hide and I 
-shall be very glad, indeed, to place my cards on the table each time. 
Mr. Neogy wanted to know as to when the Department will cease expanding. 

Well, Sir, the department is just a baby. It is only 18 months old and it is 
·going to grow up into a hefty man. It will go on growing for a long time yet. 
Sir M.uhammad Yamin Khan has complained about the alloyed ata. I have 

not seen before the alloy of ata, but I am quite aware of the complaint about 
-the quality of foodgrains. 

Jlaulana Zalar .Ali Khan: Yon hnve rend abont the adulterated ata. 
The Honourable Sir Jwala Prasad Srivastava: Adulterated ata possibly, and 

-we are trying our best to eradicate that evil and I want the assistance of every 
Member of the House in doing so. 

Sir Muhammad Yamin Khan: Why don't you have the assistance of yonr 
O{)WD Department? 

The Hcmourable Sir J'wala Prasad Srivastava: We are doing everything 
l'ossible, but human nature being whnt it is, we cannot be successful in a day. 

Now, mv friend, Mr. Joshi, has stabbed me from the back he sit.s also just 
'behind me.· He says he is going to oppose the grant for some fault of mine. 
o{)f which I am not aware at the moment. I believe he suggest-ed that weekly 
reports should be circulated. To whom? I do not seem to remember. I shall 
look into the matter. We are giving full reports to the Standing Committee of 
-the Legislature which now meets regularly. There is another meeting convened 
two days hence. I am most anxious to have the Committee as many times 
:as possible. The only trouble has been that it does not suit the convenience of 
-the Members themselves. Otherwise, I am prepared to call the Standing 
-Committee of the Legislature every two n::onths and to give them the fullest 
report of what is going on. Sir, I shall look into this complnint of Mr . .Joshi 
;and 1 will see whether I can circulate a weekly report to the MemberB of this 
House or publish it in the form of a communique. But I wish to inform the 
House that all important matters are published in the form of press statements 
.regularly by the Department and the report which we send to the Secretary of 
"State is more or less a synopsis of thoBe prcss statements. So, all that you 
need do is to put our press communiques together and you shall get a weekly 
report. Still. I shall see whether we cannot circulate regularly the weekly 
!'eport or publish it as has been suggest-ed. 

Now, Sir, aa regards the recommendations of the Food r i~  Policy Com-
mittee, I think that we had already published a statement in the White Paper, 
:stating what recommendations we have accepted. I do not know what more 
Mr: Joshi wants. If he will look up the White Paper, which we laid on the 
table of the o ~ last time, I think he will find the answer to his question, 

Now, Sir, Mr. Regde has raised the question of Provincial responsibility 
~er  Central responsibility. 1 thought he understood the position quite 
.clearly. Perhaps he did not attend the last session of the House (Sri K. B. 
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Jinaraja Hegde: "I did"-) e~ I made myself ,:ery clear .o~ .the subject. We 
have repeatedly said that ~od IS now. ~  All-IndIa responsIbIlity. We have an 
all-India policy. We exerCIse supervISIon and check at every t ~ ~ far 88-
we can. But it must be understood that there are autonomous ProvlllCIal Gov-
ernments functioning and we cannot step into their shoes. They have got to-
carry out the work. Where it. appears t~ us that they ~ [one wrong, ~e give 
them sometimes friendly adVICe, sometImes, a stern wll;.rnmg ~  o ~t e  8 

direction. But that must be left to us. We have got togo wanly. So, there· 
is no confusion in my own mind as to the functions of the Centre and the Pro-· 
vinces in regard to food. Some people would want us to go much further_ 
They want us to practically take over the administration of food in the provinces •. 
but I would ask you, Sir, whether that is p09'8ible or feasible. We have no-
machinery. Home members are grudging to give me one officer to advise me-
on trade. Some Members are not willing to vote even a sum of Rs. 1,12,000. 
Would you like to know what is the extent of expen.ilit!lre incurred by each. 
province over the question of distribution of food? It runs into crores of.' 
rupees and it requires a very big personnel. The Food Department,ns it stands; 
toda.y, is only a small depanment, considering the work it is undertaking. I. 
would like to warn the House that, if the Food Department is to carry out aD! 
all-India policy, then the Department must expand and must hav6 men -lnci: 
must have more money. 
Kr. X. C. Neogy: It must. be run more efficiently. 
Kr. President ('l'he Honourahle Sir AbdurRahim): The question is: . 
, "That a supplementary sum not exceeding Rs. 1,12,000 he granted to the Governor' 
General in Council to defrny till' (·harges which will come in course of payment during tb. 
year I'nding on th", 31st day of March, 1944, in respect of the 'Food Department'." 
The motion was adopted. 

DEMAND-No. 27.--CENTRAL BOARD OF REVENUE. 
The Honourable Sir Jeremy Raisma.u: Sir, I move: 

. ,"That It supplementary 8um not. excl'edinlt Rs. 1,53,{X)() he granted to the Governor-
Genl'ral in Councif to defray the r~e  which will come in ('ourse of payment during the-
year e di ~ on the 31st day of March, 1944, in re pe~t. of the 'Central Board of Rev(>nue'.''' 
Mr. President (The Honollrllhle Sir Abdur'Ruhirri) MotIon mm'ed: 
"That a ~ ppll' e t r  sum not '-exceedillr{ Rs. 1.53,000 be granted to the Governor 

Genna) ~  Conncil to d",fmythe llr e~ wbich will come in course of nayment dnring the-
year endmg on the 31st day of Morph, 1944, in reRpect of the 'Centl'al i'ioard of Revenue'. ". 
Maulvi Muhammad Abdul Ghani: Sir I move: . 
"That ~  demand for a supplemental" ~r it :0£ a 8Um not ~ eedi  -Rs. 1.53,000 in, 

rp. r ' ~ of \,pntl'al TIoard. of ~e : l e' be reduced by Rs. 100." . 

SIr, thIS cut mohon IS mt-enderl to draw the attention of the 'Honourable. 
Member to see that the grievanens of the :l\fuslims in the services under this: 
~p~rt ellt !n ~e pe t ?f the adl\itional appointments are redressed. I hope he'-
Will ~ e stl'let ll1structJons that more Muslims shoulrl he taken into this depart-. 
ment In respect of all I1l'W appointments. 
Mr. President (The Honourahle Sir AbdUl Rahim): I understand' the. 

~o o r le ~ elll~er is r i i~  the question of polic:" about inndequate reprcsenta-
ti~  of Mmdnl1s In the serVlCes'. That CHI1110t be allowed to be discussed under-
thiS Grallt . 

.  , Maulvi ~ d Abdul Gh.ani: No, Sir. I am raising the question of 
l. ~le ll '  of . .:\I ushm representatIOn only in respect of new appointments for-
whICh mone;" IS now asked for and is going to he p~t.' ", 
:Mr ~e ld~~t (The Honourable Sir Abdur Rahim): But the Honourable-

Member ~ rlllS111g the question of policy. 

KaulVl KuhamDULd Abdul Ghani: Only in so fa::-Irs it relates to the new' 
appointments that ore going to he made. . 

:r. re d~t (The .Honourable Sir Ahdur Bt.hirrl):. ~ t .  'be. No-
q!lei;.tlon. of polIcy regardmg flllPointment of Muslims can be discussed now. This" 
~~l  IS ?ut of ol'der and it cllnnot h; discussed now.. The ~e~i! l! :. ,;-
, That a Bupplementarv 8um not exeeedn:.,,: Rs. 1,53 000 be granted to· the' ('yovemor-

O"net-al !n Council ttl ddraythe ChA1'geR wbi('b wi,n,' rom:. in ('OJ,rsl'-of paymeilt ''!l ri~ r th& 
,ear endlng oil the 31st lIay Qf March. 1944, in re 'p~ -or tl)lI. 'CPnti-il.l .Board of' Revenue' .PO 
The ~i  "'liS odoJ>tE'll.'· .'... ' .' "'.'<" '. - '  . .' 

~ . -. ;; .... "'1... ... , I' 



11672 LEGISLATIVE A,88EHBLY [28TH MAR. 1944 

DEMAND No. 28-INDIA OFFICE AND HIGH COMMISSIONER'S ESTABLISHMENT 
_ CHARGES. 

'The Honounble Sir Jeremy Raisman: Sir, I move: 
"That a supplementary sum not exceeding Rs. 2,29,000 be granted to the ~ er or 

General in Council to defray the charges which will come in course of payment d~l l  the 
year ending on the 31st day of March, 1944, ill respect of the 'India Office and HIgh Com-
.missioner's Establishment Charges'." 
Kr. Pre8i.dent (The Honourable Sir Abdur Bahim): The question is: . 
"That a supplementary sum not exceeding Rs. 2,29,000 be granted to the ~ er or 

,General in Council to defray the charges which will come in course of payment dunng the 
year ending on the 31st day of March, 1944, in respect of the 'India Office and 'High Com-
.miuioner's Establishment Charges'." 
The lllotion was adopted. 

DEMAND No_ 30--AUDIT. 
'The Honourable Sir Jeremy Ra.isman: Sir, I move: 
"That a snpplementary sum not exceeding Rs. 7,85,000 be granted to the Governor 

tGeneral in Council to defray the chargeB which will Lome in course of payment during thE! 
.year ending on the 31st day of March, 1944 ill respect of '.Audit'." 
JIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum not exceeding RH. 7,85,000 be granted to the Gov.ernor 

.General in Council to defray the charges which will come in course of ~ e t during the 

.,ear ending on the 31st day of March, 1944, in respect of '.Audit'." . 
JIr. T. S. Avinasbilingam Chettiar: Sir, the amount involved is the SUm of 

Rs. ~  and it is not a matter of. re p~ropri tio  ei~ er. May I know 
·why thIS was-not placed before the Standmg Fmance CommIttee? . 
The Honourable Sir leremy Ra\Bman: Sir, I understand that when it is <l 

mere excess in expenditure due to automatic causes ano. no question of policy 
.and no question of new, service being involved, there is no need for it to be 
'placed before the Standing Finance Committee. It comes before the House 
;and there is no need for anything to be done further. No question arises except 
.a mere automatic exces'S of expenditure for reasons explained. It is only in 
.respect of new services where certain amounts are involved that it comes before 
.the Standing }'inance Committee. 
Kr. T. S. Avinaabilingam Ohettill: May I take it that when amounts are 

:spent much more than the original alnount granted thus necessitating supple-
mentary r t~ being voted, even then it is not put before the Standing Finance 
.committee? 
'!'he Honourable Sir Jeremy R&lsman: That is so. It happens, for instance, 

-that there are many items in regard to which discussions will be useless. For 
:instance, there a're items like refqnd, ordinary legal refunds which are sometimes 
.exceeded by ver.v large amounts. There is no point in putting them before the 
'Standing Finance Committee. If the refunds are due under the ordinary law, 
;they have to be paid. 

Xr. T. S. Avinashilblgam Ohettia.r: The analogy of refund does not hold 
;good in this case. The excess here is mainly due to the creation of the office 
-of the Controller of Food Accounts, the entertainment of temporary staff to cope 
with the increased work on account of war. These two, the creation of the 
office of Food Controller of Accounts find the temporary staff, are new services 
altogether. They do not come under old expenses. 

The Honourable Sir Jeremy Raisman: But audit is a function whieh has to 
be carried on and if there is more expenditme or new types of expeniliture for 
:audit, then the amount has to be provided for them. It is not much use 
.liscussing that point. Again, there is no point of principle to put before the 
Standing Finance Committee, presumably this House rlesires that expenditure 
flhould be audited alwavs. 
JIr. T. S. AvtnasbUingam Ohettiar: Yes, we do desire; but this expenditure 

.should be put before the Standing Finanee Committee. 

Kr. PI ...... , (The Honourable Sir Abdul' llflhim): The question is: 
"That a Bupplementary Bum not exceedingRs. 7,85jOOO be granted to the Governor 

>General in Council to de r ~ the chargea which .will come in courlle of payment during the 
,ear ending on the 31.t day of March, 1944, in ret\pect of '.Audit'." • 
The motion was adopted. ' 
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DIiIMAND No. 31-ADMINISTRATlON OF J USTlCE. 

The Honourable Sir Jer'emy l£a.I.Sman :::;ir, 1 move: 
"That a supplememary sum Dot exceeding .tt~. 13,000. be l' ~ed to the ~ er or 

-General in Council to delray the charges whICh will 'come III course. of p. e~t durmg ~  
~e r ending Oil the 31st day of MarcIlt ~~  III l'e pe ~ ,of ~~~l tr tl ~ of . ~tl e . 
Kr. President (The Honourable f:;lr Abdur Rahim). lhe questIOn IS. 
"That a supplementary sum not exceeding R~  13,000, be granted to the ~ er or 

General in Council to delray the charges which, will come III course of r,ayment d ~  ~e 
,year ending 011 the 31st day of Marcn, 1944, III respect of Admullstratloll of Justlce. 

The motion was adopted. 
DEMAND No. 32-JAILS AND CONVICT SETTLEMENTS. 

The Honourable Sir Jeremy Raiaman: Sir, I move: 
"That a supplementary sum not excee?ing . Rs. ~ be granted to the ~ er or 

Gf'neral in Council to defray the charges which Will come III course of payment dunng the 
,'year ending on the 31st day of March, ~  in respect of. 'Jails and. Convict Settlements'. " 
Kr. President. (The Honourable Slr Abdur Ralum): MotIOn moved: 
• That a supplementary sum not exceeding ,Rs. ~ be granted to the ~ e or 

General in Council to defray the charges which wIll come III course of payment danng the 
~e r ending on the 31st day of March, 1944, in respect of 'Jails and Convict Settlements'." 
Mr. T. S. Avinashilingam Ohettiar: Sir, the explanatory memorandum says: 
"The amount is required (a) to meet the excess expenditure in connection with the 

confinement of ex-military prisoners in Central India Agency jail." 
I should like to know what is the meaning of 'ex-military prisoners'. We 

alwa'ys thought that military prisoners mean persons who have been in the· 
military_ I do not understand what 'ea-·military' means. 
The second item in regard to",hich the amount is required is: 
"to meet the p=iyment of various outstanding bills for the articles purchased by the 

Andamans Administration and the payment of dearness allowance to the dependents of 
Government servants who remained in the Andamans." 
Well, Sir, the Andamans administration has gone out of our hantls before 

three yea'rs. Why should any bills be outstanding for the last three years? 
May I know whether there is any Andt.lmans administration functioning here 
in India just as the administration of the Government of Burma is functioning 
in Simla or as the administrations of many Governments of Axis-occupied 
countries are functioning in London? I do not see how these bills could ha'Ve 
been outstanding for the last three years, unless it be that the Andamans 
administration is functioning here. How much has been paid towards out-
standing bills and how much has been paid towards dearness allowances for 
dependents of Government servants who remained in the Andamans? 
The Honourable Sir Reginald Maxwell: I can explain at once about the •• 

military prisoners. They were ex-military prisoners who were evacuated from 
the Andamans and they are now being confined in a jail at Indore. We have 
got to pa: tpj.s contribution to the Crown Representative in that. behalf. I 
think that is all the Honourable Member wanted to know about them. 
As regards the second item about outstanding bills, I am afraid I cannot give 

the Honourable Member separately the figures about these bills and ru90 as 
regards dearness allowance to dependents in India. If he wants that informa-
tion perhaps I could give it when the debate is resumed tomorrow. 
The Assembly then adjourned till Eleven of the Clock on Wednesday. t1le. 

29th March, 19«. • 
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